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HOUSE OF THE PEOPLE

Monday, 22nd March, 1954

The House met at Two of the Clock.
[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

NILOKHERT COLONY

*1172. Sardar Hukam Singh: (a)
Will the Minister of Rehabilitation
be pleased to state whether it s
a fact that the Nilokheri Colony has
been handed over to the Punjab Gov-
ernment?

(b) What is the value of total as-
sets that have been transferred?

(c) What are the institutiong that
remain the property of the Centre?

The Minister of Rehabilitation
(Shri A. P. Jain): (a) Yes; the
administrative control of the Nilokheri
Colony has been transferred to the
Punjab Government.

(b) Rs. 3-04 lakhs, representing the
cost of capital assets of the Hospital,
School and Veterinary dispensary
which have been transferred to the
State Government, free of cost.

(c) All except those mentioned in
(b) above.

Sardar Hukam Singh: As regards
the answer to part (b), may I know
what are the total foreign invest-
ments?

Shri A, P. Jain: None.
777 P.S.D,

"ed to state whether

Sardar Hukam Singh: Though not
so far as part (b) is concerned, has
any foreign aid been received in con-
nection with the construction of Nilo-
kheri and other projects?

Shri A. P. Jain: Not so far as re-
habilitation matters are concerned.

Sardar Hukam Singh: So far as
Nilokheri is concerned, what are the
other matters in which foreign aid
has been received? ¢

Shri A. P. Jain: I do not know
whether there has been any foreign
aid and what aid has been received
for the community project training
and other centres at Nilokheri. But so
far as Nilokheri is concerned, in all
that concerns rehabilitation no forecign
aid has been received.

Shri B. K. Das: If more funds are
necessary, may I know whether the
Central Government will give i* or the
Punjab Government will give it?

Shri A. P. Jain: The township has
been completed and no more funds
are needed except for administrative .
purposes.

FARIDABAD DEVELOPMENT BOARD

*1173. Shri V. P. Nayar: Will the
Minister of Rehabilitation be pleas-
the Faridabad
Development Board has a constitu-
tion of its own?

The Minister of Rehabilitation
(Shri A. P. Jain): The Faridabad
Development Board, as at present, has
no statutory constitution. The guestion
of enacting suitable legislation for this
purpose is under consideration.



1249 Oral Answers

Shri V. P. Nayar: May I know, then,
under what rules was the Faridabad
administration carried on all these
years?

Shri A. P. Jain: Administratively,
Government has set up a Board, but
legally speaking. the Ministry is res-
ponsible for all that was being done
there.

Shri V., P. Nayar: Could I know at
least whether this organisation is a
quasi-government organisation or a
government organisation?

Shri A. P. Jain: It is a government
organisation, except that certain non-
officials were there on the Board.

Shri V. P. Nayar: By what time do
Government expect to frame the rules
and publish them?

Shri A. P. Jain: I think the hon.
Member’s question is, by what time
Government proposes to bring the Bill.
The draft is under consideration.
After approval by the Cabinet, the Bill
will be introduced in the House.

IMPORT OF MEDICINES

*1174. Shri Jhulan Sinha: Will
the Minister of Commerce and In-
dustry be pleased to state the pre-
sent position about the import of
medicines as compared with the last
two years?

The Minister of Commerce (Shri
Karmarkar): By present position the
Hon'ble Member presumably means
the present volume of imports com-
pared to previous years. The value of
drugs and medicines imported in 1953
was 11:82 crores against 12-84 crores
in 1952 and 14'07 crores in 1951.

Shri Jhulan Sinha: Will this country
be in a position to do away with the
import of foreign drugs in the near
future? a

Shri Karmarkar: Not certainly in
the ncar future.

Shri V. P. Nayar: May I know
whether Government have taken any
stens to see that effective remedles of
indigenous manufacture are not
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ousted from the market by competi-
tion from foreign imported medicines,
and may I also know whether Govern~
ment at any stage consult the Ministry
of Health in this matter?

Shri Karmarkar: We are in constant
consultation with the Ministry of
Health, and in fact, our import policy
is based upon the recommendations of
the Health Ministry. Regarding the
first part of the question, the quantum
of imports in any case is normally
based upon indigenous availability.

GRANT TO NEPAL

*1195. Shri S. N. Das: Will the
Prime Minister be pleased to refer
to the vreply given to starred
question No. 135 asked on the 19th
November, 1953 ang state:

(a) the nature and extent of help
that India has so far been able to
give to Nepal for development pro-
jects; and

(b) the extent of financia! Lily
that India hag already agreed to give
for the purpose?

The Deputy Minister of Extrraal
Affairs (Shri Anil K. Chanda): (a)
and (b). The Government of India
have agreed in principle to meet the
expenditure on a few development pro-
jects in Nepal but as the work on
these projects is still unfinished, it is
too early to indicate the exact extent
of the financial help rendered to Nepal
so far.

Shri S. N. Das: May I know whether
the Government of Nepal have pre-
pared any plan for the development
of their country, and if so, whether
the projects for which the Government
of India will give loans form part of
that plan?

Shri Anil K. Chanda: The Govern-
ment of Nepal, with our assistance,
have formulated a plan for the econo-
mic reconstruction of their country.
On their request, we have recently
lent out to tlrem a senior I.C.S. officer
from Uttar Pradesh, Shri K. B. Bhatlia,
who will be the Director of Technical



’

1251 Oral Answers
Assistance to Nepal. All this has been
advanced out of a loan fund to be set
apart against our contribution to the
Colombo Plan.

Shri S. N. Das: May I know whether
the Government of Nepal have jnti-
mated to the Government of India the
extent of financial help, whether by
way of aid or loan, they require for
their development purposes?

Shri Anmil K. Chanda: No specific
sum has been mentioned, but there
are certain plans before us.

Shri S. N. Das: May I know whether
it is a fact that Nepal has asked for

loans or aid from other countries also, °

and if so, whether it is due to the in-
ability of the Government of India to
help Nepal?

Shri Anil K. Chanda: I am afraid I
do not have the information with me.

Shri B. S. Murthy: May I know
'whether, besides the loans given under
the Colombo Plan, Nepal has been

given any other loan, and if so,
whether the same carries any
interest?

Shri Anil K. Chanda: I am afraid
1 have not got that information with
me, hecause as yet, the final adjust-
ment has not been made.

CORRUPTION

«1176. Shri Dabhi: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether it ig a fact that the
Planning Commission has stated in
itg repor! that “in recent years, per-
haps the most conspicuous areas of
corruption have been those in which
businessmen had to apply for per-
mits and licences”; and

(b) how many caseg of corruption
in connection with the issue of per-
mits and licences have been detected
during the years 1950, 1951, 1952 and
19537

The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House. [See Appendix IV, an-
nexure No. 40.]
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For the information of the House in
general, I should like to add that
during all these four years, the num-
ber of cases involving breaches of the
control orders was 623, the number of
cases of departmental “irregularities
101, and the number of cases sus-
pected of giving or receiving illegal
gratification 34.

Shri Dabhi: Out of the 34 cases in-
volving illegal gratification, against
how many persons has action been
taken?

Shri Karmarkar: Regarding illegal
gratification, proceedings are pending
against six persons. One person has
already been convicted. The cases of
ten persons are still under inquiry
either by the Department or by the
Special Police Establishment. Six oer-
sons were either discharged or dismis-
sed from service.

Shri Dabhi: How many of these per-
sons were gazetted officers?

Shri Karmarkar: I should like to

have notice.

Shri Dabhi: Out of the remaining
734 cases, against how many persons
has action been taken, and how’ many
of them were gazetted officers?

Shri Karmarkar: I could not give
the number of gazetted officers as such.
I could not also give at the moment
the exact information regarding the
number of persons proceeded against.
During the period under review, how-
ever, I am able to say that criminal
procecdings were started against twelve
firms. Conviction was made in four
cases, while in four other cases, the
parties were acquitted. The rest are
still in court,

Shri V. P. Nayar: From the state-
ment, I find that the number of cases
has increased. May I know whether
the number of cases is inversely pro-
portional to the efficiency of the detect-
ing machinery?

Shri Karmarkar: I am not able to
go into the proportion, but perhaps
people are getting {rained and getting
cleverer, so that in spite of our best
efforts, the number of cases has
increased.
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NaTioNAL ExTENSION SERVICE TRAINING
CENTRES

»1180. Shri B. K. Das: Will the
Minister of Planning be pleased to
state:

(a) the number of trainees so far
admitted into and passed out from
the training centres for Social
Education Organisers for Na:ional
Extension Service; and

(b) the period and
training in those centres?

subjects of

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) 208
trainees recruited for Community Pro-
jects and National Extension Service
Blocks are undergoing training since
January, 1954. The number passed out
in the previous two batches was 3186.

(b) Five months. The main subjects
of training are:—

(1) Social Service.

(2) Rural Economics, Civics and
Co-operation.

(3) Village Extensjon Services.

(4) Social Education and allied
subjects.

(5) Religion, History and Culture.

Shri B. K. Das: May I know the
total number of social organisers
required for these Extension Service
Blocks? \

Shri Hathi: The number of social

organisers required for the Plan period
will be 2,240.

Shri B, K. Das: May 1 know, Sir,
the number of Social Education Orga-
nisers fixed for each Extension Block?

Shri Hathi: Two per Block.

Shri T. S. A. Chettiar: May I know
whether the training is conducted in
the regional languages so that they
may work more efficiently in their
rural areas?

Shri Hathi: 1 am afraid they are
not conducted absolutely in regional
languages. but the recruits are from
the different regions.
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Shri Lakshmayya: May 1 know, Sir, |
how many centres have been started
in Madras and Andhra?

Shri Hathi: There are only five
Centres and they are Hyderahad, Nilo-
kheri, Shantiniketan, Gandhigram and
Allahabad.

Shri B. K. Das: May I know whether
adult education centres have been
started in all the Blocks?

Shri Hathi: Yes. Adult education is
te be imparted in the Community Pro-
ject blocks.

DisPLACED PERSONS (ACCOMMODATION)

*1184. Shri Gidwani: (a) Will the
Minister of Rehabilitrtion be pleased
to state whether Government have
issued any instruction; to the State
Governments regarding the nature of
accommodation to ba allotted to the
families of displaced persons in
Government-constructeq townships or
colonies?

(b) Is it a fact that families consist-
ing of filve members or less than five
are to be allotted one room tenements
and families consjsting of m'r¢ than
five and up to nine members are {o be
allotted double the accommodation?

(¢) Are Government aware that in
Ulhasnagar township, familles consist-
ing of more than five and up to nine
members are allotted one room tene-
ments?

(d) If so, what are th: reasons?

The Minister of Rehabilitation
(Shri A. P. Jain): (a) and () No
instructions of this nature have been
issued.

(c) and (d). Do not arise.

Shri Gidwani: What are the instruc-
tions regarding allotment of. say, a
room measuring 10X12? I think it
was laid down somewhere. Will it be
considered for a family of six or eight?

Shri A. P. Jain: Ordinarily, we are
alloting funds at thre rate of 5 persons
to each tenement. For instance, in
Ulhasnagar, where the populatiop is
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90.000, we have sanctioned 17,700 resi~
dential units, some of which are two-
room and three-room units.

Shri Gidwani: Till all these tene-
ments are constructed, are Govern-
ment aware that some families num-
bering over five and up to nine are
being allotted one-room tenements?

Shri A. P. Jain: Actually, there is
no question of construction of new
tenements, because the new tcnements
which had to-be constructed, have
already been constructed. It is a ques-
tion of renovating some of the exist-
ing tenements.

Shri Gidwani: That I know. What I
wanted to know was whether Govern-
ment are aware that single-room tene-
ments measuring 10X 12 are being
allotted to families consisting cf more
than five members.

Shri A, P. Jain: Sir, the allotment of
Jtenements is being done by the
)Bombay Government and they do it
according to their needs.

Shri Sarangadbar Das: May I know,
Sir, whether the hon. Minister 1s uware
of the remark recently made by the
Prime Minister in Bombay when he
condemned the allotment of one-room
tenements for a family? Is there any
idea of any change in the arrange-
ment?

Shri A. P. Jain: Well, subject to the
allocations of this Ministry, we have
been trying to provide as much
accommodation as is possible.

Mr. Speaker: Question No. 1185.
Shri Krishnacharya Joshi rose—

Mr. Speaker: I called question

No. 1185.
Shri Krishnacharya Joshi: Question
No. 1182 was not put.

Mr. Speaker: I am sorry. Question
'No. 1182.

RECOVERY OF ABDUCTED PERSONS

*1182. Shri  Krishnacharya Joshi:
Will the Prime Minister b. pleased to
state what is the total number of
abducted persons recovered in India
and Pakistan during 1953?
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The Minister of Works, Housing and
Supply (Sardar Swaran Singh): 324
non-Muslim abducte. persons were
recovered in Pakistan and sent over
to India for restoration to their rela-
tives. during the year 1953. During
the same period 2,966 Muslim abductel
persons were recovered in India. of
whom 2,040 were sent over to Pakistan.

Shri Krishnacharya Joshi: Out of
these persons recovered, how many
have been kept in restoration camps
and how many have been sent to re-
habilitation centres?

Sardar Swaran Singh: No one out
of these recovered persons i{s in resto-
ration camp. I have already said that
2,040 have been sent over to Pakistan.
The rest have been restored to their
relatives.

Shri Krishnacharya Joshi: It has
been stated in the rccent report that
a large number of abducted persons
are still to be recovered. In view of
this. may I know, the approximate
number of persons to be recovered
yet?

Sardar Swaran Singh: I am afraid it
is not possible to ascertain the num-
ber.

Shri Krishnacharya Joshi: May [
know whether the process of recovery
is slow in Pakistan?

Sardar Swaran Singh: We have
nothing to fear on that score.

Shri B. S. Murthy: May I know
whether the Minister is in a position
to tell us how many more persons are
yet to be traced in Pakistan?

Mr. Speaker: He has already answer-
ed that question.

Sardar Swaran Sin.h: I have alrcady
given my reply.

CUTTACK RADIO STATION

*1186. Shri  Sanganna: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether the preposa) for raising
the power of the Cuttack Radil, Sta-
tion from one KW to ten KWg has
been sanctioned by Government; and

(b) if so, from what date?
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The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir. It has been
decided to increase the power of the
Cuttack Station of All India Radio
from 1 k.w. to 10 k.ws.

(b) No date has so far been flxed.
1t is, however, expected that the work
will be completed by the end of 1955-
6.

Shri Sanganna: May I know whether
it is a medium wave transmitter or a
short wave transmitter?

Shri Karmarkar: 1 should like to
have notice.

Shri Sanganna: May 1 know what is
the maximum power required to cater
to the needs of the entire State?

Shri Karmarkar: I think, at present,
this is a reasonable power for the
Cuttack Station.

OrfreR OF Fuim Units By T.C.A.

*1187. Shri Barman: (a) Will the
Mimister of Information anq Broad-
casting be pleased to state whether
there was any proposal of two fiim
units to be given tv India by T.C.A.
as indicated in Supplementary De-
mand of 1953-547

(b) It so, have the units arrived?

The Minister of Commerce (Shri
Karmarkar): (a) No, Sir. The pro-
posal was only for the procurement of
some equipment for two of the new
units sanctioned for the Films Division.

(b) Part of the equipment has
arrived; the remaining items are ex-
pected shortly.

Shri Barman: What are the impor-
tant items of equipment that are
indented for the purpose of the open-
ing of the Studio by the Department
itself?

Shri Karmarkar: The equipment
which we are trying to import for this
scheme are two film cameras, one
animation camera, two moviolas, one
sound reader with magnetic reproducer
etc.
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UNEMPLOYMENT

*1188. Th. Jugal Kishore Sinha: Wii]
the Mimister of Planning be pleased
to refer to the Resolution passed 1n
the Fifth Session of the House on un-
employment and state what steps hage
been taken to remove unemployment
and with what success?

The Deputy Minister of Irrigation
and Power (Shri Hathi): Programmes
estimated to cost about Rs. 158 crores
have been so far approved by the
Planning Commission. The statement
on schemes accepted for implementa-
tion in the State was placed on the
Table of the House on March 4, 1954
in answer to starred question No. 608.
A statement of ‘adjustments’ in con-
nection with the plans of the Central
Ministries which have been approved
is placed on the Table of the House.
[See Appendix IV, annexure No. 41.]

Y aue fesie fag : Far ag
aEA & Fifew @ 0 @ fr fegeT
H a0 &1 gear feadr § 7

Shri Hathi: It is not possible to
ascertain the number exactly.

sieT gre fewie fag: 710 a7
I A e wY g g fE oY T
FAA B 0 § 97 § § &9 aF
feam dF1C 92 &, X W7 IT A AW
¥ F w5 Ao ang 4% &7

Mr. Speaker: How many servants
are out of employment and are there
any schemes in contemplation with
regard to the re-employment of these
people?

Shri Hathi: The schemes are really
being implemented by the State Gov-
ernments. Naturally, the execution of
the schemes will . mean more employ-
ment but it is difficult to say exactly
what number of these retrenched
people will be re-employed.

Shri T. K. Chaudhuri: May I know,
out of the total amount approved, how
much has already been provided in the
coming year’s budget?
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Shri Hathi: The "amountﬁs been
distributed to the various ‘States. That
will be given to the States by way of
loans.

Shri T. K. Chaudhuri: There must
be some amount provided in the coming
Year’s budget. What is that amount?

Mr. Speaker: What is the total
amount distributed to the States?

Shri Hathi: The total amount for the
next two years is Rs, 158 crores.

Shrimati Renu Chakravartty: In
view of the very large number of un-
employed women, have any of the
schemes submitted by the State Gov-
ernments taken into consideration any
special works 1o employ women?

Shri Hathi: There are a number of
schemes which run into various pages.
There are certain schemes which, per-
haps, might be advantageous so far as
women are concerned. But I cannot
say exactly which particular schemes
they are, which are meant for them,
but that question can be considered as
a whole.

CaLTEX O1L REFINERY

*1189. Shri Raghuramaiah: Will the
Minister of Production be pleased to
state:

(a) whether a survey ©party of
the Central Government recently
commenced a survey of the site for
the location of the Caltex Oil Refinery
-at Visakhapatnam; and

(b) if so, when is the survey ex-
pected to be completed?

The Parliamentary Secretary to the
Minjster of Production (Shri R. G.
Dubey): (a) Yes.

(b) The survey is expected to be
completed before June 1st. 1954.

Shri Raghuramaiah: May I know
whether an interim report has been
received from the survey party tenta-
tively suggesting a site along the
harbour area?

Shri R. G. Dubey: Yes, Sir. So far.
it has been reported from the South
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Circle, Bgngalore, that the survey work
is proceeding.

Shri Raghuramaiah: My question
was whether an interim report has
been received from the survey party
tentatively suggesting a site in the
harbour area.

Shri R. G. Dubey: On that peint we
have no information.

Shri Telkikar: May I know the esti-
mated cost of the project?

Shri R. G. Dubey: That is a different
question altogether.

Shri Sadhan Gupta: May 1 know
whether Government consider the oil
refinery industry a vital industry, and
if so, in view of the new situation
created by the U.S-Pakistan military
alliance, whether Government propose
to cancel the agreement with Caltex
for establishing the refinery through
the means of that company?

Shri R, G. Dubey: No such proposal
is before the Government.

NICOTINE

*1191. Shri C. R. Chowdary: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the quantity and value of nico-
tine imported annually; and

(b) what proposals are under consi-
deration of Government to encourage
extraction of nicotine from. tobacco
waste?

The Minister of Commerce (Shri
K‘armarkar): (a) Import of nicotine is
not separately shown in the Customs
Returns. Based on requirements. it is
estimated that on an average about one
ton is impcrted each year, at an es.i-
mated cost of Rs. 25.000.

(b) A process for the extraction of
nicotine sulphate has been worked out
and patented by the Council of Scienti-
fic and Industrial Research. Exploita-
tion of this process is being negotiated

with a number of parties by the
Council of Scientific and Industrial
Research.

Shri C. R. Chowdary: May I know
the quantity of tobacco that {s allowed
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to go waste every year fromm which
nicotine could profitably be extracted?

Shri Karmarkar: I understand that
38 million lbs. of tobacco waste and
25 million lbs. of tobacco stalks are
estimated annually to be available in
the country.

Shri Meghnad Saha: For how long
are the negotiations with a private
company for exploitation of the patent
taken by the Council of Scientific and
Industrial Research going on?

Shri Karmarkar: T have not got the
time for which the negotiations have
been going on. but it is very recent.

Shri Meghnad Saha: Will the hon.
Minister kindly give the information
at a later date?

Shri Karmarkar: The possibility of
industrial utilisation of the stalks for
the first time was engaging the atten-
tion of Government since 1949. As 1
said, I do not know for how long the
negotiations are going on, but I will
find it out.

REHABILITATION OF DISPLACED PERSONS IN
TRIPURA

*1193. Shri Dasaratha Deb: Will the
Minister of Rehabilitation be pleased
to state:

(a) how much private land has
been requisitioned by the Govern-
ment of Tripura for the.rehabilitation
of displaced persons in the State;

(b) how much of this land belongs
to the tribals and how much to others;
and .

(c) whether Government have given
any compensation for this land?

The Minister of Rehabilitation
(Shri A. P, Jain): (a) About 19,000
acres (From 1950 to 1853).

(b) and (c). The information is
being collected and will be laid on the
Table of the House in due course.

Shri Dasaratha Deb: Mayv I know
whether it is a fact that in Tripura
area, a large number of plots of land
have been requisitioned by Govern-
ment from the tribal people who had
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only less than two or three acres of
land each™

Shri A. P.‘ in: That relates to part
(b), about which information is being
collected.

Shri Dasaratha Deb: May I know
how the valuation of these lands is
being determined?

Shri A. P. Jain: It is determined
according to the Land Acquisition Act.

Shrimati Renu Chakravartty: Is the
acquirement of the tribal land not pro-
tected by the Constitution?

Mr, Speaker: That would be a matter
of interpretation of the Constitution.

Shri Dasaratha Deb: I put the same
question last year and the hon. Minis-
ter replied that the information was
being collected. It is one year now.
May I know when this collection of
information will be completed?

Shri A. P. Jain: The question must,
have been tabled a month or so ago.

Mr. Speaker: He says that last year
a similar question was tabled and the
same answer was given.

Shri A. P. Jain: I do not know about
it; but I shall look into it.

SaLtT

*1194. Shri B. C. Das: Will the
Minister of Production be pleased to
state:

(a) whether there has been a stop-
page of work in the salt factories at
Huma in Orissa State, from the last
week of February, 1954 as a conse-
quence of the strike of four thousand
salt workers;

(b) the reasons for the stoppage of
work by the salt workers; and’

(¢) how far the production of salt
has been affected by the strike?

The Parliamentary Secretary to the
Minister of Production (Shri R. G.
Dubey): (a) and (b). Government's
information is that about 250 to 300
workers in Ganjam Salt Factory,
Humma, abstained from work at the
beginning of the manufacturing season
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owing to a difference of opinion bet-
ween the workers and the #alt licensees
regarding the wages to be paid to the
workers during 1954.

(¢) It is reported that all the
workers have since started work. No
appreciable reduction in the overall
production of salt is therefore, likely.

Shri B. C. Das: May I know whetber
Government are aware of the fact that
the employers have not taken back
about ninety workers?

Shri R. G. Dubey: No, Sir, not to my
knowledge.

Shri B. C. Das: May I know whether
Government have received any memo-
randum or copy of the demands of the
Workers' Union?

Shri R. G. Dubey: No, Sir, Guvern-
ment have not. But I may say that
the Superintendent has intervened and
some interim arrangement has been
agreed to.

Shri B. C. Das: May I know, Sir,
whether the Minimum Wages Art is
applicable to salt workers, and if rot,
whether there is any legal protection
for the workers whose wages are
being curtailed arbitrarily?

Shri R. G. Dubey: This matter pri-
marily rests with the State Govern-
ment.

Shri B. C. Das: My question was
whether the Minimum Wages Act is
applicable to the salt workers, if not
what legal protection there is for them.

Mr. Speaker: He has already said
that the matter rests with the State
Government.

Shri K. K. Basu: The working of the
Act may be the responsibility of the
State Government. But he should be
in a position to say whether it ig
applicable to the salt workers.

Shri R. G. Dubey: I shall leok into
it.

TEA PLANTATIONS

*1195. Shri N. M. Lingam: Will the
Minister of Commerce and Industry
be pleased to refer to the answer to
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unstarred question No. 198 asked on
the 27th November, 1953 and state:

(a) the causes for the existence of
the large gap between the permissible
acreage of tea in India and the area
actually under tea; and

(b) the measures Government pro-
pose to take to bridge the gap?

The Minister of Commerce (Shri-
Karmarkar): (a) It is difficult to state
the reasons precisely. Presumably, the
financial difficulties experienced by the
tea industry last year and the after-
math might be one of the causes for
lesser utilisation of the licences issued
for pl!anting.

(b) There is nothing much that
Government can do in this regard. The
Indian Tea Licensing Committee is
responsible for issuing permits; but it
is open to the planter to utilise such
permits or not.

Shri N. M. Lingam: Have Govern-
ment reason to believe that the rules
regulating the expansion of tea culti-
vation have been so stringent that
they have acted as a dcterrent to
further expansion of area under tea?

Shri Karmarkar: No, Sir, we have
no reason to feel like that.

Shri N. M. Lingam: Do not Govern-
ment think, Sir, that with the present
sharp fall in our tea area and the.
steadily Increasing consumption of tea,
the industry is heading towavds a
crisis in the near future?

Shri Karmarkar: No, Sir, jt is head-
ing towards prosperity at the moment.

Shri K. K. Basu: May I know, what
proportion of the tea gardens belong
to Indians who have not fully utilised
the acreage allowed by the Tea Ex-
pansion Board?

Shri Karmarkar: 1 have no figures
of Indian and non-Indian tea gardens.

Shri Barman: May I know whether,
in view of the importance of export
of tea, Government will make an
attempt to see that the quota sllnwed
to the gardens if it is not utilised by
them is transferred to other gardens
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which can utilise it, so that the sum
total of our acreage may not fall?

Shri Karmarkar: As my hon. friend
doubtless knows, the present produc-
tion of tea inside the country is sa‘is-
factory vis-a-vis our exporis.

With regard to the other thing, we
shall consider the suggestion.

HAND POUNDING OF RICE

*1196. Shri Sinhasan Singh: Will
the Minister of Commerce and Indus-
try be pleased to refer to answer to
the supplementaries to siarred ques-
tion No. 482 on the 27th February,
1954 and state the manner in which
the amount of Rs. 4,25000 is to
be wused for production of hand-
pounded rice and the time by which
this sum is to be disbursed?

The Minister of Commerce (Shri
Karmarkar): A copy of the scheme
detailing how the amount will be spent
is laid on the Tahle of the House. [See
Appendix 1V, annexure No. 42.]

The amount has been disbursed to
the All-lndia Khadi and Village Indus-
tries Board.

Shri Sinhasan Singh: May I know
how many licences for setting up of
rice mills have been granted by Guv-
-ernment since the publication of the
Planning Commission’s Report and its
adoption by this House?

Shri Karmarkar: All I could say is
that we have banned the import of
hullers. I could not say how many
licences have been granted.

Shri S. N. Das: May I know, Sir,
whether the Planning Commission has
recommended recently some measures
for hand-pounding and mill-pounding?

Shri Karmarkar: The Planning Com-
mission’s recommendations are that
further expansion of the large-scale
industry should not be permitted
cxcept under certain  conditions;
secondly, from the point of view of
better nutrition and employment the
huller type of rice mills should be
eliminated through gradual replace-
ment by hand-pounding.and thirdly,
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improvement in the hand processes by
the introduction of paddy-husking
stone chakkis in place of the pounding
methods.

I should also like to add that recent-
ly there was a meeting on the 13th
February 1954 in the Ministry of Food
and Agriculture where all allied
matters were considered and it was
decided that a Committee consisting of
people having some knowledge &f this
should be appointed to go into the
question before any decision is taken.

Shri Sinhasan Singh: What was the
number of rice mills before the Report
of the Planning Commission and what
is their number at present?

Shri Karmarkar: I have not got the
number of rice mills.

Shri T. N. Singh: May 1 know
whether Government have issued any
firm instructions regarding non-issue
of permission to huller type of
machines in the villages of U.P. and
other places?

Shri Karmarkar: The whole ques-
tion is under consideration as I said
a moment ago and we have not issued
any instructions.

EA CHARGE ON POwBR ALCOHOL

*1198. Shri Bishwa Nath Roy: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether the amount paid to the
oil companies in 1953 as oversea
charge (surcharge) has increased in
comparison with that of 1952 on power
alcohol produced in India; and

(b) the amount paid to those com-
panies as surcharge on Indian power
alcohol in 1953?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
and (b). I place on the Table of the
House a statement explaining the posi-
tion in this behalf. [See Appendix IV,
annexure No. 43.]

Shri Bishwa Nath Roy: How long
will the system of surcharge continue?
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Sardar Swaran Singh: This has
already been digtontinued and the last
date up to which it was charged was
Jume 1953,

Shri T. N. Singh: May I know if
Government propose to take over the
question of mixing of petrol and power
alcohol under their own control, in~
stead of transferring it to be done bhy
the oil companies, in the near future?

‘Sardar Swaran Singh: I am afraid
that will not be possible unless the
entire distribution of these products is
taken over by the Government. At
the moment that does not appear to
be quite possible,
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The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
and (b). A statement is placed on the
‘Table of the House. [See Appendix
1V, annexure No. 44.]
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Mr. Speaker: I am going to the next
question.

News REELS

*1201. Shri K. K. Basu: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether any news reels other
than ‘Indian News Parade’ are allowed
to be exhibited in India;

(b) if so, the names of such news
reels service agencies;

(c) whether they are censored and
if so, by whom;

(d) whether news items are pro-
perly scrutinised for its news value
and unbiased character; and

(e) whether Government are aware
that the American Paramount news-
agency has exhibited some fllms on
Korea which depict incidents in fact
quite contrary to the statements made
by Indian authorities stationed there?

The Minister of Commezce (Shri
Karmarkar): (a) Subject to certifica-
tion by the Central Board of Film
Censors, any news reel can be exhibit-
ed in India.

(b) and (c). The Central Board of
Film Censors have been granting certi-
ficates for the newsreels submitted to
them, which are released by—

(1) Paramount International Films
Inc, US.A.

(2) British Movietone News Ltd.,
U.K.

(3) Metro Goldwyn Mayer, U.S.A.

(4) J. Arthur Rank Organisation
Ltd.,, UK.

(d) The powers of the Central Board
of Film Censors are conflned to
examining whether a film is or is not
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suitable for public exhibition; the
question of scruitinising news reels
from any other point of view does not
arise.

(e) No, Sir.

Shri K. K. Basu: Is Government
awarc of the fact that news reels are
meant for the propagation of news and
that certain news reels which are
shown by the American Paramount
News agency regarding tuae behaviour
of the American troops towards the
Korean prisoners of war completely
contradict the statement made by our
representatives in that area?

Shri Karmarkar: No, Sir; not so far
as we are aware.

Shri K., K. Basu: In view of the fact
that the news agencies arc meant for
the propagation of news, does the Gov-
ernment propose to scrutinise the news
value before they are ready to be
exhibited?

Shri Karmarkar: Yes, Sir; our dis-
cretion in this regard is limited by the
fundamental rights, freedom of speech
and expression. Subject to that we
have issued directives under specific
categories. The directive has becn
issued by the Board for the guidance
of its examining committee.

Shrimati Renu Chakravartty: In
view of the guiding rules which have
been given to the Film Censor Board,
one of the rules being that nothing
should be passed which is detrimental
to the relations among friendly Powers
and also tbat the news should be of an
unbiased character, is it not a fact
that many of the news reels on Korea,
that have been shown and are being
shown by the Paramount News agency
glossing over the atrocities committed
by the Americans, are wholly biased
and put the blame on the prisoners
that they have behaved in a bad way?

Shri Karmarkar: I could not say
about individual pictures, but to the
extent to which the rules are offended,
to that extent excisions are made.

Shri Sadhan Gupta: May [ know
how the Fundamental Rights clause of
the Constitution applies to thesc news
agencies as they are foreigners?
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Shri Karmarkar: Our Fundamental
Rights apply to all operations inside
India, and since this question relates
to films being shown in India they
apply.

Shri Sadhan Gupta: It says citizens.

Mr, Speaker: We will go to the next
question.

CaLcuTrrAa RADIO STATION

«1202. Shri Sadhan Gupta: Will the
Minister of Information and Broadcast-
ing be pleased to state:

(a) the respective ranges of recep-
tion of the 300-metre and 447 8-metre
medium wave transmitters of the All
India Radio, Calcutta; and

(b) the cost of installing the 447°8-
metre transmitter?

The Minister of Commerce (Shri
Karmarkar): (a) The day time service
range of 300 metrc transmission from
Calcutta is about 83 miles. The trans-
mission can be satisfactorily heard at
night up to a distance of about 400
miles.

The service range of the 447-8 metre
medium wave transmission is about
20 miles.

(b) An old short wave transmitter
available at the Station was converted
for medium wave working. Estimated
cost of installation is Rs. 2.000.

Shri Sadhan Gupta: May I know
whether the same service is radiated
on the 300 metre and the 447-8 metre
transmitters and, if so, why was the
447-8 metre transmitter installed?

Shri Karmarkar: It was installed to
take advantage of the particular wave
lengtli. I1f we bhad :ui exercised that
right, the right would have lapsed.

Tea (ProbucTION COST)

*1203. Shri K. P. Tripathl: (a) Will
the Minister of Commerce and Industry
be pleased to state what was the cost
of production per pound of tea in
1952-53 and in 1953-547

(b) What were the steps taken by
Government to reduce the cost of pro-
duction during the last tea crisis?
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(¢) What was the reduction in the
‘cost of tea per pound produced in
1953-54 as a result thereof?

The Minister of Commerce (Shri
Karmarkar): (a) and (c). Precise
information is not available.

(b) Governments of Assam and
West Bengal permitted tea planters to
-discontinue temporarily the conces-
sional supply of food-grains to the tea
garden labourers.

Shri K. P. Tripathi: May I know if
it has come to the notice of the Govern-
ment that statements were made by
the Chairmin of the Indian Tea
Association in 1952 that they were
suffering from slump and now they
are suffering from profit inflation and
they want to be saved from both and
therefore they want that wages should
not be increased?

Shri Karmarkar: Government’s at-
tention was not drawn. but I find that
wages have been restored in respect
of compensation for the food conces-
-gions.

Shri K. P. Tripathi: Is it a fact that
there are many gardens in which it
has not been restored?

Shri Karmarkar: I would like to
have the information. I find that
workers in the West Bengal gardens
are paid cash allowance at the rates
specified.

Shri K. P. Tripathi: Is it a fact that
the Rao Committee reported that the
average cost of production was Re. 1
to Rs. 1-4-0, whereas the cost of pro-
duction now is much less than that?

Shri Karmarkar: There was a broad
estimate by that Committee regarding
the cost of production. They gave
figures for 1952—annas 18 to 22 for
North India and annas 16 to 20 for
‘South India.

Shri T. K. Chaudhuri: May I know
what has happened to the proposal of
the Government to appoint an expert
ccommittee for enquiry into the cost
structure of the tea industry, which
was hanging in the balance for the
last more than a year?
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Shri Karmarkar: I would like to
have notice.

PROTECTIVE DUTY ON ALLOY

+1204. Shrimati Ila Palchoudhury:
(a) Will the Minister of Commerce and
Industry be pleased to state whether
any protective duty is being levied by
Government on imports of alloy and
special steels from foreign countries?

(b) If so, what is the rate of such
duty?

(c) What are the countries from
which such imports are at present be-
ing made?

(d) What is the total quantity of
alloy and special steel imported into
India during the last three years?

The Minister of Commerce (Shri
Karmarkar): (a) Yes. Sir.

(b) 31} per cent. ad valorem for
British manufacture and 44-1/10 per
cent. ad walorem for non-British

manufacture.

(¢) UK. Japan, France., Sweden,
Germany, U.S.A, Austria. Canada,
Holland and Belgium.

(d) 12.838:81 tons.

Shrimati Ila Palchoudhury: Since
Tatas do not manufacture this steel,
may I know why such high duty is
levied on these steels?

Shri Karmarkar: Sir, it is a protec-
tive duty in order to protect the
indigenous industry.

Shri T. N. Singh: What are the con-
cerns in India which are manufactur-
ing special steels and alloys for whom
protection is being given?

Shri Karmarkar: The larger manu-
facturers are Tata Iron and Steel Com.
pany with a production of 1,130 to
1.210 tous; Mukund Iron and Steel
Works, Bombay with a production of
1,000 tons; Metal and Steel Factory
(who manufacture primarily for their
own use) with a production of 2,400
tons. These are the larger units. There
are some other smaller units also.
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PONDICHERRY

*1205. Shri M., S. Gurupadaswamy:
Will the Prime Minister be pleased
to state:

(a) whether it is a fact that a violent
assault was made by the Police in
Pondicherry on a group of about
seventy workers who were going in a
procession demanding the merger of
foreign pockets with the Indian Union;

(b) if so, how many sustained
injuries; and

(c) whether it is a fact that three
leaders of the workers were arrested
by the police and charges of sedition
have been framed against them?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a) to
(¢). The Government of India's infor-
mation is that about 70 workers
paraded the streets of Pondicherry on
the 2nd and 3rd March, demanding
merger with India. Although the
demonstration was peaceful, the Police
attacked the demonstrators and are
reported to have severely beaten three
of the leaders and arrested them. The
nature of their injuries is not known.
One more person was arrested sub-
sequently, but we understand that
they have all since been released.

The Government of India have pro-
tested to the French authorities over
the use of violence in dealing with this
demonstration, because incidents of
this kind are bound to have repercus-
sions on the Indian side of the border.

Shri M. S. Gurupadaswamy: After
this particular incident, may I know
whether there have been any other
incidents subsequent to that?

The Prime Minister (Shri Jawahar-
lal Nehru): The hon. Member reads
newspapers; much has happened since
then.

Shri M. S. Gurupadaswamy: Apart
from this protest, may I know whether
the Government of India is contem-
plating any steps other than this to
solve this problem and to bring about
merger?
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Shri Jawaharlal Nehru: May I again
repeat that much has happened since
that protest, and there has been
obviously a spontaneous movement in-
side the French enclaves in India
demanding merger with India. There
can be no greater cvidence of the
people of those territories desiring the
merger. Our case has always been that
this should be effected by peaceful
methods. Now that it is clearly
shown—the people, as represented by
the Municipal Communes, Councillors
and Ministers as well as industrial
workers separately, have shown that
and that issue should at any rate be
treated as settled—that’ that is what
the people desire, we hope steps will
be taken for peaceful transfer of
power.

Shri Vallatharas: May I know
whether the Government are aware of
the fact that the French authorities
have made a thorough and straight
movement to the rural areas to see
that this movement is put down by
force and intimidation?

Shri Jawaharlal Nehru: Some such
information has reached us, not in
detail, but that too is in the papers.

SILK INDUSTRY IN BIHAR

*1206. Shri Jhulan Sinha: Will the
Minister of Commerce and Industry be
pleased to state the amount of Central
assistance given during the last two
years to the State of Bihar for develop-
ment of the silk industry there?

The Minister of Commerce (Shri
Karmarkar): No filnancial assistance
for the development of silk industry
in Bihar has been given during the
last two years. An officer of the State
Government was, however, deputed
during 1953 to Japan for higher train-
ing in sericulture at an estimated cost
of Rs. 17,000, half of which was borne
by the Central Silk Board and the
other half by the State Government.
In addition. one Muga and Tassar
realing machine and three Eri gpinning
machines costing Rs. 333 have also
been supplied free of cost to the State
Government.
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Shri Jhulan Sinha: May I know if
the Government of Bihar made any
request for such aids from the Govern-
ment of India?

Shri Karmarkar: During the last
two years the Government of Bihar
has sent only one scheme of seri-
culture development rclating to the
establishment of a Tassar silk station
in the State.

Shri Jhulan Sinha; May 1 know
whether that scheme has been approved
by the Government of India?

Shri Karmarkar: It was under con-
sideration of the Central Silk Board
and the Technical Development Com-
mitiee have recommended that the
Secretary of the Board should visit
Bihar and advise the Government on
the question of establishment of a
Tassar silk station in the State.

Sardar A. S. Salgal: May I know
whethér any help was given for
development of the Kosa silk industry
by the Central Silk Board to the
Madhya Pradesh State?

Shri Karmarkar: Madhya Pradesh
is different from Bihar and I should
like to have notice for this question.

CoTTON TEXTILE INDUSTRY

*1207. Shri S. N. Das: Will the Minis-
ter of Commerce and Industry be pleas-
ed to state:

(a) whether Government have been
able to come to a decision on any of
the important recommendations of the
Working Party for the Cotton Textile
Industry; and

(b) if so, the important features of
the decisions taken so far?

The Minisier of Commerce (Shri
Karmarkar): (a) and (b). The recom-
mendations of the Working Party have
got a direct bearing on the terms of
reference to the Textile Enquiry Com-
mittee whose report is awaited. A
statement giving the present position
in regard to the implementation of
some of the recommendations is laid
on the Table of the House. [See
Appendix IV, annexure No. 45.]
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Shri S. N. Das: May I know whether
the recommendations of this Party re-
garding the rationaljsation of the iex-
tile industry are under consideration
and if so, when will steps be taken
to give effect to the recommendations?

Shri Karmarkar: We have laid a
statement on the Table which is a long
one. What is not covered by the state-
ment is under consideration

Shri S. N. Das: In view of the fact
that the number of recommendations
made by the Party is 92 and the State-
ment laid on the Table refers only to
15 points, may I know whether it ex-
hausts the list or whether thére are
some important subjects still under
consideration, and if so, what are they?

Shri Karmarkar: The House will
appreciate how difficult it is to give
an answer with regard to all the
recommendations of the Party. 1f my
hon. friend is interested in a particular
point, I shall be happy to supply the
information.

Shri S. N. Das: In view of the fact
that this report was received by the
Government as long ago as 1952, may
I know the reasons why so much time
was taken by the Government for
giving effect to the recommendations?

Shri Karmarkar: The report was
ready in 1952. It was issued in 1953.
In view of the fact that another Com-
mittee which is going exhaustively
into all the aspects of the textile in-
dustry is now on its labours, this has
continued to be under consideration
of thre Government.

NATIONAL EXTENSION SERVICE

*1208. Shri B. K. Das: Will the Minis-
ter of Planning be pleased to state:

(a) what items of work have been
taken up so far in the Development
Blocks under the National Extension
Service scheme;

(b) how the allotted expenditure in
each block has been distributed over
these items; and

(c) whether local contribution in
money or labour will form part of that
expenditure? i
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The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
Information is awaited from the State
Governments, but the items of work
will conform generally to the pro-
gramme outlined in the pamphlet
“Organisation of National Extension
Service and expansion of the Com-
munity Development Programme”.

(¢) Voluntary contribution will be in
addition to the allotted expenditure.

Shri B. K. Das: May I know whether
the normal expenditure for agriculture,
health and other items of work that is
always incurred by the State Govern-
ments also will form part of this ex-
penditure or that will be in addition?

Shri Hathi: This would be additional
expenditure.

Shri B. K. Das: May I know whether
the items now taken up are all that
have been taken up or they will be
taken up gradually in the course of
the progress of this work?

Shri Hathi: That would depend on
local circumstances.

Shri N, M. Lingam: May I know the
agency for maintaining the works
undertaken by the National Extension
Service? For instance, if a road is con-
structed by the wvillagers, I want to
know the agency that would maintain
the road thereafter.

Shri Hathi: Normally it will be the
agency which generally should main-
tain it. That is to say, if it is the gram
panchayat, it will be the gram pan-
chayat: if it is the local board, it will
be the local board; if it is the munici-
pality, it will be the municipality.

SHORTAGE OF COKING CoOAL

*1211. Shri Barman: Will the Minis-
ter of Production be pleased to state:

(a) whether there has been an acute
shortage of coking coal in the districts
of Jalpaiguri, Darjeeling and Cooch
Behar in West Bengal for some time;
and

(b) if so. the reasons therefor?

The Parliamentary Secretary to the
Minister of Production (Shri R. G.
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Dubey): (a) Presumably the Member
has in mind “cooking” (soft coke) coal
and not “Coking” coal. Recently there
have been reports of shortage of soft
coke in these places.

(b) Movement of coal to North-
Bengal is routed vie Mokameh Ghat
and Bhagalpur which are limited routes
and the shortage was due to restrictions
and limitations imposed on movement
vie these routes on a number of days
during the last two months.

Shri Barman: I accept the correction,
May I ask whether in the transporta-
tion of coal at Mok&neh Ghat and
Bhagalpur difficulty arises on account
of the shallow waters in dry season
and if so whether the Railways would
be asked to use country boats?

* Shri R. G. Dubey: So far as that
aspect is concerned, the Railway Minis-
try may be approached. I can say that
recently they have taken steps to im-
prove the supply.

Shri K. K. Basu: May we know
whether the dust coal that is available
in the Bakrakota collieries” in the Jal-
paiguri District could be utilised for
the purpose of making soft coke
through brick~kilning process?

Shri R. G. Dubey: That matter has
not been enquired into.

Jute INQUIRY COMMISSION

*1212. Shri K. K. Basu: Will the
Minister of Commerce and Industry
be pleased to state:

(a) when the Jute Inquiry Com-
mission is expected to submit its re-
port;

(b) whether the terms of reference
have been widened since its appoint-
ment; and

(c) if so, what are those terms?

The Minister of Commerce (Shri
Karmarkar): (a) By the end of the
month.

(b) No, Sir.

{c) Does not arise.
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Shri K. K. Basu: Does Government
proposc o appoint a new Committee
or extend the terms of reference of the
Commission so far as enquiry into the
cost  structure, workload on the
labourers and the schedule of hours
are concerned?

Shri Karmarkar: I should ‘like to
have notice.

Shrimati Renu Chakravarity: In
view of the fact that only recently a
Notification has been issued that
enquiry is going to be made into the
wage structure, would it not be feasi-
ble to have it added on to the Jute
Enquiry Commission?

Mr. Speaker: That is part of an argu-
ment. Apart from that, what is the in-
formation she wants?

Shrimati Renu Chakravartty: What
is the difficully in extending the terms
of reference of the Commission Wwhen
already this matter is before the
House?

Shri Karmarkar: This Commitiee has
its specific terms of reference. It has
worked now for morc than seven
months. It is much more convenient
for us to deal with the other question
scparately.

CLOSURE OF GENERAL MoTORs (INDIA) LTD

%1213, Shri Sanganna: Will the
Minister of Commerce and Industry
be pleased lo state:

~ (a) whether the management of the
General Motors (India) Ltd., Bombay
lhiave announced the closure of their
business from 31st March, 1954;

(b) if so, the reasons therefor;_and

(c) what steps Government pro-
pose to take to obviate unemployment
of the retrenched labour?

The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir.

(b) According to Government's re-
solution of the 31st May, 1953 on the
Automobile Industry, firms solely
engaged in the assembly of motor
vehicles were to close down their
assembly operations.

777 P.S.D.
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(c) There is however nothing definite
that can be done in this matter. But
Government are exploring possibilities
of assisting as many as possible to get
employment.

Shri Sanganna: What is the number
of labourers that is affected on account
of this closure?

Shri Karmarkar: With regard to
General Motors (India) Ltd., I have
the figure 1,178. I could not give my
friend readily the numbers for the
other concerns.

Shrimati A. Kale: May I know the
total number of people thrown out of
employment due to this policy ot
Government?

Shri Karmarkar; As I said, I have
not got the figure of the total labour
that may be displaced, but we are
trying our best to see that they are
absorbed in the manufacturing firms.

Shrimati A. Kale: How many have
been absorbed so far?

Shri Karmarkar: I think no concern
has yet closed.

Shri Sinhasan Singh: The hon.
Minister stated that more than a
thousand workers will be thrown owt
of employment by the closure ef
General Motors (India) Ltd. May I
know whether Government have made
out any plan to absorb them, ahd if
so, what is the plan?

Shri Karmarkar: We are advising
the concerns which will continue to
manufacture automobiles to absorb as
many of these labourers as they find
useful and as far as it is possible for
them to absorb them.

R WA K Ag e
*20¥ . off a1 ey ;AT afey
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The Minister of Commerce (Shri
Karmarkar): (a) Rs. 1,07,649.

(b) The entire amount was given as
grant.

=t {4 qETT : T AFA HAY I
B F FG {5 98 WA S 57
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Shri Karmarkar: I could not follow
the question.

Mr. Speaker: He wants to know the
details as to which are the institutions
to which it has been given.

Shri Karmarkar: I could give my
hon. friend the broad headings under
the development of the handloom in-
dustry. One is: marketing and desig{x-
ing of handloom products, subsidy for
improved types of looms, subsidy for
those managed by the co-operative
societies; the second heading is:
development of other cottage indus-
tries, i.e., establishment of two mobile

emporia. This is all the information I
can give.

Shri N. L. Joshi: How much money
has been actually spent by the Madhya
Bharat Government?

Shri Karmarkar:
have notice.

1 should like to

Shri Radhelal Vyas: For how much
money was the request made by the
State Government? '

Shri Karmarkar: For which year?

Shri Radhelal Vyas: For the year to
which the flgure given relates.

Mr. Speaker: For the same year

1952-53, for which information was
asked for.

Shri Karmarkar: My notes are
copious on this question, and I shall
take some time to find that out,
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EVELOPMENT SCHEMES IN STATES

*1215. Shri 8. N. Das: Will the
Minister of Planning be pleased to
state:

(a) whether the various States have
submitted their development schemes
to be financed through Central assis-
tance during 1954-55; and

(b) if so, the total amount involv-
ed in these schemes?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
A statement is laid on the Table of
the House. [See Appendix IV, an-
nexure No. 46.]

Shri S. N, Das: May I know whether
any scrutiny was made by the Central
Government into the working of the
projects sanctioned during 1953-54,
before sanctioning loans for the year
1954-55?

Shri Hathi: Generally, these
schemes are those which are already
included in the first Five Year Plan.
They are not new schemes, but before
the State takes them up they send
them here, and they are scrutinised
to see under what heads they qualify.

Shri 8. N. Das: From the statement
it appears that only six or seven
States have been able to forward their
schemes for 1954-55. What 1is the.
reason for the delay in the other
States submitting their schemes?

Shri Hathi: The other States have
been requested to send their schemes
as early as possible.

Mr. Speaker: That exhausts the
Question List. We shall now go over
the unanswered questions.

Shri P. N. Rajabhoj: I have a ques.
tion, No. 1192.

Shri Brohmo-Choudhury:
No. 1190.

Mine is

Shri Meghnad Saha: I would like
No. 1183 to be answered.

Shri Thimmaish: Mine is No. 1185.
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Mr, Speaker: No. 1185 will come
later. First. Shri Brohomo-Choudhvury’s
question, No. 1190.

EXPORT OF TIMBER TO PAKISTAN

*1190. Shri Brohmo-choudhury: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the total quantity of Assam
timber exportedq to East Pakistan
during 1951, 1952 and 1953:

(b) the total value of such exports;

(c) whether any special {facilities
are being given to Assam timber
merchants who export timber to
East Fakistan: and

(d) if so, what are those facilities?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). A state-
ment is laid on the Table of the House.
[See Appendix IV, annexure No. 47.]

(c) and «d). Assam timber of all
kinds other than Gurjan logs suitable
for Plywood industry in India and
railway sleepers, is licensed freely for
export to East Pakistan against tran-
sit passes issued by the Assam Forest
authorities. Export of Gurjan wood
logs from Lungleh Sub-Division of
Lushai Hills District in Assam which
cannot be brought down for use in
India is also licensed freely for export
to Pakistan. Every effort is made to
include Assam timber in our Trade
Agzreements with Pakistan.

Shri Brohmo-Choudhury: Do Gov-
ernment propose to adopt some method
to help the timber producers of Assam
tribal areas?

Shri Karmarkar: That area always
has our sympathy, except when it is
impossible for us to do so.

POONA RADIO STATION

*1192. Shri P. N. Rajabhof: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether
received any

Government have
complaints about the
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inadequacy of the facilities and
the space available at present in Poona
Station of A.LR.; and

(b) if so, what steps Government
propose to take in the matter?

The Minister of Commerce (Shri
Karmarkar): (a) No, Sir.

(b) Does not arise.

Y dto gAo TrW @ 9 AT
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Shri Karmarkar: My hon. friend
knows that recently the Minister of
Information and Broadcasting had
been to Poona specially for this
purpose.

Mr. Speaker: Mr. Saha wants
No. 1183 to be specially answered.

Shri Meghnad Saha: Yes. It is a
very important question.

Shri Thimmaiah: What about my
question, No. 1185?

Mr. Speaker: No. 1183 will be an-
swered first. Yes, the Prime Minister.

oY qwAr
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The Prime Minister (Shri Jawahar-
lal Nehru): (a) and (b). Government
are aware of the Baruch Plan, as well
as of the replies given in the United
Kingdom House of Commons.

(c) The Government of India were
not consulted by the United Kingdom
Government in this connection. We
are not aware as to whether other
countries were consulted or not.

Shri Meghnad Saha: Can the Gov-
ernment of England commit the Indian
Government to any particular course?

Shri Jawaharlal Nehru: If I may
say so. it is a very remarkable ques-
tion. The hon. Membet should know—
he has not fully realised—that we are
an independent country. May I suggest
that he bring himself up to date?

Shri Meghnad Saha: I fully realise
that, but I would like to know whether
the Government of India has given
any consideration to this particular
matter, because as it stands, it appears
that the Government of England has
committed us to some kind of state-
ment.

Shri Jawaharial Nehru: Nobody can
commit the Government of India. The
matter has not been referred to the
Government of India by either the
U.S. Government or the U.K. Govern-
ment. No occasion, therefore, has
arisen for us to send them any reply.
It thhe hon. Member wants to know
what our particular attitude is likely
to be in regard to any such proposal,
that is a larger issue on which, when
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occasion arises, we shall give our
opinion. We are not committed to any
of these plans.

Shri Meghnad Saha: May I know
whether this matter will be discussed
on some occasion in the near future?

Shri Jawaharlal Nehru: In this
House?

Shri Meghnad Saha: Yes. On
account of the importance of this plan,
I want that this matter should be dis-
cussed in the Parliament on some near
date.

Shri Jawaharlal Nehru: The matter
is very important and it is open to us
{0 express our opinions on this matter
as on any other, but we are not
directly concerned inasmuch as we
are not a very important country in
regard to atomic energy or atomic
armaments.

WRITTEN ANSWERS TO QUESTIONS

GaAs OVEN PLANT

*1177. Dr. Ram Subhag S8’ngh:
Will the Minister of Planning be
pleased to state:

(a) whether Government propose
to instal a gas oven plant at Durga-
pur in the D.V.C. area:

(b) if so, whether the plan and
cstimateg for setting up that plant
have been prepared: and

(¢) the cost involved
up the plant?

in setting

" The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) So far
no decision has been taken to instal a
coke oven gas plant at Durgapur in
the D.V.C. arca, by the Central Gov-
ernment.

(b) A project is under considera-
tion of the West Bengal Government
to instal a coke oven plant, which has
been referred to the Planning Com-
mission as one of the schemes under
‘adjustments’ to the West Bengal Plan.

(¢) The cost of the project envisag-
ed by the West Bengal Government is
tentatively estimated at Rs. 9 crores.
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=~ *““GHANI"- O1L

*1178. Pandit D. N. Tiwary: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether there hag been a pro-
gressive deterioration in the produc-
tion of Ghani oil;

(b) whether any survey has been
made for ascertaining the extent to
which Ghanies are lying idle;

(c) whether any subsidy has been
given or is proposed to be given for
reviving Ghanies in order to sup-
ply pure oil for consumption; and

Ghani oil
the

(d) The percentage of
produced for consumption in
country?

The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir. There has
been a decrease in the production of
oil by ghanies.

(b) A Sub-Committee of the Indian
Central Oilseeds Committee conducted
an enquiry into this question.

(c) Yes, Sir.
(d) About 33 per cent.
CONSULAR OFPICES

*1179. Shri D. C. Sharma: Wijll the
Prime Minister be pleased to state
the names vf the places where con-
sular offices have been openedq during
+he current year?

The Deputy Minister of External
Affajrs (Shri Anil K. Chanda): During
the current year new Consulates-
General of India were opened at
Geneva and Madagascar. We also
established new Commissions at Accra
and Hong Kong and an Assistant High
Commission at Hyderabad (Sind).
These are strictly not consular offices
but consular work is a part of their
functions.

SHOWROOMS ABROAD

*1181. Shri Nanadas: Will the
Minister of Commerce and Industry
be pleased to state the estimated ex-
penditure for the setting up of show-
rooms of Indian exportable products
in Belgium, Philippineg and Ceylon?
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The Minister of Commerce (Shri
Karmarkar): A statement is laid on
the Table of the House. [See Appen-
dix IV, annexure No. 48.]

Seconp D.D.T. PLANT

*1185. Shri Thimmaiah: Will the

'Minister of Production be pleased to

refer to starred question No. 394
answered on the 11th August, 1953
and state at what stage is the proposal
to start a second D.D.T. Flant?

The Parliamentary Secretary to the
Minister of Production (Shri R. G.
Dubey): The question of establishing
a second D.D.T. Plant is still in the
exploratory stage.

IuT AN R faeariea eqfeeg)
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The Minister of Rehabilitation
(Shri A. P. Jain): Information regard-
ing the number of displaced persons
resettled in Uttar Pradesh is being
collected and will be placed on the
Table of the House in due course, No
separate statistics regarding Harljan
families are maintained.

Crupe OIL

*1199. Shri M. L. Agrawal: (a) Will
the Minister of Works, Housing and
Supply be pleased to state whether it
is a fact that Nagorkatiya oil well
No. 1 in Assam has gone into produc-
tion?

(b) What is its
Crude Oil?

(c) What would be the proportion
of refilned oil per gallon of the Crude
Qil?

(d) Are there any bye-products and
if so. what and in what proportion?

daily output of
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The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
Yes, Sir.

(b) It is not the practice to make
such information public.

(¢c) and (d). I place on the Table
of the House a statement giving the
_percentage of the various products.
[See Appendix IV, annexure No. 49.]

SoAP INDUSTRY

»1209. Shri Nanadas: Will the Minis-
ter of Commerce and Industry be pleas-
ed to state:

(a) whether the attention of Govern-
ment has been drawn to the demand
of the President of the Indian Soap and
Toiletries Makers' Association for the
setting up of an official enquiry com-
mittee to go into the problem facing
soap industry in India; and

(b) if so, what steps Government
propose to take in regard to them?

The Minister of C: mmerce (Shri
Karmarkar): (a) Yes, Sir.

(b) Government do not consider
that there is any scope for such an
enquiry.

JAPANESE MEDICAL MISSION

*1210. Dr. Ram Subhag Singh: Will
the Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that a
Japanese Medical Mission had recently
come to India to find out the possibi-
lities of obtaining raw materials from
India for Japan’s pharmaceutical in-
dustry; and

(b) if so, whether Government have
agreed to make such raw materials
available to Japan?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). I under-
stand that a Japanese Medical Trade
Mission did come to India recently. It
did not, however, make any represen-
tations to Government to make raw
materials available to Japan.
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INDUSTRIALISATION SCHEMES FOR MYSORE

218, Shri N. Rachiah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Gov-
ernment have agreed to give flnancial
assistance to the Mysore Government
for industrialisation schemes; and

(b) if so, what schemes have been
submitted by the State Government?

The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir.

(b) A statement is attached. [See
Appendix IV, annexure No. 50.]

SALT

219. Shri N. Rachiah: Will the
Minister of Production be pleasad to
state:

(a) the quantity of salt exported to
Japan during 1953; and

(b) the amount realised therefrom?

The Parliamentary Secretary to the
Minister of Production (Shri R. G.
Dubey): (a) 68 lakh maunds.

(b) Rs. 45.21.000 (f.o.b. price).

STEEL

220. Shri S. C. Samanta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the amount of indigenous pro-
duction of steel in 1953;

(b) the corresponding amounts in
1951 and 1952;

(c) the amount ot imports of steel
in those threce years; and

(d) the countries from which steel
was imported in 19537

The Minister of Commerce (Shri
Karmarkar): (a) to (d). A statement
is attached. [See Appendix IV, an-
nexure No. 51.]
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The Minister of Commerce (Shri
Karmarkar): (a) and (b). Quarantine
facilities do not exist at the air ports
in India. In order to prevent entry of
foreign pests agd diseases which might
effect our crops, imports by air are,
therefore, not allowed.
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The Minister of Commerce (Shri
Karmarkar): The details regarding
each type of fire-arms imported are
not recorded separately in the official
statistics. A statement showing the
total value of fire-arms and parts of
fire-arms imported during the last
three years is attached. [See Appen-
dix IV, annexure No. 52.]

HANDLOOM INDUSTRY IN ASSAM

228. Shri Rishang Keishing: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the details of schemes submit-
ted by the Government of Assam for
the development of the hendloom
industry in the State for the current
financial year;
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(b) the schemes approved by Gov-
ernment; and

(c) the various forms of financial *
help and the amounts granted by the
Central Government to Assam Gov-
ernment to develop the approved
schemes?

The Minister of Commerce (Shri
Karmarkar): (a) to (c). A statement
is attached. [See Appendix IV, an-
nexure No. 53.]

EXPORT OF Bidis

225. Shri Nanadas: Will the Minis-
ter of Commerce and Industry be
pleased to state the total export of
Bidis to Pakistan and Ceylon and
its value year-wise from 1947-48 to
1952-53, separately for each country?

The Minister of Commerce (Shri
Karmarkar): 2,422,000 lbs. of bidis
valued at Rs. 156 lakhs were exported
to Pakistan and 2,023,000 1bs. valued
at  Rs. 83 lakhs were exported to
Ceylon during 1952-53. Figures of ex-
ports prior to 1952 are not available.

ESSENCES

326. Shri C. R. Chowdary: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the value of essences imported
from 1947 to 1953; and

(b) whether the indigenous preduc-
tion js nof sufficient to meet the in-
ternal demands?

The Minister of Commerce (Shri
Karmarkar): (a) Import statistics of
essences are not readily available, as
these are not recorded separately in
the Accounts relating to the Foreign
(Sea, Air and Land) Trade and Navi-
gation of India.

(b) Yes, Sir.
STeEl. PROM U.S.A.

227 Shri K. C. Sodhia: Will the
ister of Commerce and Industry be
pleased to state:

(a) the fotal quantity of iron and
steel imported under the Indo-U. 8. A.
Technical Co-operation Programme
during the current year;
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(b) how much of it was allotted for
the use of village blacksmiths and
farmers and how much was allotted to
Farm Implement-manufacturing fac-
tories;

(c) the names of the factories and
the quantity allotted to each; and

(d) the agcencies through which
these operations were effected?

The Minister of Oommerce (Shri
Karmarkar): (a) to (c). Two state-
ments are attached. [See Appendix
IV, annexure No. 54.]

(d) Through Controlled Stockholders
and Registered Stockholders appointed
by the Iron and Steel Controller,
Calcutta, under the Iron and Steel
(Control of Production and Distribu-
tion) Order, 1941.

TaGGER TINPLATE

228, Shri K. K. Basu: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) the approximate demand of tag-
ger tinplate in India;

(b) the basis for issuing import li-
cences;

(c) the volume of tinplate import-
ed during the years 1950 to 1953 year-
wise; | Ll

(d) the quantity of tinplate import-
ed in 1953 and 19%4; and

(e) whether there is any quantita-
tive ceiling for such import?

The Minister of Commerce (Shri
Karmarkar): (a) No reliable estimate
is available.

(b) and (e). No import licences are
at present being issued for tinplate
except tagger tinplate above 37G
which is not manufactured in India.
Licences for tagger tinplate are issued
by the Iron and Steel Controller pro-
vided he is satisfied about the demands
and reasonableness of prices.

(¢) and (d). A statement is attached.
[See Appendix IV, annexure No. 55.]
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INvESTMENTS 1IN PUBLIC Stercr] §

229. Shri Vallatharas: Will the Min-
ister of Production be pleased to state:

(a) the total investment on Indust-
rial projects in the public sector by
e Ceutral Government as on  1st
March, 1954;

(b) the State-wise investment on
Industrial projects in the public sec-
tor by the States as on 1st March,
1954; and

(¢) how many projects in parts (a)
and (b) above have not gone into pro-
duction? ‘

The Parliamentary Secretary to the
Minister of Production (Shri R. G.’
Dubey): (a) to (c). A statement
giving available information in respect
of the Industrial Projects of the
Central  Government is 1aid on the
Table of the House. [See Appendix
1V, annexure No. 56.]

The remaining information is being
collected and will be placed on the
Table of the House in due course.

TEA PRICES

230, Shri K. P. Tripathi: Will the
Minister of Commerce and Industry be
be pleased to stale what was the
average Drice of tea in the following
regions as well as of India as a whole
during 1951-52, 1952-53 and 1953-04:—
(1) Cachar, (ii) Darjeeling, (iif) Assam
excluding Cachar, (iv) West Bengal
excluding Darjeeling and (v) South
India?

The Minister of Commerce (8hr.
Karmarkar): A statement is attached
[See Appendix IV, annexure No. 57.]

Parer

831. Shri Ram Dass: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) the total cost of hand-made
paper purchased for the use of the
several departments of the Central
(yovernment during 1952-53 and 1953-
54; and
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(b) the total cost separately of
Indian «Mill-made paper and imported
paper purchased during the same
period?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
1952-53—N1l1,

1953-54 . Rs. 3°21 lakhs,

777 PSD

/
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(b)e—
Indian Mill-made Imported Mill-
paper. made paper
1952-53 Rs. 500 Rs. 1.1 lakhs.
lakhs.
1953-54 Rs. 6¢o Rs. %2.8 lakhs.
Ja

khs.
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OFFICIAL REPORT

2653
HOUSE OF THE PEOPLE
Monday, 22nd March, 1954.

The House met at Two of the Clock.
[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS

(See Part I)
3 p.M.
MESSAGE FROM THE COUNCIL OF
STATES

Secretary: Sir, I have to report the
following message received from the
Secretary of the Council of States:

“In accordance with the provi-
sions of rule 125 of the Rules of
Procedure and Conduct of Busi-
ness in the Council of States, I am
directed to inform the House of
the People that the Council of
States. at its sitting held on the
18th March, 1954, agreed without
any amendment to the Press
(Objectionable Matter) Amend-
ment Bill, 1953, which was passed
by the House of the People at its
sitting held on the 13th March,
1954.”

PAPERS LAID ON THE TABLE

STATEMENTS SHOWING ACTION TAKEN BY
GOVERNMENT ON VARIOUS ASSURANCES
ETC.

The Deputy Minister of Defence
(Shri Satish Chandra): I beg to lay
on the Table the following statements

34 PSD.

2654

showing the action taken by the Gov-
ernment on various assurances, pro
mises and undertakings given by
Ministers during the various sessions
shown against each:

(1) Supplementary State- Fifth Session, 1053
ment No, TI. of the House of the
People.

[ See Appendix VII, annexure No. 1.]
(2) Supplemenizry State- Fourth  Session

ment No. VIIL 1953 of the House
of the People.

{See Appendix VII, annexure No. 2.]

(3) Supplementary State- Third Session
ment No. XTIi. 1953 of the House
of the People.

[See Apperdix VII, annexure No. 3.]

(4) Supplementary State- Second - Session
ment No. XIII. 1952 of the House
of the People.

{See Appendix VII, annexure No. 4.]

(5) Supplement State- First Session 1952
ment No. X11I. of the House of
the People.

[See Appendix VII, annexure No. 5.]

GENERAL BUDGET

Mr. Speaker: Today is ithe last day
of the general discussion of the Gene-
ral Budget. I should like to know
from the hon. Finance Minister what
time he is likely to take for his reply.

The Minister of Finance (Shri C. D
Deshmukh): About an hour.

Mr. Speaker: So, that time willi be
reserved for him. That means we
shall have to close the discussion by
6 p.M. The House will now continue
the general discussion.
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Shri K. P. Tripathi (Darrang): In
the course of the discussion which we
have been having for the last few days
in this House, the most important
point which struck me was the reply
given by Shri B. R. Bhagat in Teply to
a question raised by a member of the
Communist Party. Shri B. R. Bhagat
said that there was no profit infla-
ticn, and therefore there was no need
for any control to reduce the profits.
So far as 1 have been able to look up
the various reports publishing the pro-
fits earmed by different companies, 1
have come to only one conclusion, viz.
that the different industries in India
are at different stages of grcwth. So,
when we take a total picture, the
‘amount of dividend comes to a small
figure. But if we separate the indus-
tries which are in a better position,
from those which are worse off, we
really come to the question of profit
snfiation. Therefore, there is really a
need to control inflated profits. Other-
wise. how are you going to solve the
question of capital formation?

[PaxDIT THAKUR Das BHARGAVA in
the Chair]l

it is well known that in this country,
most of the industries and trades are
owned by foreign nationals and
companies. That being the case, all
the profit earned by them is exported
out of India. Where then is the scope
for capital formation in ‘India? The
only scope available is a reduction in
wages. This is what has been happen-
ing for the last few Jyears. There is
a deliberate attempt to have capital
formation, by reducing wages. I would
draw the attention of the House, in par-
ticular to the step taken by the Assam
Government during the last tea crisis.
They actually reduced the wages and
said that the wages shall not be
restored until and unless all the loss
which had occurred had been paid
back. That shows that Government
were concerned with creating capital
for running the industry. before the
wages could be restored. That was in-
advertently done perhaps, but that has
been the practice which has been con-
tinuing in India for the last many
vears. 1If this practice goes on, then
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obviously the workers have no chance.
They are not going to get their fair
wages or even living wages. How shall
we get fair wages, living wages? That
is the-question.: I would draw the at-
tention of this House to this broad
fact, that the wages are the only thing
which remains in this country, and
all that which is capital formation
goes out of the country. What is to
happen to undeveloped countries like
India and other Eastern countries?
There was a resolution discussed in the
UNO sometime ago in which a pro-
posal was mooted that grants and loans
should be given to these countries for
the purpose of development. Later on
this resolution was soft-pedalled be-
cause the westerners thought that in-
dustrialists should come and take part
in the development industries in these
countries so that they might get pro-
fits back. They did not want to give
us loans and grants because that would
make us free of all dependence on
them. That would create capital
formation here and we would not have
to depend on them later on for it. So
that was soft-pedalled and since then

nothing has been heard of that reso-
lutiomn.

So I beg to draw the attention of
the Finance Mirister to this question:
how is capital to be formed in this
country? Capital formation, if it is
to occur in the hands of the capi-
talists, is not going to be utilised for
the purpose of industrial development,
as has been seen In the last few years.
They have not come forward for the
development of industries anyw*here.’
So some other method has to be de-
vised for this purpose. What is that .
method? That method can only be that
the Government should come forward
with adequate powers to take away
extra profits from out of their hands
and create a development fund, and
then pay them back if they really
work for development. If the capital
formation occurs in their hands, it will
never be utilised; it will be squander-
ed. So the only way for capital for-
mation and its proper utilisation in
this country is that the money should
be pumped out of their hands and put
into a development fund from out of
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which they should be paid back it
they really worked for development.
Such a thing is necessary. If it is not
done, there .is no chance of Gur own
capital being formed or utilised for
this purpose. .

This attitude of Government, to
create capital out of labour’s wages, is
very unfortunate, I would say. It
really the Government think that capi-
tal is to be created out of wages, there
is one way which I would suggest,
namely, give us living wages and then
ask us to make sacrifices. You have
said that we should come forward
with voluntary sacrifices. You can-
not expect voluntary sacrifices out of
minimum wages. You can get it only
out of living and fair wages. So let the
wages be increased to the level of fair
wages or living wages and then we
would agree to make a contribution—
each worker paying at a certain rate
per day—and that would create funds
by which you could develop the coun-
try. If you could give us living
wages, we would agree to contribute,
say, two annas per worker per day,
and that would bring into your coffers
nearly Rs. 100 crores per year. In that
way, we are agreeable to help you. But
when it is said, ‘No, we shall not
make anything out of the increase in
inflated business, but you must make
a voluntary contribution’, it becomes
too hard on the working classes. I
hope the Finance Minister will look
into this question.

The whole difficulty in this country
is that we have got a large percent-
age of our population which is un-
employed. This is now borne by the
consumers and the working class; this
is not borne by the employers. Every
relative of the employers is employed
in this country today; but the relatives
of the workers and the relatives of
the consumers are unemployed. There-
fore, the social cost is borne by them.
It is not like other countries where
there is unemployment ° insurance,
where if a man is unemployed his cost
is borne by the Government. Here
the worker has to bear not merely his
cost, but the cost of all the persons
in hHis family who are unemployed.
‘This is really the business of Govern-
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ment. Therefore, in the taxation
policy, Government should have seen
that the pressure was not put unto-
wardly on the consumers and the
working classes. In this Budget, the
Government have come forward with.
a tax on footwear. The middle classes,
who utilise this footwear mostly have
been the hardest hit. Every Govern-
ment report proves that. This is un-
fortunate and this should not have
been done. Similarly you have come

forward with taxation on socap. Soap
is a necessity for every individual.

This will also fall heavily on the mid-

dle classes, which should not have

been done. On the other hand, you

have not taxed the -profit-making

classes. You have a programme of Rs.

250 crores of capital being pumped into

the country. The result of that will

be that prices will rise, to howsoever
small an extent it might be. There

fore, the consumers and the workins

classes will be hit, on the one side

by the taxation policy and, on the

other side by the rise in prices. The

capitalist class will get increased pro-

fits and they will not be taxed. Here

is a double disadvantage for the work-
ing classes and the consumers and a

double advantage to the employer

class. So, I was not surprised when

Mr. Kilachand came foarward with

bouquets to the Finance Minister. The
whole difficulty is that nowadays. the

name of the working classes and the

consumers is taken by the employers

but nothing is done for them. T do

not know how we can be a party to

supporting the taxation of these items

of footwear and soap.

With regard to the proposals of taxa-
tion, a lot of discussion has taken place
from the point of view of the employers
and all these discussions go to show
that the Finance Minister has been
kind enocugh to the employers. This
kindness has been reflected in the
speeches in the annual sessions of the
employers. Our Industries Minister is
reported to have said in one of his
speeches at one of these functions that
there should be a ceiling on taxation
of capital. But, it seems he has not
learnt that there should be a ceiling on
taxation of consumers! We have not
heard that, I think this new idea of
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ceiling of taxation on capital seems
to be a cue taken from the outlook ot
the Budget this year.

I think the Finance Minister would
be kind enough to consider the situa-
tion that would arise on account of
increased expenditure of Rs. 250
crores, which is likely to raise the
prices. and in the light of that he
would show some consideration for
the working classes and the consumers
of this country.
st gARAETST (ATTeqR AEY) ¢
garafa off, faa fa ¥ game fa< w4Y
St 7 oz frwroT € FE T A AT
IR A @& Sfefae wrATT &
FIL qZT S| ATSEATT FE W B )
MFTSMIEFE RERF ag
fwfae wreafaT 1 & € a5 gw Srit
FY TN X F S ATEAT I+ a8 I
& smawr fr sredwA o g feT &
FEAAT | A guRaT g v o X S ag
wFga & fr Sfwfae wreafa & s
foRT AT STEIAT A ITHT HAST T v
g 5 gard g 3w aQF § Fr4
& FTFFAT | TI F Tg TE¥ AT
AT fo 7ot S forq 972 ¥ 55797 L
@€ g, AT ol o= foaw gwT ¥ I

FT AT &, AT AT 319w wwA g |

2, 9% FuHT FAAAT IrfeR fF g
gt il F M FH A7 F T AT
srewrrT Y FgT € 1 g, Ifg I uwew
¥ g OF AT ¥ RRT AT aT qg
W oy 7Y S gadT € 1 gWTU W
FAEaece @ § AT IR @ faeT v
AN ML gQT 7 o ar faar  fwfae
HTEA T F YT FIE §H AT AT |
a1 =E a7t € fefae srew e ara a3
T3 W @ F& 3w A Iufa A
formame & 9r9 o9 S ATE AT "IIOr
%I g9 9C g9 a7 45 @ 1 zafed
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efwfoe wretfar « gw ag & oo
wmﬂhﬁtaﬂimiﬁ-
fare wrEATET W T g e WA
Sfr g G for gRTT Y TTAT ORI R
ST AT € Ag AF F w0 7 AT
2 T JT =TT w7 w9 HAF F gAr
2\ Twamew A ° faa wf oY & o
AT g v covir Sy fear ST
g T8 &iF § wog uesfafreaw o
TR FT i A WY =8 T
F 2T Tfed AT sl v awg 98
g g fir N AT T FTRE
IX g ArF  FTHAET F FT /A
ar TEY AT ITHT FIHATT FH | P
Y7 DT F ITIFAT E | H ATIHT
ST TF AT AT AT AR FEAT
ATEATE | oA g qT A Srvd oA
QYUY H EATY R FAX H ATH qHAE
S AEAT | AT ¢} S ST AT
FE T 9@ gg e R
g ¥ gRfr, F¥ O S Y aIEEr
¥ g, #% Qi fir forad sre
@qummamm fwe
g A ETOT FAH W@ TE AT gHRT

- FgeT ATRE | TG g S WF /1Y

F 2 aT9T oY a8 gHIL F&T 24 7
& @rard ) wa d ¥ @ g F juR
F g ¥ Tifga fersTEm T W g
forg & fir ZATY 37 | PIXF AH THI-
Y & Tt &, AT T F QW T FHC
R ¥, gy T A gEE 98 sfaw
Iqwr W ¥, I W WA g BF &
¥R ¥ Wiy feForet 1 W & !
@ A gwa | gg wg aar fF osmT
ori ¥ g &1 9@ i oFf fow ¥
ATHT 9 g TF TS 9< g+ F ag
WY H ¥TH FREE & AR AT
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o ag O wraw Ff—ei frft waa
Jon TN w1 wrew ad € v OE
FT< fisefy § o T wT AT § TWET
7T 7 T T FART F1oAT o Y, Y g
Y gAY srEwErT ¥ e A8 7@ AR
AN quw 7 qg S ST AR Th-
FLAX ATE o TG & | Faqw 7
fao @ S & @€ sgm 5 =rFm
*Lq ag T IHET TRiEEE A
FHT g @ 91fed v e goEeT
T MR TR @ W afaw MewT &
%1 g e frer T wERT Y ST
i vgdr grfed | ay et fr 9 F wa,
T sfgsar-snfes e i aX @ §, &,
TFIH FITHRT AT AL E 1 ST
& W § AR gx feoaT 37 aR
ST RE L qF O owrm g fr o
forar oY WA @ AT I AR
g SAESTT T A A W A Sy
i wr # ag wSt g ¥ e
R & e +301 s W ww T
B wAY wERT ¥ FEAT ATEAT §
=g a1 9% & ¥ fow famr gore it @ar-
A A E, AT @A T
FE R A F I gwras 9§, |
faa WY 1 5w ag ey §, 99 fr
FTO IFI T grdT A T FT 9T AT :
fat T " F1 aFsT A1, fFEY 9 9°
qFEr oY, T 7 I&7 9T g9 @T 47,
Y a<g g faw S o & sw
W TF FFEx AE A wd owe O §,
T FIE FE A FAAT A=A T
ST E | wYE w|r ooy wRsar €, €
T N9 TFETA £ | F W AE
TF T Y TS0 A FESE | A
JAET G A Y 3% HT AW A gwfw
firg a<E 3 Y TaT §, IEHT TR

22 MARCH 1954

General Budget 2662

F ITHT v A ST o qwE, wr Y
T oY g, T gfs WY ot T
X gay a9 9N oy €, ¥g ITH g
FY A qEEAT g g1

it e T et (et srem-
-4 7 fyer afearafew) @ g7
qrEY TG E o

st AAGAAET  7Gg A TF A1
+1 2T § A< 78 TE fv 7 w0 ghawm
& fr sroefr 2fe & o o7 g2 ¥ I
T & 9T TF I E A TR F g=T
¥ Y TTF Y & TR AT WIS F
FEF TE AR I FY AT VAT I
A& | AU { IT Y A ATHAT FEIAT
fr 2w A Iwfy FY AN =T S g
TE AYT gIE H W T IT T
Faogfg sTH wagRr T T Ifg w1
AT AT FET Arfed, JfFa oarer
T FT W =T W | AT SR AT
F9 ST & fod e § a1 ¥y €
I7 ¥ 7g faar srrav € o ag a1 o frewr
w1 d, gIEAETE | W o
g 7Y, dOHe ¥ g s # faw
5o & FET ATeAT g R AR A IoAT
e g, et 7w 7 € Fesw
& FESY W FY T ¥ four ], v 7
Fo Ifg = FIXF AR gea W =7 7T
FEmr g v o AifT sefr g e |
sferare T @ &, 99Y Y gwrd
FASATY FT 93T & € F¥ gF g0,
T EWTO A ¥ g T 1 S e
A gt F TAFT 99 ATST FT AT F
IR o9 FTS § ARTT I AW
& s s=mT Wy &, T g ¥ o
TR W A T F IANT W 4§, |7
qrefa @At & FgW f5 s S ¥
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ark ¥ Ay f=rhd , ¥fed v frg ga-
T AE ¥R M A gAwT ;v
& gaIT &1 ag it |l fiv ag =0 ga
g, ¥ gaT & AR Frad st SER
AR G @ § 1 =0 O F I
g @15 T Wi wew awr e
FYL AR T A B I g ¥ AW afx
AT I IART &9 FY fox ¥ ey A
FE a7 1T ¥ TS Avgar § e By
FTH AU @ gRiY 1 W A A
+1€ wfeww § 7 wEar, A ¥
& FEIAT 1| T ATIY Y AT ATEAT §
& S ST =y &, oY v @ §,
S AT T 76 F fod Qo § A<
AT F o Ay N 3T YT FT @y
g, T frw | a3 ¥ Tl v 1
Rl 1T 37 ISP #T 3 Fra Ay
Frdar, i 4 QF e @ Yo g
gl 9 A a€ ag g 59 g &
FE T A 9 IF IANT g9 § AR AR

AITFMAE | T IATTA F1 T
1 798 fasar) s= s gg ed
fr ofz oF & & foF gw w1 &Y am
2, 3o fa, oiwr g faor, =y anr
&Y froar § S g AT R wA &,
N gaTy Arafas feafer agr &Y Iy &1
U T WY g IR0 B A w@r g
T AT 3¢ F]T ATTH & 97 § ¥ Fead
smafiEl ®t QW fas @ € Ak
frat ot sFOoegE §

= gg sfaw & @ &, FFav ar
T 9 TG 91, dfeT o afew adi

* 22 MARCH 1954

General Budget 2664

FE AT | Z@EF T 19wy uF I
AR AWM TUEAT § FF sw @@ e
o TR T, a1 X, TR oy orf
T F o Sgt wx gAa miw & e
T F IUTT TG Y 0 T a9 IWIT
51 § I STST SATAT &Y, AT Frr
¥ 72 I°TT 99T #Y A7 g TF NearET
T QT o7 aF fr sy 97 A wiw
= & foq W B 397 Frere @,
TR A /T AT G T T 7
agt i s & e § qrfear-
AT d @ =T 9w ¥ wew frar ar
I ¥ g87 AT ¥ A9t o g5 e 2,
A AT S qg IR fF i ag
& A= T F Fraedy SO F A1T
T FT TP | IgIT Jara faar fr ag
A 57 I FreT w01 v gw fraT et
FI TFA & | G AY T Yy FE T
T8 a7 g A€ | AT qgt ¥ Iwer
9 9 98 T 92 IGNT 997 ¥ @R &1 0
AN =T I9E ¥ oG AT a0 W7 FoT
@, m@ISTTawr @R A
o g W § A% g Sy fawg
Ig oA & & g gy S e
T@ ¥ T 4T A1 IqFT 98 I8 JIH
WE v e 39 78 vg g, AT
T TRy PRt o, 4% &Y ag
T FTH QT | AT AT FTE OHT orarar
7 ? awa § AT OF 59wl 999 §, AR
g fafrwg gara §, 5 foraa W@ g
TTa ¥ R FET F IUWT TE G, IT gawT
A7 fargr NG A g7 fags
F& I AT AT E, ITH TT AT @
afsrd o @ fF oo A ¥ fod #E
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T TramHE  Ad T g% 1 ST Ay
Hfrel w7 I =EgT AfEd 1 T
ey oft s gedEm St anfx Sy
Srr & I Ffgd v 3= SFi #°r St
X A% HAEI R & | TTH) GHEAN
arfgd fF G Loy A & tRos F
I WA ATRYST  AST I§ 9T TgT
Y srraT & o fF fored sToalY aeTEar
# o, Forr T sraRs fres w7 T fadeir
Mo+ FI8 ¥ A 07 W A FqAT
FATfEd #1 FaET 97 | wfed ST
TEAT TEHT FL R B |

Jaus § wvgar g 5 o gardr
i A AN §, AN T agi X T §,
I g 9T 7 =ag ©ifaq T
357 gogifed Hfaw arfe T
I IR et B R ¥ AT I
I A & T z9F wfafem s ag
FER IAIY & AT § AT ¥ qrefaT & fr
HTT FIT FF TASTET | 3T AL TIST
Ty g Y faarr v A gar surw
T € A TEET AT wE FATEEET
AT | 9 T dar F{/ oar S
FAQFIHE § a8 FW SR | | aET
T TG Qv oag FAWTS T+ @A
T 7 § 9 99 0= 87 § § smar
§ 731 & S #7 Foy At g o &

MR U L

I, AT H FTIAT wg FT &5 AmQr
§ ¥9% uF a1 g v g Frw 7
™ OF e ol Al s g
FTHE AT T & frforeex 7 wr ofiw
W T

“We as a Government have now
taken away the political signi-
finance of Khadi to some extent

and have begun to emphasise the
economic significance of it.”
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T T { gHH! ¥55 48§ FET @
e afe ardr &l g@ TR *F I T
¢ Twd T Ofefers fafafely T2
. &
4 @Y o 5g fFAr ag I AN &, 59
%7 Nfefers ffafedg afas & €
HAQT ag AT WaiHE A fedomw foar
&, a8 St SR froia frat €, w0 aws
w =g favia woa fratr €

Dr. Lanka Sumndaram (Visacbaps$-
nam): Mr. Chairman, my hon. friend.
Shri Jhunjhunwala, has attempted an
elaborate thesis on the scheme of de-
ficit financing which the Finance
Minister announced in his Budget pro-
posals. That is a very fascinating sub-
ject and 1 wish I could have the time
to look into it. I would only say two
sentences about this particular ques-
tion.

Today our note circulation i3
Rs. 1166-58 crores; the general index
of wholesale prices of last year, i.e.
1853 is 3815 whereas the index has
risen to 395.0 in February 1954. The
only remark I would like to make in
this context is that Rs. 250 crores of
credit money coming into circulation
in the coming financial year and
Rs. 500 or Rs. 600 crores coming into
circulation within two years’ time from
1st April will raise the prices further.
and wages will go up to such an ex-
tent that I really shudder to think of
the consequences. I regret to say that
my hon. friend the Finance Minister
has chosen to adopt the role of a re-
morseless pilgrim, to go to the Nasik
Printing Press. I wish I had time tic
g0 into the matter in greater detail.
But today I would like to make one
broad observation and come down to
one or two specific points connectel
with the manner in which the accounts
of the country are kept and managed
in terms of the numerous publications
made available to the House.

The general observation I would
like to make is this. I am very sorry
to state—and I must state it—that the
Budget Statement of the Finance
Minister is shockingly complascent.
Since the 15th of August last and even
earlier the Prime Minister has been
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telling the country, in statements and
in public speeches, about the grave
dangers facing this nation as a result
of certain developments beyond our
border. The Prime Minister has asked
for national unity, national consolida-
tion, a sense of preparedness to meet
any eventualities arising out of the
proposed military pact of our
neighbour country. I wish that the
Budget reflected at least to one-mil-
lionth of the extent this, shall we say,
new psychosis created in this country
—whether we like it or not—by the
Prime Minister; not a psychosis of fear
but of anxiety. That is not in the
Budget Statement. What do we find?
Here I have got some figures.

Civil expenditure of this country
has increased in the following progres-
sion: Accounts, 1952-53: Rs, 51-71
crores; Budget, 1953-54: Rs. 71.27
crores; Revised Estimate, 1953-54: Rs.
68°52 crores (slight drop); Budget for
the coming year: Rs. 86'08 crores. This
is the Civil expenditure as revealed by
the books made available to us by the
Finance Minister.

What do we find about Defence ex-
penditure? I will quote the figures of
net expenditure given. The figure for
1954-55 is Rs. .205'62 crores which is
hardly Rs. 6 crores more than the re-
vised estimate for last year. Beyond
that I would not like to say much. The
point is that we should have without.
to quote the Finance Minister, indulg-
ing in an armaments race. done some-
thing to assure the people that pre-
parations are afoot to defend our coun-
try in case danger is round the corner.
I wish the Finance Minister had at-
tempted to reflect the sentiments of the
Prime Minister to prepare the coun-
try to meet the eventualities.

Having said that, I would like to ex-
plore within the few minutes at my
disposal a certain type of territory
which normally is not explored in
debates of this character. I concede
that the hon. the Finance Minister is
a past-master in handling accounts
and figures. It is also my personal
good fortune to have been in a posi-
tion to dabble in these figures to some
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extent But I must say that 1 have
got a number of doubts as regards the
manner in which accounts with res-
pect to loans raised in small loans.
grants-in-aid to States, Special De-
velopment and other funds and foreign
aid are entered, as they are not really
intelligible. I hope the House will
bear with me if I go into some statis-
tics—I am afraid, into a series »f
statistical tables or formulae. As re-
gards Revenue and Expenditure the
actuals are given in the Explanatory
Memorandum. But I do not find the
actuals given for loans to be raised
and the amounts received by way cf
small savings. 1 am referring to pages
62-63 of the Explanatory Memorandum
circulated to us. On the receipts side
you will find a number of remarkable
things. The original budget figure for
1950-51 shows 85.36 crores and the re-
vised figure is 38.97 crores. Look at
the wide gap! In 1951-52 the original
figure was 104.84 crores and it becomes
143-61 crores in the revised figures. In
1952-53 the original budget figure was
26:06 crores and it rose to 35:79 crores
in the revised figures. In 1953-54 the
original figure was 100.79 crores and
it came down to 77.36 crores in the
revised figures. My point in quoting
these figures is only to show that
there is. what is called, a wild leap in
the dark. In addition, I would like tu
draw the attention of the House to an-
aother thing. On page 53 of the Ex-
planatory Memorandum for 1952-53,
the budget figure for new loans for
1952-53 has been given as 26.06 crores,
while on page 58 of the Explanatory
Memorandum for 1953-54 the amount
of new loans in the budget figures for
1952-53 has been shown as 39.06
crores. I am not able to understand
this difference of 13 crores between
the two figures. I am not trying to
make any debating point about lack
of reconciliation in figures between
one memorandum and the other. What
1 say is that unless the actual amounts
are known, it is difficult for this House
to arrive at any conclusion about the
principles of the borrowing policy of
the Government of India. WNow, as
regards disbursements, wunder the
head Budget and Revised Budget 1950-
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51 to 1953-54, a number of variations
again occur. Here again—I want my
bhon. friend to bear with me—I am
quoting again from the Explanatory
Memorandum. In the ‘Explanatory
Memorandum for 1952-53 the figure
was 9'85 crores whereas 1n the Memo-
randum for 1953-54 the same figure is
shown as 10-10 crores. It may be a
‘typographical error—I am not sure--
but I do not see how there can ke
such wvariations. If the actuals are
given in the Memorandum for a series
of years including the actual amounts
for the previous year, I think this diffi-
.culty would not have been there.

Now I will take the grants-in-aid. I
have worked out the figures for six
years and it comes to 143'82 crores.
Here, to my mind, the position i1s satis-
factory, but I wish to say something
as far as the loans given to the States
.are concerned. As regards this item.
you will find that the actuals are not
given anywhere in the Budget Memo-
randurmn, and in this connection I am
guoting pages 61 and 62 of the Ex-
Planatory Memorandum for the com-
ing year. Here again you find that the
variations continue. There are wide
variations between the budget and re-
vised figures. That is not the only
point which I am trying to emphasise
with regard to grants-in-aid. The
amounts shown by way of advances to
State Governments do not include the
amounts met from Special Develop-
ment and other Funds. For instance,
93.28 crores is shown in the Budget
as advances to States for 1953-54 and
this does not- include the amount of
37'92 crores met from the Special De-
velopment and other Funds. If you
take the revised figure for 1953-54, it
is 118.37 crores. This does not include
the sum of 41-83 crores met from the
Special Development and other ¥unds.
Similarly,. the amount provided for
1954-55 is 178.79 crores, and does not
include the sum of 35.682 crores from
the Special Development and other
Funds. I make a reference to this
point in order that the Finance Minis-
ter and the Ministry in general would
in future give us a consolidated state-
ment, so that we can get a clear
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picture of the manner in which these
loans are made to the States. It will,
therefore, be appreciated that unless
the amounts advanced from Special
Development and other Funds are ad-
ded to the amounts shown under dis-
bursements of Capital Outlay, you
would not get the correct figures of
the financial assistance which the
Union Government gives to the States

in the shape of advances by way of
loans.

As regards the Special Development
and other Funds, you will notice that
between 1951-52 and 1954-55 a total
amount of 11967 crores has been
sanctioned. The difficulty here again
is that I do not find the actuals any-
where. You will realise, Mr. Chair-
man, and I am sure the House will
agree with me on this point, that the
Government have invested these sums
of money in various sectors. I do not
wish to go in detail over the matter.
The subject was raised by me on an-
other occasion during the last Session
of Parliament, and I would like to say
that the Government must give us the
actual capital invested year by year
and the sums advanced by way of
loans from the Centre, without which,
I regret to say. it is not possible,
obviously, to arrive at g proper ap-
praisal of the manner in_ which the
funds of the tax-payer are sought to
be utilised.

I would like to have the indulgence
of the House for some more statistical
matter to be put into this debate. You
will see the total amount of advances,
etc., given to the States up to the
moment since the Plan period. I have
worked it out, subject to correction by
my hon. friend, perhaps subject to a
margin of error of 5 per cent. A sum
of Rs. 667 crores has been made avail-
able to the States. How does this work
out? A sum of Rs. 98'93 crores has
been given by way of grants from 1951-
52. to 1954-55 inclusive; Rs. 449-78
crores have been given by way of
Advances to the States; Rs. 11967
crores have been given as Advances
from Special Development and other
Funds during the same period. I hap-
pen to be in your. distinguished com-
pany in one of the  statutory Com-
mittees of this House. You will recall
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that, even in a report which the Esti-
mates Committee made, it was observ-
ed that recoveries of advances are not
easily possible. In other words, we
enter a jungle, a veritable jungle, from
which it is difficult for us to deduce any
logical conclusion, with the result that
I heartily agree with my hon. friend—
I am sorry he is not here—Shri Tulsi-
das that this House must do something
immediately to ensure that these
Rs. 667 crores, and infinitely more
money to be advanced in the next two
years, under the Plan. has to be
accounted for by the States. I am con-
vinced, and I hope my hon. friend the
Finance Minister would not disagree
with me on this point, that this Parlia-
ment must have some kind of control
over the issues.

For example, the House knows that
when the International Monetary Fund
makes a grant, a loan or an accom-
modation, it has its finger in the pie,
so to speak. It controls the manner in
which this money is utilised. On the
same gnalogy, this Parliament should
have an opportunity to study the
manner in which all these funds made
available to the States are expended.
Otherwise. it will be a story of all thre
money going down the drain; I do not
say so; until an investigation is com-
pletely made, no conclusion is possi-
ble.

Finally, I would like to direct the
attention of the House to foreign aid.
We find a number of advances have
been made. The House would realise
that the World Bank makes assistance
available. It is by way of loan; it is
not at all in the nature of a grant.
An answer was given on the floor of
the House on 21st April 1953 that a
sum of 109-8 million dollars had been
received fromm the Bank in a number
of ways, and that, in parenthesis, 50.7
million dollars have been utilised,
and that a certain amount is still
available for utilisation. There are
various types of loans: 147 million
dollars for the Trombay Electricity
Project of the Tatas. 8 million dollars
to the Industrial Finance ’Corporation.
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Then, the Indo-U.S. Technical Co-
operation Agreement: I am unable to
find the actual figures. I believe that.
about 50 million dollars under the
Agreement of 5th January 1952: and
38-35 million dollars under the Agree-
ment of November. 1952 have been
made available. Economic assistance
has also been received from Norway
to the extent of about Rs. 27 lakhs.
In each case India has to contribute
something. Under the Ford Founda-
tion, for example, India is to receive
10,41,310 dollars. There are similar
aids given by wvarious denominations,
under the Colombo Plan by Canada.
Australia, New Zealand. etc. In addi-
tion, there is the classic loan of 90
million dollars which has to be re-
paid with 23 per cent. interest over a
period ‘of 30 years, for our wheat loan.
The point to whiclr I am directing the
attention of the House is that all
these loans must be tabulated. and we
would like to know exactly where we
stand as to the manner in which all
these aids and gifts are sought to be
raised from abroad as foreign aid,
assistance or loans.

Without it, it js impossible for us.
My regret is his figures are not intelli-
gible. I concede the point that my hon.
friend, thre Finance Minister is very
deft in Dbringing together figures
dexterously. 1 have the greatest
admiration for him, but this dexterity.
I regret to say, may eventually, on the
basis these figures are compiled now,

.develop into some sort of dangerous—

I would not say manipulation—but
certainly grouping together of figures
out of which we in this House and
the country in general will not be able
to find any adequate material for
forming right conclusions. 1 hope that
in the next Budget statement some-
thing will be done for improvement
of account in the light of what I

have said.

Shri S, N. Agarwal (Wardha): 1
have heard with respect the speeches
during the last few days by several
Members of the Opposition on the
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General Budget. In this imperfect

world, there is hardly anything that-

could be called perfect, and therefore,
the Budget also could be looked at
from different points of view.

Shri H. N. Mukerjee talked of Alice
in Wonderland, and he also talked of
the hippopotamus. I would say that
whenever I see Shri H. N. Mukerjee—
he is not here at the moment—I re-
member of little Alice fretting and
fuming and fidgeting in this wonder-
land of Indian politics! He talked of
the hippopotamus, but I would re-
guest him—he talked of the hippopo-
tamus in terms of deficit financing—
not to forget the hippopotamus of
totalitarianism in this country., be-

cause Lenin said: “Democracy is a -~

bourgeois conception which must be
overthrown by the revolutionary pro-
letariat”. It is this hippopotamus that
I would like Shri H. N. Mukerjee to
remember. He also talked of the coir
workers in Travancore-Cochin. He
said that he had seen their bruised,
battered hands. We also have full
sympathy with the coir workers of
Travancore-Cochin, and I think the
Government should do and will do all
that lies in their power to improve
their condition. But there is one great
difference between TIndia and the
countries from which Shri H. N.
Mukerjee draws inspiration, and that

is this. that in this country even these -

bruised and battered hands have the
right to vote—an equal right—and to
establish a Government of their choice.
whereas I was reading recently about
vthe elections in the Soviet Union. The
report says that all over the country
there were Soviet people voting un-
animously for the Communist candi-
dates, and then the next paragraph
goes on to say. because we might
think that there were so many
parties—we all know there is only
nne party—that there were no other
candidates to vote for, although voters
could register opposition by deleting
candidates’ names and returning a
blank ballot nr writing a new name.
This is a democracvy that we do nnt
want.
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Shrimati Rena Chakravartty (Basir--
hat): No, no. Nomipations are made.

Shri S. N. Agarwal: Therefore, L
would very earnestly urge that in
this country when we talk of demo-
cracy, let it be democracy for every-
body, not merely democracy for the
Communist Party, and for others only
to listen and to obey.

Shri V. G. Deshpande talked against
our policy of “dynamic neutrality”,
and he urged that we should take aid
either from Russia or from America.
I would earnestly request him and his
party that we must give up the
philosophy of the begging bowl, that
we must learn to stand on our own
feet, that we must not behave like
helpless children resting on crutches.
I am glad to find that in the Budget
the Finance Minister has not entered
a race for armaments. In fact, ke has
made it very clear that it is not the
intention of our Government to try to.
compete with other nations in piling-
up armaments out of fear. We have
also made it clear a number of times.
that we are against the Pak-U.S.
military pact. not because there is
any immediate danger to our country
but because we are seeing with re-
gret the reversal of history in Asia.
During the last few decades, India
has been trying to liberate Asia from-
the thraldom of the West and this aid
is trying to reverse that process. That
is our regret.

The Father of the Nation taught
us that the ultimate strength of a.
nation les in its own inherent
strength, and we did attain independ-
ence through non-violent means.
Therefore. the leader of our nation has-
also committed this country to the.,
same peaceful and non-violent means,
to that indomitable spirit of man.
and I hope.......

Pr. N. B. Khare (Gwalior): Why-
not disband the army?

Shri 8. N. Agarwal: ...that all the
parties in this House will support this:
present policy of the Government.
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Then, Dr. Khare—his turn also
.comes—speaking in a certain context
.referred. to the three R’'s: Rashid, Rauf
and Rafi. I go a step further and
take the next letter S. There are
‘three S’s in this country who are the
.bane of Indian politics: the Sabha
(the Hindu Mahasabha); the Sangh
(the Jan Sangh) and the Samyavadis
{the Communists). I would urge upon
‘my hon. friend to get this country rid
-0f these three S's.

An Hon. Member: S’s or asses?

Dr. N. B. Khare: But that is no
.answer to my charge, first answer my
.charge. You have not done that.

Shri S. N. Agarwal: Then a number
of speakers referred to the problem
.of unemployment. We are all very
much concerned about this problem.
.Some say that Communism is our
enemy No. 1. I do not agree. I feel
‘that the Comrmunists are like a cloud
that thunders for a while and then
drifts away and passes into oblivion.
But this problem of unemployment is
a serious problem and our Govern-
‘ment must try to tackle it in all
-seriousness.

Dr. N. B. Khare: Enemy No. 1 of
‘the country is Congress itself.

Shri S. N. Agarwal: It is true that
the Govermrfifent of India and the
Planning Commission have already
announced a number of measures to
combat unemployment. They have
also inflated tlre Five Year Plan to
the tune of Rs. 175 crores, but I am
sorry to say that merely trying to
have a few more industries—basic in-
dustries or big industries—will not
help us.

Recently, the A.I.C.C. conducted a
survey in the rural areas of the Delhi
State and we were surprised to find
that the average per capita income of
the agriculturists is only Rs. 150 per
year, and they are unemployed or
under-employed for gbout three or
“four months a year. The main pro-
blem that -these agriculturists face is
about their subsidiary occupation,
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and I am sorry to say that, in spite of
the Government of India, and in spite
of the All-India Khadi and Village
Industries Board, wherever I go I find
a number of cottage industries going
to pieces. We are planning here in
Delhi for the rural areas, but we do
not get into the spirit of the rural
areas. Therefore, planning becomes
faulty. I would earnestly request the
Finance Minister and the Government
of India to view this problem from a
realistic angle and try to survey the
needs of the rural people. They will
then find that the unemployment pro-
blem could be effectively tackled
through the Gandhian way, through
the decentralised way. and if that is
done, then within a few years. not
before very long, we can have some
hope of full employment in India.

I am glad that the Finance Minister
has ‘talked of some administrative
changes, and some changes in the pro-
cedure. because we find that although
certain sums of money were sanction-
ed for Adifferent projects, they were
not spent. We are glad that one senior
officer is trying to revise the adminis-
trative procedure. But I would sug-
gest to the Government: let them
associate some Members of the Parlia-
ment in this important task. Do not
leave the work of reforming the
‘administrative machinery to the
administrators themselves. 1If there
are some senior persons who have
experience of administration, associate
them with this work and I am sure
something substantial will come out.
It is pot merely a question of chang-
ing the procedure; it is the question of
changing the psychology of _the
officers. If the officers feel that they
are also partners in this great enter-
prise, and that they also have a mis-
sion to fulfll in the establishment of
a welfare State, then and then only
will these procedures have some
value. :

Shri Tulsidas KXilachand compli-
mented the Finance Minister for what
he called his ‘gradual and conserva-
tive’ policies. I was astounded to hear
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this. I do not know whether he meant
it to be a compliment or an insult.
After all, if we want to establish a
welfare State, gradualness and conser-
vatism will not do. I am sure the
Government of India and the Plan-
ning Comrmission do realise that if
this country is to attain economic and
social freedom and independence,
then time is of the essence, and we
must act quickly. The various pro-
posals that the hon. WMinister of
Finance has placed before us for
taxation are not very revolutionary.
Of course, he says that he is awaiting
the report of the Taxation Enquiry
Commission. But I would urge upon
him strongly that whatever may be
the report of the Taxation Enquiry
Commission. there are certain obliga~
tions imposed by the Constitution it-
self. The Constitution says that the
State shall try to guarantee thlre right
of work to everyone; that it shall
also prevent accumulation of wealth
in the hands of a few. These are
sufficient directives which the Govern-
ment should take inspiration from. I
do hope that they will go ahead with
their proposals to establish economic
equality in this country. There is at
present a gaping gulf between the
rich and the poor and between the
‘haves’ and the ‘have-nots’. Unless
this gulf is bridged, you cannot ex-
pect proper enthusiasm from the
people.

In this Budget, which is mainly a
development Budget, there are a num-
ber of points which the Finance Minis-
ter has placed before us. He has
shown us how he has tried to provide
for development, education, medical
facilities, the grow-more-food schemes,
the community projects, the national
extension service and the welfare of
the Scheduled Castes and Scheduled
Tribes. I would impress upon him
one point, namely, that instead of re-
sorting to indirect taxation, let us
depend more and more on direct taxa-
tion for specific projects—projects
which are implemented before the
very eyes of the villagers, in which
they are prepared to be partners, in
which they also contribute their share
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either in cash or in kind or in labour.
Such projects: have succeeded in many
places in this country, and the more-
we depend upon the voluntary co-
operation of the people and the wil-
ling. voluntary labour of the people,
the better it will be for us, because-
in this country we are in need of
capital but we have abundance of’
labour. It is this ‘capital of labour’, if.
I may put it that way, which has to be
tapped. Public finance is not merely-
a question of rupees, annas and pies;.
it is not merely a question of clever
calculations to balance the budget.
The question to my mind is how to-
tap these idle resources of manpower, -
how to utilise these idle hands in the-
country that are a real asset and that
are our real income.

I would mention one or two points-
about the taxation proposals and then
close. The Finance Minister kas done
away with the import duty on fdreign.
cotton. It is not very clear to me how
this will affect the Indian cotton
grower—whether the excise duty that
he has levied on all types of cloth-is
meant only for the cloth manufactured
out of foreign cotton or of all types
of cotton. If it is for all types of
cotton. then thhe Indian cotton grower-
is bound to suffer to some extent.
But that regquires closer examination.

4 p.M.

As regards soap, I would say that
instead of levying a duty on soap, it
will be proper to set some limit to
the daily output. There may be some-
small units, which are using power,
but which are nevertheless small in-.
dustries; they may be exempted. and-
only the big manufacturers like Lever-
Brothers, and others should be effec-
tively taxed.

The hon. Finance Minister talked of~
austerity. I would humbly say to him
that tall of austerity will be effective-
only when it begins from the top. It
should begin with us in all sections
of this House, for instance. Unless we
are able to inspire the masses with-
our own sense of self-sacrifice, it is:
no use -asking them to work hard and
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‘to sacrifice. After all, we have to
tighten our own belt, if we expect
others to tighten theirs. And may 1
say that Delhi is not a suitable place
‘for budget-making? It is a peculiar
city which is out of tune with the
Indian masses. It will make a world
of difference if the budget is framed
in Gandhiji’s hut in Sevagram, for
.instance.

An Hon. Member: Or in Kalyani.

Shri S. N. Agarwal: Only then
-everybody will feel really how the
Indian masses will react to it. Here
in Delhi, all of us feel rather lost in
this vast ocean of Indian humanity.

There is one talisman or one dictum
-that Gandhiji gave us, and I would
like to read it out to this House, and
to the hon. Finance Minister, for that
gives us an insight into the working
-of public finance. He says:

“I will give you a talisman.
Whenever you are in doubt, apply
the following test. Recall the face
of the poorest and the weakest
man. whom you may have seen
and ask yourself if the step you
contemplate is going to be of any
use to him. Will he gain any-
thing by it, or in other words,
will it lead to Swaraj for the
hungry and the starved mdillions...
Then you will find our doubt
melting away.”

T would say that this is the dictum
that all experts in public finance
-Should place before themselves.

India is a land of destiny, and we
-expect great things from this country
‘to re-make and re-fashion the whole
world. In doing that, of course, we
cannot overlook our own achieve-
“ments, or under-rate our own work
during the last six years. But we can-
not rest ‘on our oars. We must go
.ahead with radical reforms, economic
and social. and we must place our-
selves at the service of democracy,
peace and freedom 'in this country.
“We must have that strong will that
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can pluck stars from the heavens, and
that unflinching faith that could move
even mountains.
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wA T | TR T @ R e ¥
34 PS.D.
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H9T AT 5 qg w9 fegErr wuT
TETES ¥ FT AT 1 AT AT € O
6 &0,000 TYT FT TTATLY §,1 TH HISH
g 5 it gy & i & " #T
fegmarft & sqarw gom &€ 1 ey
WY 7 ST BT IO A AL
g fFIFsHAATEE ? FT IGHT
31 X Fmar § ? e A fely #
Hdfeam @Y §, ST a1 AN w1
™y § 1 feg@rt sFER & IR
St agT T T7AT X AT, ¥ frw w1
ATAT 7 qE G FATT FT ST F7 &,
¥ a1 AT 997 3w & fF w9 W ave
¥ T T AT BT

TR HATETH (FAETSIT 7 giar):
qEF FH TAAT §
st = S, &/
Shri S. S. More: For wasting.

S EIA D TT AN R/ X FTH AR
1T =TE, JfFT ag & 99 e
Y FT GHAT &, FST &, AN F9AT-
T TaT &, FEAT BT F AT &
g =@ s =1 T § o=
X W g1 et wrfgew gv 9=
¥ T §WA SWHIT K ATIHT
FH FX W1 ag aTEs faaewr
Ty 1w faar § 18 S T &
® et 5 T ¥ qETEEr R o AT
N FHFHATS | AT ATIH 57T
g @ I N @A AT &L A9
g gEqr FT 409 78 7 §, 9% Hg
wgea FgAT wtgqr g foF gt wwar
ANF FH | HT =TREA |

o T TR fawr ey F o
4w @ e § awrafagl & s
%7 | UF 9 e & fou et
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S &, = HR G IJwTEET | o
wrfess SAF1eHT gET &, FT & AwTIAY ?

ARG FAOSWY © TF ATIHT |

=T ¥ : gg TG TR gHHT FEw
faarr A faar ) O OF T AT qFT-
T god AT 1 gk ow Wk R
¥ s ag o= qguAT & 1 S !
et & og =% =ar &, sUY § qOAT
g, SUFT IO W T & | gAIRL
ggi wmifg T s, 3 7 IRy
T IF T AT WY 7 faag FI
A E | OF frag %9 =8 qAfga
FOGT FW &, TS aEAdr 97 v §
¥ w==1 F7 faag FoeT =y 0 T
HANT wew W It T Fwar ) hET
Teat FT T B FT AT fAET a8 &,
e gfee @, gt &, f5 57 <y
F FIC TAGT LI FEAT ASBT TET |
F T T Y G AT g §
aTfeea F7 SH T § A A4 ST ALY
Bifsafiasar O g1 awg 5w
g€ § T AT AT FT AFTIH, A
A ITHT FAT & | WIS | fear
g OHY ST, AW IEHT AFTIHY
&t 41, FTfee <t g 7 AW '@ @y
a1 )

Acharya Kripalani: Every age has
its Wajid Ali Shah.

sfy 3 : KGR FTST W IGHY
g faem@r €+ e s o gEw
9T 97 IR e g IEARE F
HAFFHET FIF OF faorT 7 97 |OF
faar 2 1

{MR. DEPUTY-SPEAKER in the Chair.]

Ir FadeT oy & fv oy @A
JET TEL FWE | THIL HAAT AW
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®A St 7 gare s =T & e e
TR [ A fafa i@ | owas
g g faafy ® it g a<s
g A1 AT R F FI< fosiw sy &
YT TTGT FE, [H € S 7' F@v

rogg A fr oy ol ®
qUT T W, I=S FWHI A o7 | T
foarr & fof a3t srammsaT AR &
g TEIFAT T qF AT T AR UL
WNT Y 79T T & g8 9ifgw Jwreey
ot FY &, 9% fawg ¥ o A AW
AT FEATATRATE | qAHT AT GET AT
g fr fehy w1 oo fawsT 39 =7 srax
W & 9T § 1 =g WAl 7 g8
TEF EAAE, T ATTCHT § GOH qeT F=aT
HAATE , ¢ ¥ ATHTHT FT I TF qrfgy
WITE | T ATITHAT *T A SATISTFAT
g1 ERITRIARR 1 SfFw gEiew
T AT I 7 ATAZAEAT g oY ¥ a9
U YSAT W IAHT AT &Y S, IAHT
B HS IFAIE YT L 1 W G I
TV GTfecT SUW ¥ IT WTATHT T AST
ERIT g 919 A EE |7 A AW |
T IET T 1qT @ ey Oy et
Fuw gt § ) oI AT 808 T 0090
fet & a+w =1 fegr st SR
T § ¥ a7 g 0F W ¥ o Fww
Y T I AT AT TATH T | T
A &9 FT UF ZATH f52r 1 fae
AT ST Trez wreT 2, forad areR
ST FT ATy S FaAr afew &
i AT B7AT 3¢ FET &7 A fae
N ST 7 AT TIAT T ATTHAY
AT A aEm ) ggRrAw g ?
ATHE ITHET AAT AT T A A0, Sfew
oY EEHT HET Fo ¢ AT § fr fesr
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T T AT TG AT FT § Iq6T far
faumr A gt 1§ gHEifeq fadge
Fr g fr o sramsaré oo
Tyt ATETT 49 91 ey A wr A A}
= =y yofa 2, ar oF T4y fafas
a4 o ¥IS 7 w1 ww FX A WY
AT 22 X 9 € I+ o< gt &1
o=t A 99T T |

The Minister of Agriculture (Dr.
P. S. Deshmukh): I am very reluct-
ant, Sir, to take the time of the
House because I know how non-offi-
cial Members are anxious to contri-
bute to the debate, and yet not to
say anything at all on the points that
have been urged on the floor of the
House would also not be fair either
to the hon. Members who have ad-
vanced them or to the House itself.
J, therefore, would be very brief in
my cemments and would like to
touch only upon one or two import-
ant questions which have been raised.

I am glad that on the whole the
FHouse has agreed, and has accepted
the fact, that the food situation in the
country is far more satisfactory. 1
would like to say in this very breath
1hat in spite of the fact that we ha&ve
produced little more food we are not
yet satisfied and we are not going to
rest content with whatever little
achievements we have to our credit,
because the idea is not merely pro-
ducing sufficient food—our ideal is to
see that the whole of our people are
better fed. That is an ideal for the
achievement of which we have to
strive and struggle for a long time
to come, but we are prepared to
undertake that task.

My hon. friend, Mrs. Kripalani
asked a very pertinent question. She
agregd with us that we had produced
1more food but she wanted to know
how much of this was due to our
efforts and how much was the result
.of good rains, good weather and good
fortune from above. It was a year
ago that we started some intensive

22 MARCH 1954

General Budget 2690

propaganda to grow more paddy.
According to the most conservative
estimate, it is apparent that we have
covered under the whole of this
system at least an acreage of 2% lakhs,
and partially this system has been
observed over an area of about 30
lakh acres. We have got detailed
figures from about a dozen  States
which indicate that on an average,
wherever the Japanese method has
been fully observed, we have got an
extra yield of rice to the extent of 15
to 16 maunds per acre. I am pre-
pared to reduce it a little in order not
to eliminate all possibility of exag-
geration, or in order to be more con-
servative in my calculations. Now, if
we calculate at the rate of half a ton
of extra yield per acre on these 2%
lakhs of acres, we get 125,000 tons
as extra yield on this acreage. So far
as the rest of the 30 lakhs of acres
are concerned, even according te the
most conservative “estimate we can
calculate that we have gained at
least a quarter of a ton extra. If we
calculate the extra yield on both, the
total yield comes to 8% lakh tons. If
we calculate it at the rate at which
we have purchased Burmese rice,
there is a saving to the country of
about Rs. 60 crores. In addition to
this, there has been extra production
to the extent of some millions of
tons. Those figures and the final cal-
culations are not available but they
will be given to the House and the
public at large at a later stage. This
additional production that we have
had this year has also come to our
hands as a result of the minor irri-
gation schemes, some efforts at pro-
viding more and better seeds, the
greater use of fertilizers, and wvarious
other measures like giving extra
credit facilities to the agriculturists,
asking them to utilise the human
waste to a greater extent than in the
past, the utilisation of a larger
quantity of compost etc. All these
factors are responsible for this addi-
tional yield.

The next point that I wanted to
refer to 'is the Burmese rice deal
Three pertinent questions have been



2691 . General Budget

[Dr. P. S. Deshmukh]

asked about it. ‘The first is: what was
the necessity to import this quantity
of rice? My hon. friend, Shri Guru-
padaswamy was prepared to exceed
our estimate of production and say
that we have produced 34 lakh tons
and not 23 lakh tons—I think he
probably meant millions. He credited
our production to be 34 million tons
as against 23 million that we claim.

Shri S. S. More: He is beating you
in your game of exaggerating esti-
mates.

Dr. P. S. Deshmukh: I do not mind
his taking advantage of these figures
for the sake of making his own point,
but all along the policy that we have
followed in the Ministry of Food and
Agriculture is a policy of safety. We
know that we have greater produc-
tion of rice and that in all probability
we will not require anything from
outside. Yet, we do not want to take
any risk, because we know the dis-
tress that is caused and the misery
that. follows whenever there is any
feeling in the country that our pro-
duction or our stocks would not be
sufficient for the country as a whole.
We know how speculators come into
play and how prices soar up, causing
very great misery to the people.
Therefore, we wanted to err on the
safer side and it was the view of not
only the Famine Commission but
other commissions and committees
that we should always hold at least
a million tons of foodgrain in the
country by way of reserve and that
was the reason why we entered into
this deal.

The second question is: why should
we have paid higher prices? I may
categorically say that it is not a high
price that we have paid. All the talk
about offers having come to us which
were very much lower than this are
absolutely wrong and false. There
is a certain gentleman who establish-
ed a firm only a month before he
went to Burma for this purpose and
he wants a commission of four annas
per maund. He sometimes sfyles him-
self as a leader of the Socialist Party
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in India, but after return here, he
does not find his Socialist friends
welcoming him and so he wishes to-
go to the Communists.

Shri Punnoose (Alleppey): Take
him into the Congress.

Shri Nambiar (Mayuram): May we
know who is coming to us?

Dr. P. S. Deshmukh: I am very
sorry that an intelligent person like
Shri Gurupadaswamy should have
been taken in by such a gentleman.
My friend opposite is younger than
me and I am in a position to advise
him. There are many people who
catch hold of M.Ps. and I have myself
been a prey and sometimes I have
been cheated by some such persons.
I am afraid he has fallen into the
snare of some persons.

Shri M. S. Gurupadaswamy
(Mysore): Let me say that I have not
fallen a victim to anybody.

Dr. P. S. Deshmukh: If you com-
pare the speech delivered by my
friend and the notes which have been
provided almost to every M.P, you
will agree that he has not even
changed the construction of sentences
which have been given to him.

Shri S. S. More: He is so very faith-
ful to the brief.

Dr. P. S. Deshmukh: The allega-
tion of our being interested in seeing
that some big capitalist’s money was
recovered is absolutely news to us

-and there is not a grain of truth in

it. How can this deal have anything
to do with the recovery of some ad-
vances made by somebody? I would
like to say that we have been import-
ing rice not for the first time. If you
look at the prices for the last few
years, it will have to be accepted that
this was the lowest price that we
ever paid. Secondly, even after the
gentleman was prepared to offer a
phenomenally low price according to
him, there are countries like the
United Kingdom and other foolish gov-
ernments who are not purchasing
from this gentleman but are prepared
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to pay prices more or less of the same
order as we have paid!

Shri S. S. More: Why should other
countries purchase from him when ne
is not honoured in his own country?

Dr. P. S. Deshmukh: It is also
wrong to suggest that we have blind-
1y purchased some specific old stock
of rice from Burma which is rotten,
which is not fit for human consump-
tion, and that with our eyes closed
we are going to import it. This is
absolutely wrong. We have pur-
chased good, eatable rice from Burma
and we have laid down the standard
m1d the specification it should answer
and every grain of rice that will be
imported into India will be permitted

.to come into the country after due

scrutiny and examination, and if it
falls in any way below the standards
we have specified, it shall not be and
will not be accepted. I think I have
answered all the three suggestions or
criticisms that have been made.

Shri A. M. Thomas (Ernakulam):
Is it a fact that last year we were
prepared to go only up to £40 per
ton and, if so, what is the reason for
offering a higher price this year,
especially when our position is more
comfortable?

Dr. P. S. Deshmukh:, Offer does not
mean acceptance. All our Members
are supposed to be people with com-
mon sense and they all have ample ex-
perience of offers when they go to
shops. I do not think much meaning
should be attached to such offers
alone. As a matter of fact, we were
subjected to some criticism when we
said that we were prepared to take
rice from anybody if he brings it into
India and sells it. Nobody came for-
ward to import rice from any coun-
try, and even this busy-body, who is
trying to allege all sorts of things,
was given sufficient opportunity ‘o
give us a firm offer and get rice at
the price he was quoting—sometimes
even up to the limit of £34. There
were other reputable firms who wete
doing business for hundreds of years
and had accredited representatives in
all the rice-growing countries and
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their quotations were with us right
up to the date on which we entered
into this contract and made the pur-
chase. None of them even gpproach-
ed the rate of £48 and every one of
themm was above £50 and about £60,
£70 and so on. There is one other
snag that I would like to refer to.
The price, which is being quoted as
£34 or £35, is for broken rice in which
we are not interested.

Shri M. S. Gurupadaswamy: No,
Sir.

Dr. P. S. Deshmukh: If anybody
could get the rice which we are pur-
chasing, it was open to him to give
us a firm quotation. In fact, one or
two people have come to grief who
were more reputable than this gentle-
man and who promised us that they
would be in a position to import the
rice. I may assure the House that
this complaint is absolutely wrong
and unfounded, and, therefore, 1
would like the House to accept my
word that when entering into this
deal, we have considered the interests
of the country and of the people at

. large before arriving at our decision.

Shri M. S. Gurupadaswamy: May I
ask a question?

Mr. Deputy-Speaker: Let the hon.
Minister go on.

Dr. P. S. Deshmukh: There are a
few other points, not of very great im-
portance, for which I may take some
time of the House. My friend from
Uttar Pradesh wanted us to reclaim the
usar lands in U.P. and he wanted
the Indian Council of Agricultural
Research to take up this work. As
everybody knows, this is a research
organisation and it has interested it-
self in this matter so far as research
is concerned. It has sanctioned a
scheme for investigation and research
and are prepared to spend Rs. 35,000.
provided the U.P. Government aiso
comes forward with a share of 50 per
cent.

My hon. friend Dr. Khare referred
to this Burma. deal and he brought
in certain R’s saying that these three
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R’s had really conspired to make this
bad deal. 1 interjected then and said
that he had brought together the
wrong R’s. The real R’s which he
should have brought together were:
Rafi, more Rice, greater Relief, and
effective Rebuff to profiteers. These
are the four R’s which he should have
more properly brought together and
that would have summed up the
position correctly.

Two friends from Bombay, I be-
lieve, were concerned about certain
advances and loans we give to the
State Government, and they even
suggested that the Central Govern-
ment should pursue the matter with
a view to seeing whether the loans
given were properly utilised or not.
I am afraid this is not possible with
the staff that the Central Government
have at their disposal: nor would it
be, I think, appreciated very much
by the State Governments themselves.
We do certainly take every possible
care to see that the schemes are pro-
perly framed and they are executed
and expedited as much as possible.
Beyond that I am afraid it is not pos-
sible for us to go.

My hon. friend Pandit Thakur Das
Bhargava once again told us of the
value the House and the country
should attach to cattle improvement
and milk supply. We are absolutely
at one with him, so far as this ideal is
concerned. And, as he himself
knows, we are trying our best to in-
tensify our efforts to see that there
are better cattle and more milk
supply. Of course improvement of
cattle is not in the hands of any per-
son. It is a somewhat lengthy process
but I am glad that we are on the
right path. All the same I am pre-
pared to accept that there is room
for improvement so far as this matter
is concerned.

My hon. friend Mr. Somana sug-
gested that we should pay more atten-
tion to wminor irrigation schemes.
From the last year, Government has
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done this, and in addition to the big-
ger schemes, very large amounts of
joans and smaller amounts of sub-
sidies are being given to the States
for minor irrigation works. There
are hundreds and thousands of wells
which are being subsidised and given
loans for. Similar help is extended
to tanks, and small bunds etc. So far
as this matter is concerned, Govern-
ment is already pursuing the right
course.

" Shrimati Maniben Patel complain-
ed that if the sugar production was
insufficient, Government should autho-
rise new factories being brought into
existence. I may tell her that Gov-
ernment has already accepted this
suggestion. In spite of the fact that
the Planning Commission had arrived
at a certain target, it seems necessary
to work towards a higher target than
that, and Government would be pre-
pared to give licenses to a limited
extent if more sugar factories are
brought into existence. But we should
realise that it is no use adding fac-
tories to areas where the sugar-cane
supply is not adequate. Therefore,
we are inclined to encourage sugar
factories being put up in places where
the average yield per acre is much
higher. In spite of the efforts of the
Sugar Cane Committee and several
research institutions for the improve-
ment of sugar-cane and sugar tech-

_nology, we have not made much pro-

gress so far as yield per acre of sugar-
cane is concerned. However, we are
trying to pay greater attention than
we have done in the past and we ex-
pect we will be able to report some-
what better results by next year.”

I do not think I should take more
time of the House. There are some
small points which I assure the House
will examiney

Shri M. S. Gurnpadaswamy rose—

Mr. Deputy-Speaker: The hon.
Member will have a chance at the
time of the discussion of Demands for
Grants of the Food and Agriculture
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Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): Mr. Deputy-
Speaker, Sir, before I come to the
Budget, I would like to advert to
something very unfortunate and un-
desirable that fell from the lips of a
seasoned Congressman from West
Bengal, Shri Atulya Ghosh, who ought
to have known better than to have come
before this House and accuse the Bihar
Ministers, or Bihar Congress leaders
at that, of atrocities against people
in Manbhurmn. He used strong lan-
guage. Whatever may be the truth
behind his grievance and the griev-
ance of the people of Bengal in regard
to the so-called Bengali-speaking
areas in the State of Bihar, I think it
is grossly unfair that the whole State
should be accused of what has been
done at the instance of unwise Con-
gress leaders in Bihar.

After all, he should have remem-
bered that Manbhum is a tribal area
essentially and any charges that he
makes against the State is bound to
react vehemently against himself and
against the Bengalis, because, whether
he likes it or not, anything by way
of disgrace to that particular area
would react violently against the very
cause -he wishes to advocate. I say
this more, Sir, because there has been
now appointed the States Reorganisa-
tion Commission. That impartial body
should be able to look at things from
a detached poini of view, far away
from the heat of provincialism and lin-
guism. I have to say this, Sir, be-
cause the Bengali Press loses no time
in making capital of the least lack
of wisdom on the part either of the
district officers of Manbhum or of the

power-mad Congressmen of Bihar..

As far as the people of South Bihar
are concerned, they are never against
Bengalis, as my friend Mr. Atulya
Ghosh has suggested. Bengali which
is the most advanced language in this
country, not excluding Hindi, is not
hated, as Mr. Atulya Ghosh would
have us believe. Sir, I wanted to say
this because it is necessary. I come
from that part of the State of Bihar.
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My hon. friends from Bengal, if they
want any fair treatment, if they wish
to elicit any sympathy from us, should
be careful in the language they use
on the floor of this Parliament. I
would extend this piece of advice to
my friends from Orissa also.

Coming to tne Budget, Sir, practi-
cally all my life I have been used
to deficit financing. So any proposals
that may have come from the hon.
the Finance Minister this year do not
shock me. I am used to it. All that
I wish to say is that he should not
experiment too far, or make it a per-
manent feature of our national bud-
get. I know that I can sleep although
I may be deficit. 1 know ocur country
will be able to go through with this
limited amount of deficit financing, zo
long as our friends on the other side
do not lose their head. That is the
main point. Deficit financing has to
be very carefully and cautiously
controlled if it is not to lead the coun-
try to disastrous results.

I want to speak about my own pet
constituency—if I may so call it—
that is in regard to the provision that
the hon. the Finance Minister hints
he had made in the present Budget.
He is very careful in the language he
uses every year. I have tried to listen
intently to whatever he has to say in
regard to India’s ancient millions. I
am really surprised that he. as an old
civilian from cue of the States that
has the second largest number of
Adivasis in this country, has not been
able to find enough amounts, or has
not provided more generously for the
tribal millions. Here is what he
says:

“I think I could truthfully
claim that the increase in expen-
diture in the coming years is
mostly on development, in accord-
ance with the approved plan.”

This is with particular reference to
the backward classes. I have been
searching very hard in the Five Year
Plan as to what the approved plan
is. I find that there is nothing
very particular except an inventory
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of five things that the Planning Com-
mission is supposed to have made.
They are—I1 shall just enumerate—
educational and vocational training
schemes, roads and communications,
social service schemes, schemes for
economic betterment, improvement of
administrative service.

I want to ask the Government and
in particular the Finance Minister
whether the Government of India
have in any way implemented articles
275 and 339. Article 339 empowers
the Central Government—the Gov-
ernment of the Union—ilo give direc-
tions to States in regard to what plans
should be carried out. I have been
asking for this information year after
vear and 1 have not been given any
concrete reply yet. Here in the Bud-
get speech itself, he says that there
is an approved plan. I very much
like my hon. friend to put the ap-
proved plan on the Table of the
House so that at least backward
M.Ps.—Members of Parliament be-
longing to the backward sections of
the Indian community—may have an
opportunity to know the concrete
plans the Government of the Centre
as well as the State Governments
have for the betterment and advance-
ment of the backward sections of the
Indian community.

We have been told again and again
—it is in the reports—that the nature
of work connected with the back-
ward classes is complicated and deli-
cate. That is all very well. We are
also told that it is necessary to im-
prove and reorganise the administra-
tive services. What has been done?
1 know the North-East. Frontier
Agency cadre has been instituted. That
is certainly an excellent move. But
js it that the tribal people are only in
the North-East Frontier and nowhere
else? Even in regard to that cadre my
fair friend here the other day pointed
out that none of the tribal people have
been given an opportunity. Let a
single Member in the Treasury Ben-
ches tell me that in the State of
Assam there are no competent graduate
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tribal people who could fill these
posts equally ably and perhaps more
competently. After all they are tri-
bals themselves and know the needs
of the people of that particular area.

Last year when it came to the ap-
pointment of an Assistant Com-
missioner for the Eastern Zone under
the Special Officer of the President,
what happened? All the tribal can-
didates were disqualified from appear-
ing before the Selection Committee
here. It would appear as if it is only
the non-tribals who could solve the
problems of the tribal people. That
is not the way of tackling the pro-
blem.

The Prime Minister again and again
—here and outside tells us that there
should be a right approach. I do not
see how this is a right approach. 1
believe that under the appropriate
demands, these things will be discuss-
ed in greater detail.

I would 1like to support what
Mr. Purushottam Das Tandon said, and
emphasise the point that it is not
respectful tov this House that when a
matter has to be discussed in which
all the Ministries are under fire,
many Ministries are unreprésented.
I would also like to see that some
specific convention is laid down here
whereby we are not robbed of the
time that is our due—that is to say,
non-official Members.

For instance, today there was such
a speech. I am very glad my friend
Dr. P. S. Deshmukh has been here
and it is nice to hear his voice every
now and then. But I certainly object
to his taking away the time that was
not his. Because the debate on De-
mands for the Ministry of Food and
Agriculture is his occasion and that
is the time when he will have to
reply to the points that he had noted
down in the present discussion—
not at this particular time. After all,
it is the Finance Minister who will
give the reply from the angle of
finance and we do not want any great



2701 General Budget

details at this stage. But I would
insist that Ministers, Deputy Ministers
and their henchmen should be here
to. make note of whatever every
Member has to say—either from the
Opposition or from the back-benches
of the Treasury itself. I think that
‘this will be a healthy convention.

One thing has disappointed me.
I hoped very much that my
hon. friend, the Finance Minister
would have come forward with a
certain reorganisation of the Minis-
tries. Something has already been
‘'said. I do not see why it is still a
continuation of Cinderella Ministries.
In the old days Education, Health and
Lands were under one Ministry.
‘Lands’ disappeared and for the rest
we have a separate Ministry for each.
It is really remarkable how this
bifurcation has been made. The
Minister of Health cannot deal with
matters of the deaf, dumbed and
maimed; they go to the Educa-
tion Ministry. I am giving only one
instance as to how there has been no
scientific distribution of the port-

folios. I do not know whether some- -

thing has been done about it.

While talking of the Budget, there
is only one point which I would like
10 stress. I do hope ‘my hon. friend
and_ his Ministry will be more and
more careful in watching as to how
money-—that is, the money doled out
by him—is spent because that is the
main concern here. He should have

. @ proper surveillance over the expen-
diture. It is not much of a comfort
to us to be told that so many crores
" of rupees have gone down the drain,
whether it is for the D.V.C. or Hira-
kud or something like that, and that
subsequently steps have been taken
to undo the mischief so that no re-
currence of such mischief .will be
there again!

I would like to say what I myself
feel in regard to what a good many
people have said this time over the
American aid to Pakistan. I am sur-
prised at the peculiar psychosis that
has developed overnight because of a
certain mild protest made by the
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Leader of this House about this
particular aid. It js a delicate matter
and the less we talk about it
the better. But let us not get
intc a depression of fear as if
we are now without any defence. My
friend, the Finance Minister has al-
ready stated in his Budget Speech
that the security of our country is in
no way jeopardised. Let us accept
that and examine those words very
carefully as to what they mean. I
would say from what I know myself
that we can face any emergency, if
‘there is to be an emergency—God
forbid that there should be any—but

it would be unfortunate to the other

side. We are strong enough. ‘Let us
not pay heed to this hostile attitude
that some of us have developed—may
be towards Pakistan, may be towards
America, may be against ourselves—
and say things that have no truth
behind them. (Interruptions). Are
we not taking fairly large aids which
are being flown here across the
Atlantic? Do we forget that? Can
we genuinely and honestly say that
we have received no aid whatever of
military nature? Why do we bother
about the unwise step that our next-
door neighbour has taken? All that
matters is whether the security of our
country is intact or not. He tells us
that the security of this country is
not jeopardised. (Interruptions).

Dr. Lanka Sundaram: Why do you

welcome it?
5 pP.mM.

Shri Jaipal Singh: I welcome it
advisedly; I will state my arguments
when the Defence debate is on. My
objection is that those people who
live in glass houses should not throw
stones at others. You have been receiv-
ing help and you are getting upset
over some small help that somebody
else is getting.

Some Hon. Members: No, ne.

Shri Jaipal Singh: I am amazed at
the colossal ignorance on military
matters of some Members .of the
House. What is the quantum of aid -
that has been given, what is the
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guantum of strength? (Interruption).
I do know. I have not got it from
anybody else. But the speeches dis-
play considerable ignorance of our
military strength. I am not justify-
ing or saying: they should get it, let
them get it. But the particular
psychosis that is being developed by
certain utterances in this House is
not a healthy thing for the country.
and we should be rather careful in
what we say. (Interruption).

Mr. Deputy-Speaker: Let the thon..

Member proceed.

Shri Jaipal Singh: 1 say this and 1
repeat that we should not let things
come out of our lips unguardedly. 1
can speak with a certain amount of
real knowledge and not superficial
information obtained here and there,
that with our military strength we
will ever be able to cope with any
emergency which may develop,
regardless of who gives the help to
the next country. That is all that I
have to say.

Shri K. K. Basm (Diamond Har-
bour): The Finance Minister conclud-
ed his Budget Speech with these
words that “no idea of the vast up-
surge in the national life can be con-
veyed by translating all this in terms
of money or compressing it into a
classified table of estimates and ex-
penditures”. He believes that ‘“‘the
face of the country is changing” and
that “we are on the right road”.
Similar expressions have also been
echoed by Shri S. N. Agarwal from
the other side who said, referring to
the incident in Travancore-Cochin,
that he sympathised with the coir
workers but that they had a demo-
cratic right to vote in comparison to
what he considered to be the condi-
tions in a totalitarian state—as if
after seven years of Congress rule
and three years of planning our peo-
ple are not entitled to look forward
to anything in terms of money and in
terms of tangible benefits and have
to be satisfied only with the right to
vote! This is a dangerpus attitude
for the Finance Minister and for a
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number of people in the party sup-
porting him to take.

Our Finance Minister tries to pro-
pound that we are in a developing
economy, that our country’s indus-
trial output has increased. So let us
for a moment try to analyse what has
been the increase in our industrial
output. In one of the biggest of our
industrial undertakings, namely tex-
tiles, there has been a certain impro-
vement- But 1 would here ask the
Finance Minister to take a more rea-
listic view and compare the conditions
of the textile mills in the different
parts of the country. The other day
the Chairman of the Millowners’
Association of West Bengal has said
that out of sixteen mills in the State-
only four will be in a position to
survive. This is the criterion for
judging the development of our eco-
nomy so far as the textile industry
is - concerned. Persons concerned
with textile matters say that though
the production has gone up to some
extent and the per capita require-
ment of fifteen yards can be suppli-
ed, the difficulty is that there is no
market. There is a glut of textile
goods. We are expecting, and the
Finance Minister also hopes, that we
should have export markets. But
we know that when Japan is coming
into this field, what will be the fate
of our textile mills?

Let us consider the position of other
industries like machine tools. The
complaint is that Government only
tries to help the big bosses in our
industrial units and not the ordinary
persons. We have to see what is the
total effect on our economy as a
whole so far as industrial output is
concerned. By having an increase in
one or two units or in one or two
particular industries or in certain
categories of industries we cannot say
that we are in a progressively deve-
loping economy.

If we take the case of industries
like wood screws, nuts and bolts and
plywood, there is a crisis and many
of the units are going to close.
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The Finance Minister’s figures
show that in industries like electric
fans, ball-bearings, diesel engines and
some other industries there is a cer-
tain increase in the units of produc-
tion. But at the same time all these
units have complained that there is
no market for the goods that they
produce.® Therefore, if we want to
establish a regular and developing in-
dustrial economy we have to see that
the products that come out of the
units of production have a market
both internal and, if possible, ex-
ternal also. If we compare the figures
given in the Report of the Planning
Commission about the progress in
relation to installed capacity we find
that only 30 per cent. of the install-
ed capacity is all that we have been
able to work up. Is this the progress
in our industrial output after three
years of the Plan?

If we take the figures regarding
electric energy, even after three years
of planning of which our Finance
Minister is so proud, only 18 to 20
per cent. has been consumed. There
are no industries to consume the rest
of the electric energy.

This is the position so far as our
industrial output is concerned.

Let us turn to foreign trade.
Here I would like to emphasise one
point. We see here that foreign
trade has gone adversely and against
us. To what extent? The import
prices of the goods that we consume
have increased by four per cent. The
export price of the goods that we
send out has been reduced by 26 per
cent. If you talk in terms of tangi-
ble benefits we are losing so far as
our export trade is concerned. The
Finance Minister seems to feel that
there is an improvement so far as our
import trade is concerned. But if we
analyse the important items in our
imports like machinery, dyes and
colours, chemicals, iron and steel
we find that there is a decrease in the
quantity of imports of these items.
In our country where machinery and
manufactured goods are so necessary
for the development of our national

22 MARCH 1954

General Budget 2706

economy, we find that there is a de-
crease so far as imports of these-
items are concerned. On the other
hand the policy of the Government
has been to increase the import of’
electrical goods, much to the dis-
advantage of the small indigenous
manufacturers in this country.

Therefore we have to see the over-
all picture of the industrial and eco-
nomic position of our country and not
sit and have a complacent attitude
that as there is improvement in pro
duction in three or four industries we-
have achieved a developing economy
and that we can think of a brighter
future.

Even in our export-import trade-
we have the domination of foreigners.
Among the entire financing by the
banks, only 30 per cent. is supplied
by Indians and the rest goes to
foreigners. Is this the way in which
the Finance Minister should try to
establish our economy after three
years of planning? And yet he says-
that we have a developed economy
and that we have a brighter future
before us.

In this connection I would also like
to say that in a country where the:
Government says that there is im-
provement in the industrial produc-
tion we all expect that there should:
be greater avenues of employment.
If we look to the figure of the work-
ing class cost of living index it has
practically remained static, if nhot
risen slightly. But so far as food
prices go there has been a definite
increase. So far as the general index
of wholesale prices is concerned, there
also there has been a slight increase.
On the subject of unemployment I do
not want to say much now. The
Finance Minister himself has stated
many a time, and in his speech, that
there has been growing unemploy-
ment in the country. We are not in-
a position to do anything about it.
We know that on a moderate assess-
ment, if we take into consideration
the unemployment in the registered
factories and in a number of small
factories which possibly are not
registered, or possibly there are other



2707 General Budget

[Shri K. K. Basu)

types of work which normally under
the present system of administration
we may not find in our statistics, not
to speak of rural unemployment, we
have a figure of not less than 25 lakhs
unemployed.

The other day the Finance Minis-~
ier quoted figures from the employ-
ment exchanges. We know what a
small percentage of the unemployed
get their names registered with the
employment exchanges. He said that
.only 5,07,639 people have got their

names registered as unemployed.
_After three years of planning the
Government wants the people to

work hard to produce more and in-
.crease the national wealth.. On an
.analysis of the figures we find that
nearly 48,000 people of the skilled
category who are registered with the
employment exchanges are still un-
employed, 1,51,345 of the clerical class
are unemployed; 2,39,187 unskilled
‘people are unemployed and so far as
supervisory staff are concerned, we
have 4,931 people. We want our
‘national wealth to develop. We still
find that there are skilled workers in
our country without any possibilities
of developing their skill and with a
bitter experience they have to Ego
about in search of employment. Ac-
cording to the employment exchange
figures nearly 25 lakh people are em-
ployed and if you calculate the pro-
portion, it is only one-fifth of the
total that are unemployed and re-
gistered with the employment ex-
changes. Over and above, we do not
include the unemployment that is pre-
valent so far as the Government
.organisations or undertakings are con-
cerhed. We have had three years’
planning and we have a progressively
-jncreasing economy, as said but we find
that even in the Government organi-
sations, all of a sudden people are
thrown out of employment. We find
that all of a sudden, after twelve
years of service in Calcutta about
thirty to forty Stationery workers
‘have been thrown out of employment
- wwith a day’s notice. We also see that
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after many years of service, young
men who have settled down in life
and working in the Food Department
in West Bengal have been demobilis-
ed and asked to go and seek fresh
jobs, with little prospect. We now
find unemployment in so many Gov-
ernment departments and several
thousands of people are thrown out
in the streets. This is the economy
our Finance Minister is boasting of;
he says that we are improving and
that we are developing; Not to speak
of the special industries, if we go on
analysing, even in the textile indus-
try—where we admit there is some
improvement—where there has been
a certain increase in the production,
many of the mills have been closed
down and lots of workers thrown out
of employment. If you take the case
of tea industry, there are nearly 9,000
people in West Bengal alone; in the
case of the paper mill in Calcutta
nearly six thousand people are un-
employed. The same industries have
made profits and doubled the paid-up
capital amassed nearly more than
Rs. 2 crores as reserve fund. It is
true that certain industries are show-
ing improvement, but along with that
some of the small industries have
completely stopped production and
closed down. Therefore it amounts
to a different picture than what the
Finance Minister has painted. We
know that there has been a talk of
lack of proper financing. So far as
the capital investments are concerned,
we have seen that in respect of the

eighty typical industries are con-
cerned, they have made a profit of
nearly Rs. 17 crores in one year,

created a reserve fund of Rs. 68
crores and given a dividend of Rs. 11
Ccrores.

Mr. Deputy-Speaker: 1 have given
him full fifteen minutes. I will give
two more minutes for the hon. Mem-
ber to wind up.

Shri K. K. Basu: Sir, on a further
analysis we find that in spite of the
fact that they could not give Rs. 40

crores as expected, they have been

3
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given a number of concessions. In-
direct taxation has been reduced from
nearly 40 per cent. to 28 per cent. I
do not want to speak much about the
foreign capital. The other day the
Finance Minister said that the foreign
profits amount to Rs. 150 crores. We
have the foreign shipping companies,
insurance companies and other such,
business and nearly Rs. 150 crores are
remitted out. We have been told
that even these foreign companies are
indulging in tax evasion and Govern-
ment were thinking of bringing in a
legislation. One year has passed but
nothing has been done in that direc-
tion.

Therefore, today if we want to
improve the industrial economy of
our country, we must see to what
extent this money can be utilised for
our development. 1 have one sug-
gestion to make. It is true that large
reserve funds are necessary for mdhy
of the industrial undertakings. But,
in view of the fplanned economy we
have it is not absolutely necessary
that the entire reserve should be
utilised at once. Why not the Gov-
ernment and all the foreign companies
utilise a portion of the reserve fund
for the development of our economy
and industrial development? At any
time, if the particular units want any
reserve fund, the Government may,
as is done by the Reserve Bank in
the case of banks, send back a
portion to to these undertakings.

Lastly, Sir.............

" Mr. Deputy-Speaker: I am afraid I
will have to call the next speaker.
Hon. Members will get many more
chances to speak.

Shri K. K. Basu: The other day
we were not called and today most
of the speakers got even more than
thirty minutes whereas I am only
given fifteen minutes. I want some
more time.

Mr. Deputy-Speaker:
allow any more time.

Shri Nambiar: Let
finish that paragraph.

I will not

him at least
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Mr. Deputy-Speaker: Hon. Members
will have many more opportunities.
I would not forget their names. I
told the hon. Member to conclude and
he ought to have done it much earlier,
I will bear this in mind and will give
him time on the next occasion.

Shri K. K. Basu: But, hon. Mem-
bers on the other side have been-
given twenty-five to thirty minutes
and I am given only fifteen minutes.
I do not understand the meaning of
it. (Interruption).

Mr. Deputy-Speaker: Order, order.

We have apportioned the time-
among various groups. It is true,
with regard to the Communist party
they might have ten or fifteen minutes
more. Unfortunately, in this discus-
sion we are not able to give one
minute this way or that way. I will
certainly bear this in mind and give
more time on some other day, but not
today.

Shri H. N. Mukerjee (Calcutta
North-East): But let him wind up his

argument.

Mr. Depuaty-Speaker: I told him
four minutes ago to wind up. Instead
of winding up he goes on further

arguing. Hon. Members should note
that hereafter I will be very strict.

o ®AQSET  (T=E T, SO,
werm, smygfan srfoar) o osursEE
wERE, st | & faaal 9x aiear
SgaT g T @ gheel & e @
AR gEYT ST & fauw §1 0 1_uv-uy
Fawew fRawhid it ww fasges
FTEE, Fasgesaess A dFaT TS
# fod @ & sav fsu ® sEwr
gmaTg T E 1 et R & 5
oF wyaw w4 § 1 fasges-
FTee A fasges gese & o7 frar
sfs & fod st gfewd & wiy §  adr
% R ¥ foq W S wfed
TR A ST E fr N $ o &
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= FxdmwEY]
i fregresre A} faegse oigsw

FfosTr M gagsa g @
FR ¥ FH @ FAT TG0 AT @0
ifed | Tmd dwad Fgha w7y 0
®EET N I T AT T wE €

AT F T T g foq Sy
Tz fear war § Sfewr = Trfa
et wifed &=t adf & &

smeafafad foqgas fas ¥ frar
AT § IFFT G WOTT FIq & S
|/ 243 F o faq oY § sraxfafed
foqas ST § 57 4o = wwar
ET U7 IEFT ITART TEATAT 4 HI
FET AFTASTH 7 g A& Frar | F Arawy
HASEAT ArEAT ‘{ fF AT a8 Yo,00,000
4 I I A a7 SeAvsii F Erdy F
AT AF AL ATE AW a9 oA § e
TE WiT U F v 7 @ &1 AEY |

a1 & fao WY & wrdAr A =rear
g & 51 a1e A g A "ie agrar ey
® AT IS F T & gE T =whed
AZY A1 S AT ¥ g3 ST &T w0
g | four &, sa% fofF o qur W«
Fr § a8 A= & J@T ) zwfeq g
STEAT Far g g faa w3
Y F FY FIT F

A aa g8 § fv  gfeaat =
WEHEI F A AT AT gt w4r 4y
=gl agl Foi & fod oy & T 7
AT I & TR A F@T 5 IA9Y grea
WPAH AU G| qgT FAETH  qEy
g § % Imadl & foq oy sser oy
fasar g, Sfea gfcaat £1 ssar oFT
afifaeaqrar g agamaxs § fr
w77 Nz TO FaT FT @ &, e ag
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S Fga & w% § 1 aY waAaT w1
=rfed & gfca wregY ®t =5 an
e, wmar s X1 qr F A H
Sqrar § SArEr @1 e SJrfEd

T F IR F ¥ =7 ¥ fou
TaTAT FY &Y frfy & v sarzr ¥ SoTer
¥ I7 gfewAt & & s Sfew
THET ITHT oW A fasar 1 swre
1 FSRI F 9T I T AT FTIRT
Froar & fF T Y v F I0% SrAT
=MfEd | I ABAL F 90T FTAT & AV
seuT forde w2ar &, 3frr foe 712
q wEen & & Imad ¥ w13 S foq wyi
g @ ) §Y gy & g o s
afl oo gedy, Ster Sac ¥ &3
TR ENT @ I E | T aE ¥ I
T4 F foa at g orr 9w @I &, dfe
Al & foq s T @y F0F
srgar sar § e ag oY 3= S7 &,
AR whATe ST § T2 sfeaat =y
sgrar & syrar fasdy =Sfaq

frregeesree Ak faeges zimsw
AR FFag FSRT FT T TI4T FBT
g fr ==% fod ox A fafredr S
arfgd 1 3T s a5 T T sqr
gt fxar war | fFrgges s whrere @
frar war &, 3T I9%F qro T T
' TgEA fsdeF@ & aw o
TR A AQAE AT FIXE A A
FaeT w5y § % gw =0 =%, gwv @y
we %) foar &, 39 arer g, Shrr ag
g & A& aY | ¥ oY Taw fed
st W @er owrfgd  wrw Wy
gar =rfem Y W I Tw
g ¥ foq s SAfeda § av T o
&7 & aYy freer 1 1 9w fak @
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F§ § AT B WX A¥ ¥ ;=T T
aa Fforedt w5y freroar &1 wafed
AR FY Tad fof aseT Y A ™
F7 & fod g wfy & =fag

Ty & TH AIYEE oI FHET
F WY UF Oy w9 ot 2y wrhed
& foad smorfrgey ST A s
Tew AT g AR W faEmer s
freges zrew AT dwad RS ¥
HIES FT 3 GF |

5T ¥ el & favy ¥ $© waw
AT F 1 WY waa & fr e ®
FOT FOF 20 o1 9 1 A AT
=19 g & fod A7 fggmm § =3
74T =21 # fgar w7, Fa9@ ¥o arard
FMH FET E 1 TITHE I OF FEAT §
S AQUFT A 1 I9% I TgA SR
q9u7T &9 AT &, Sfrw Iawr  wEEr
agT = & 1 78 fwasar 3, AT siwy
F1 A 78 fasar § 1+« sw SR & B

With the possible exception of
Egypt, India has the highest incidence
of blindness in the world. Whereas
the number of blind persons per 1
lakh of the population is 175 in the
United Kingdom and U.S.A., 66 in
Australia, 57 in Bulgaria and Italy,
60 in Germany, 43 in Belgium, it is as
high as 500 per 1 lakh in India.

With due respect to the Chair I may
be permitted to say that the time has
<come when the Government should
take up the question of the blind and
evolve a system whereby this colossal
problem of the blind population could
e solved and they could be turned
into useful mermbers "of the society.
I would suggest the following points
for the active consideration of the
‘Government. Government should,
first of all, ascertain the incidence,
the exact number of blind people in
India by a regular census. Blindness
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occurs mostly in villages. Each vil-
lage should be equipped with an op-
thalmic unit with a small hospital
attached to it. These existing
opthalmic hospitals should be equip-
ped with adequate facilities for
treating patients and sufficient grants
should be made. Government should
set up State Councils on Blindness in
each State like that in Bombay with
headquarters in Delhi. The Govern-
ment should recognise the National
Association for the Blind which was
set up in Bombay during the time of
the All-India Conference for the
Blind, convened by the first Provin-
cial Conference.

In each district, there should be an
institution for the blind where the
blind people of all age groups should
receive education and training. Each
province should have a workshop.

The blind people coming from the
various villages after receiving train-
ing should be absorbed in the work-
shops and the existing institutions
should be given annual grants. The
ultimate aim of the blind welfare
work is not to clothe them and feed
them, but to secure employment for
the blind. The blind can show better
results in the work assigned to them.
After going through the report of the
N.SD. Industrial Home for the
Blind, T find that some of the inmates
of this institution are working as
bobbin cleaners and folders in the
Tata group of mills and their work is
reported to be satisfactory. The
orchestra party of the said institution
which stirred Delhi during the last
fortnight by its melodious orchestral
music shows that most of them could
be absorbed as musicians at the All-
India Radio. The blind could be
suitably employed as teachers, musi-
cians, packers, cleaners, typists, tele-
phone operators, weavers, book bind-
ers and in many other capacities. I
earnestly appeal to the Government
kindly to reserve some percentage of
vacancies for the blind both in Gov-
ernment and private industries.

Lastly, although this matter relates
to the Ministry of Railways, I would
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appeal to them through the Finance
Minister. So far as I understand,
railway concession is granted to sight-
ed escorts accompanying the blind
proceeding on leave or for other pur-
pose whereas the blind has to pay for
his journey.

The concession should be extended
to the blind whether he is accom-
panied by the escort or not. It has to
be observed that in most of the cases,
the blind travel without escort.

S ®T AT | G1 AWT WeRT
A w1 FI9 § § wgw g
I soAfaT F  wraxtmg sTwY ar
Nfeg ) ¥ AT Y wE wX O®
e FAT g i

ot Ao WMo faw (fa=1 I==-
WET) : SATSHE WA, HH Aa+ fa=y
HAT 9T T 4T AT §, IS H qE7 AT
EFE IO F F AN aE Y
T ATE AT F T F+7 Pefefaew +@
g, faaa @, 97 F=O & o ggor
q AT FTTH TH T FT HwE FTOER
T A E 1 T AT IO E P gqTa
T, aqNE ATAFS FTE qOHHT 0
T 3, ave uw qO% w1 e § fraw
FL FHET TFARS T IfoHT T 997
Soar & o A A few aifesY ¥ sy
FTEE | T ATSHT I FT FH 9AT
T fF AT 7 W & 9w e
HAIFAT 1 TS a9 & fod FAT wTfed
w1 IR g0 TE fFwr € 1 @y o
AT 7 FUAY T ® gwAy ageEr fw
A 43 F T FAR AT W AT g
ST 9% TE € | Wy AEA §
FHTA ST T ST o7 § I faer WY
Y T LY TR AT S, ATT Y IAH AL
® | T2 FF A W AE AYH T1T F
9B Wi wHT o gw Wy frar
qifegqrie F 9 I9 frar , SfeT sw
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= & qgarfas T &Y sreaw fafa
F w10 fpar S 7w fafdy T &
F fvgr 1 sk a9 w@AdEz *®
IFFTH A & wH fEr o AR
TH A W FTTE § d FWATT
TR FEEE A9, T e TR ¥
FIEE A 1 I H W W7 Wy
£ 1 ag 9T AT FEA TAL BT A
e € g% sv= gq 9T S9TET |
£ e erix fgc o d sHEE A
mamar A fear § frgme 3w 9
FIFTY g ® & o F1Eo == AR
o e TFEEr 9T SamEr e faar
T | oo wEAHE ¥ @9 & R tn
FOT T @ ™ 9 fF ag W FH AL
® F, Sfps gy ¥ g |
YT |7 F =T T ST €9 & Fq1aT
T g o9 ST 7 THY & 99 9
g 7 gt fomr & f ag =av s1eo ganr
s 1 59 &I FY N ALY FHAT ST TAFT
Tz ag foatE aardt § fF o 9T 1
FE FAH 9Tfed 4 qg AE A TR
w3, It gfear @y arE, §IOH AR
AT it @ TIE AL | T N
M aa TE ? WE od @z
AT e §, 7 I T T
F AT H ? TN A 4T F TR
ux e gfear @l @1 @, I«
TR g Fopa o1 ST IUA AT FraE
&l Ot HrEAE feArE AT 7 I9 ¥ AQIC
FEHTIT AT IqF ol TIaT WAL A
frar 1 3w foad @ formr € ¢
“Various difficulties were ex-

perienced by the Board in obtain-
ing financial and other sanction.”

ag & e Fatredt w1 ww, A
zar ¥ v feqr At NE i g &
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YT HTH FT AST GHAT AT | TEHT F
e & @A & fr 3w foe / foar &
fir ora faest & < GFe T A IAFHT
Foer A fawr aY AR § gEEER
Tg# o & ik e AR famad
faes a@i S &1 w4 7 edaafeww
qF T IE | e o FEew W
FTH FH TS| T T AT AT H TSAT
SR g s 9ud g § wrre sl
a1 wrgAw fafrsy 4 #=  foar 7
gt 1% faad ar gz & 7 § oy
TaAAT ¥ qOAT wTEaT § fF s 3%
fod sar yavw fpar 7 W= Q9T A
w7 74 fear v Y g ® ST
Tgar sfrag € 91 1 9g o wET
foram® S F qraw d g & WE §
faer Y F SUSH §F & aumw foe=
AT aier §, A fg S aret B
A FIE FTH A AT S, IAE FY I
T HuAY s e Y o g, fe
Fret 1 AT FY Frare & 7 § Tife
EINAFNFATRF I H F97
faa Wt g ST FgaT agT § 5
qifssarie #T waT f5Y T srusy A1
€1 smuwr 98 a9 foe=w fewd ok
sadr Y A 2T Tifed, S aw
, For st ot osrafend 1w TR
e g Afede wew 7 fear R
&, I arvar aiframeor it |/ aa,
WX T arz  wadlr #§ 99,
arfE fg= A e s a1 O
Ty ST IS | WM TN
formyt i ) s ¥ 9w .
aw Ay @ o oF fr R AT 1™
T A TorNTE | AG I SA A
waaT =ifgd fr ey st e &Y
o 2, ot & Wiy o SEwfaT *7
Tata A8 fFar ST EFATE | W AT
34 PSD
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g guwY § & 9T e fomd 1y
Tore g douforw ar wfog =8t
@ I € A 9y fed et e
gagadf s &, d wrrar g fF aga
A s AT aga & it s T
g, Sfer ¥ ag wrew g wifed fe
feg=d a1t F 31 ww Q¥ & Y Fir st
Ty AT AT AT T @wA £ F ATE
wgT wgaT g 7 oaw zw ferdmw
Falq a9 gra-= afger ®7  sI=_v
fedr 7 o< aier 1, W & ag and
qifearHeE #T AT #ARX FAR TE
FraNTE 1 ST F AT § A AT
g v o far sy aew fer QS
Famawad W wowmw &
Ay feardie AT I9%T & T/ T WY
oa T aqETE, AT AE AT Y |@E IEy
o w7 FoT MY § 1 TS o Ay
gAY & forg 2w w3 7R aae
qrow YT € fr TeeaT T F9 @Y
&? ux dg ama Ak | grafaw
feate” grafa fafrex #t avs & 72
T gk €, SN ag femr € i gsfanr
& A § fovwa ar . @r € R Ay
formx € :

“The biggest obstacle in the way
of a sufficiently large number of
houses being put up is the present
high cost of construction; and one
of the main features of the hous-
ing policy of Government should
be to reduce the building costs sn
as to bring reasonable housing

accommodation within the means
of the large masses of our people,

' particularly those in the low in-

come groups.”

Tz & uw fafae =Y foae, 3 s
T qTHA a7 AT E AT FAFT ATEH
rar & fr wrgd=r fafrex aew J
it q¢ 9 T Sfy = owarey
=T faar afs fafen }afge a1 <
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[zﬁ'm'(o €Yo ﬁf’ﬂ']

SATRT AT BY W, € §EA A
a8t srar fs sfaTEr AFARe
FrFTRITE 7 T ALH TFAAE FEAT
2 fr T A FA A GED a6 TR
faer WY ¥ & fr doe R &3 TW@
A, s oy Fgeread & fra fbhex
#I FrT A 7

W @ < ¥ €Y T T ®
aF T &, § AT TAAHE { AFAAT FLAT
F v 39 aw w1 sgfewd T
fadet foetes TaAHE #T T0F ¥ TR
QT qE7 AT =i |

ey O W TZ FEAT AR E
TE 9T TEET WHAF T H GG Ay
fowmma #F 1 s guTR ar sfean
FOG FHET F AAE A¥TQ GqEE
T gAY farma 7 e 9w QK
TS ¥ o 3w savi 7 w18 aTy
T O AR SEepT # FE @
fear | st ax g wEw ST
*T areew § &F av |y @Ry 7 §,
Y Y g faeeit ¥ ameE E,
SfFT JQT oY TH 9IT H OF TTET A
Tagom 5 gy wmme fafret &
ag Fard frow @ex Y drfefors
farhrfed=g svaY @Y &, g9 90T 86
& A wuma, @EC I Ofe-
fors fanfafedea a8 SToasd,
Tzx A  afsfewss fanffed<
g & fr T@ ¥ AR A=t
siHET ¥ T 2w ¥ fa=r v fam Ak
IR fazr FH §F a IW AT g
7T gra W &F, ag fanfafed feed-
fore § sra'tq Cfaafas € o< w17 o=
fegmm @M gg Nfefers farfr-
fpheg Al oo A8 3§ W |’
Tiey W | Nfefere fanfated
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¥ FroTaT @g A s g A -
fafed= ag & fv e T e AT

. |wTE #Y oy ¥ oar IW W

FUSTR T W1 WER A IS
fanfafed=r srgfq grnfasw wgT 78
2 fF P a9 WY FT ITAET aF Tg
sraaie sk gemed & faad w= E
ag WX Tz g 9ad, faad sgeard
& 9 SFi F ag I A9, gerrgd §
ATAQIT FT A AT A §, qg A WA
I STt 7 qrar wmar § o wE]
T AT S | Twfed g @E
# foofafed=g o7 wewar ®1 9AH
a7 =rfed 1 oy o g fesg
F S Ppr ATE A A FEdET
o oifeEE %1 "A'g @ T
A A FgA o7 5 FHAFT FoOr AT
§ T O Y FOO AT AT FT
gﬁaﬁﬁﬂﬁtgﬂﬂ#ﬁmmﬁt—
& N T q F FEEAT AT w1fed,
fog wepfa =1 a9 > a=i & o
VGT FEAT FIAT FTF &, ATAFT 7 39
T T TAAT WAT ALY |1 F AY
wg fs e oo &, oftwr i @
M F Forad gofaas ¥ 9 9d, q-
T AT TAE T T FRE |

YA FY A qiEEl FYFOT ¥ IR |
AT IET | A TG FeA fF W T
TOE @ AR FeT g g wolt &
o frg ae w@F & o1 few aTw T
@ Fow 7 ghaare 78 ST a1 )
IR TER A g rarar e A aw F
wm IeT W # ghaare & eI
[T A A FOT FY K FAeETH WrE ¥
qrﬁﬁ’tﬁmwéu Tofeq &
I Dt ¥ g e ag o A ™
mﬁamﬁlmﬁmmﬂ'
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forer Wt & wgar g fF s a9 A1

araF 7 TS & Fw A fE guET

F1€z grged § 91 UEW § O & AW}

IR ag éifede TH waddae #Y

faar & -

My Government attach special
importance to the development of
cottage industries. 1 regret, however,

that progress in this respect has not
been very satisfactory.

wa frdr swaT #1 A dfeadwd”
F1 afifere 2 fkar @ @ @R
1= JEEY SH IE FIH FIA FT &F L
AT 1 W AR vy ey awEs
%1 a8 gfifpre fear sx fr ST
Frw “arz AfrgdeEd’ qawSAE TE
& a1 sy IwEY fwTs T SRS
qray SHEr &7 g8 far a § &
FTET TYT CE AR KW Y JTI A
aff eET &1 W g ¥ g fF
arg ¥ ag frad § fr awd &@we
Eind TARS T Iufy ¥ AR wrE
s A& far € 1

Mr. Deputy-Speaker: The hon. Mem-
ber must resume his seat.

Shri R. D. Misra: I think I am en-
titled to fifteen minutes.

Mr. Deputy-Speaker: I cannot give
him Afteen minutes today.

Shri B. D. Misra: That has not been
announced. I have for only eight
minutes. 1 may be given two minutes
more.

Mr. Deputy-Speaker: Every hon.
Member cannot have an opportunity.
I am finding it extremely difficult to
distribute the chances. There are a
number of hon. Members who have
not opened their mouths. Then, there
are local and State interests. Every
kind of consideration has to be token
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intc account. So, I am going to call
another hon. Member.

Shri.R. D, Misra: I only want two
minutes.

Mr. Deputy-Speaker: Not a minule
more.

Shri R. D. Misra: I belong to UP.
There are 86 Members from U.P. and
55 from Bihar. Out of them, only 5
Members have spoken. You are not
giving even ten minutes to me.

Mr. Deputy-Speaker: Very well, 1
will give him two minutes more.

oY 3rTo Mo fam : TWHF IR A
FTTH HTAT I FEAT AT § B g8
gt gaTR qrw gare new fafaex
ares #1§ | s fafrex awe @t
| TRz ¥ wEl & qw A9 E |
IEA W uF anfewe Fa fomr § S
AN | WY F TEAA A T E | K
g fomt § -

And yet, we have many failings and
the greatest of these is the tendency
to grow complacent. Our administrat-
ive machinery, good in many Wways,
has not yet been fully adapted to the
changed circumstances in the couatry
and has not been geared up for uwift
action. Delays occur at every step
and even the money we allot for wvar-
:ous development schemes is not spent.
We tend to work in fits and starts and
that constant pressure, which is so
necessary, is not maintained. Our
people tend to rely on Government
agencies far too much and, at the same
time, criticise those agencies. A high
rates of progresg can be kept up by
constant pressure from every side—
from the people, from their represen-

tatives in Parliament and Assembliies
and from the Government.

gafed w3 W ag gax PR s
srafd T AT AT WTE | EHIR BISAR
Frforee< qTET FT qRTFTT o1 & qAT-
o FAT AR | AR &Y ST FATHT
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(= sro o fim)
"9 ot g, ey s a@t Teg & fv oy
o F AATfaF 9 T FW T | [l
AYT ¢4 FUT TIT &5 J&F Fwar 1
feed frmifve & 9gt A aem gt %
@F o F oF aw G +WES 9797
wE &1 AT AT ZaAT wufeA FATE
R F7 4 & yAT A FZ AX WA
FHE ¥ F FEN A gHRAAT §
& sre wifas ot &, a9 @+
T AT §
Mr. Deputy-Speaker: Hon Member
will kindly address the Chair.

st Ao Wo famy : F A SrAar
o I A7 FAE FJT O w60 0
Tafed AT FgaT § fie ot 9= adty cor
FATAT AT § IWD FAFR 9fSF | FHA
Fw #1 sfas ¥ qfas w1 9T 4

3T TS fesie fag :  (T5rRe-
9T 39T 9f=w) : SuTemw wEEw,
THITATE & FTCT § £ &1 T3 39F
A oS FEAT 1 FATE wrEAw fafrest
qET 4 gg I9o™T g & St W a5+
A T § & TIET @7 97 IqET
‘T agdde &1 a6 ¥ @4 TG fHar
T AT AT A A FgAT ATEar
g e Fardagag am &
& oF V2T F71 ufadess ITF HX IARY
qrif ¥ gra gutfoa AT &1 OHT grea
7t BT F TGS F H IAH FTIOA
T 9aT ST 1 afreT ag A=8T g1aT
fr g wrf Afadr snw 99 €A F
FET 3 w1 fo favm &1 3™ F
wifF T FH FT FH 7 wiaHss
AT TS U E 1 AT AT IF
Hfara==l F1 g1 S a%q, IqF  ASY
FHEY AT ST G SRl § gEdr Aferdr
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FTYH HT JFX & A 5 f9919 F FTU A
AR T |

® wGHTC ¥ "o Afa F ey
H T FEAT AT E | TF IHET 97
F v fegom o 97 ok 9w
T fafemr & g Y 1 fafem &
¥ Ig T 971 5 97 a1 §AfTs
AR gER e qifgd 1 9w v
I AIFL F OF 777 AR gEATS
1 7T FET FAT fagqr ST sma &
I TUHT AT Fa7w w7 feqr 9r
FIHZLT HY ST AT Y IF FT [T & A1<d
IS & g & AE F IFeIT THT
F< fear s T TI@ Y FriEwa o swET
gy =7 1 Bfea w3 cIdEar o€ v
FeTE F INH ¥ AT gIaveT 9% Aigaew
TFT TAT AT IFAHT TAST TG faT T
g F9qT & TFIT @7 1 S HA WA
F WA AT NN A R THE FEA
] ag N fafsma gag & @Al
FT ST FIAT FATAT TET AT IHT
gor v fgar 1 af T § fw
afad s ASg) #Y wiw a§t ¥
¥ F 97 § | T uUF HAIE
TIEFAS FET T ITHT TFSTH) HY
AT W FgT fFEgr AT d | fas a=tT &
qEIETE 1 g ANIT FIETTS F OO
Iy € ) AFIHATET § FOgLT FT 1RV
49T @ FAT 9T § A THY TG
REE ST E | G I g S AT
RIS FAT § A o9l FT HAT
fasTaST g T F AT = aw
ITH I HFIN IF @y § W wE
FEST TE AT E 1 AGT Y HOGL BT
fed Ta §, g7 ¥ wEIST IS € | A%
qFIY ZTEAAS T qTA7 & Sfe gawr
Faa A 5 3T qFAT Fr A A
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zaatg%aﬁgéﬁnqagﬁ NN
gag @ aEa &1 9 faF g 9=
7z 7ot wfasee A o= ov at G
Qe €Y g7 AN gL A | AFLCHT AR
¥ o@ guE TrEeAe 9 1 of e eer
% arz faw wrfa=sl & 9@ g9 9T
T ¥ o 4 AR T e AT
qiT ST & w9aT GFQ 9 | S¥ §HT
g 4 sfafergs dfad @R
qTg S AAGIY &r syt afw o
ITHT FIIIT IAFRT Ag) I fFAT
=fer Ao oTF HITS ¥ arx fedww e
wr &, FFT w3 W §, wegd #
FTGfaT a9 T § A9t a5 A
q<% ¥ TF 79T AT AT § W< I9H
Fer 9T £ i fas wifes @t a=ge
S| F g 9T ;ST A F4 |

fod dax &1 =ifed SR ¥ &aR
Wt § 1 ofF wTEe oW i qEm
Tifed fF @ F O &= gvfy &
=ifed e & ag a1 | & &5 |
anit gfvaa ¥ gvae ¥ oF g gfaaw
e a7 gt & | feT frew g afaw
w1 faes wifew forage *, ey
YT FL AT T FY, @ faww 7 W
w1 arE ¥ srorar A A s
aff g1 7 ¥gw R FE, T A W}
s § & | O ged | fhe wifew
AT FATFAT & ? T ATV TH &
g afame T 9 Sfaad weg v
gfiras sv § T 9 & e FawnT
FAE 1 I GHEAGT FT GTHIT TPl
¥t @ R e & o oard argree
e gom § s el wegd 9X g
SE AT & 1 F AT § AU FHFI
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et & fF St 98 SAwT J4r @R,
TE qRETEE G &1 AT, 9%
DA AW Seq F e} W qE B
Tod F @A QU HIE FAT FAET
=ifed, foad v fer o i forr @@
# gfrges & swsaT gor e, fow aw
¥ gfrge w7 elsfa & 9@

F% qwEl &1 @ § F 379 aqr
R R st =1 o fear war fE
Newm 7 a1 <@r &, foaar SsaaT
T Fifg® saqar a8 g @ § 1 afF
¥ wg AT wvEaT § for wagl A e w
&Y, afew fass wrfosl 7 AT &
=Y wr g foar sar Safadr
g, 3u fafedr F yarfas ag s &
FI W &, A IgF W QI IT0
e M agi s WE1 T &Es 1<
FaRME TRE, IO E
g fpT ot wugl & fod e &7
T &, wwgQ ¥ foa & M = 1
FA & | AIELL d foh Y sz fafex
Tty 3T W § 5 Sewa afus
Fran =i, ST afas g =fed 1
o afessids =T &
TR #, o fae aifesl & ©F & IR
&, 9 7¢I Fgd, I faeres *I% A
FAA AG A | 99 F faers fHEr
qIE FY ara qGT T | W g ATeAr
g fF 97 ¥ R Y o 9@ F1 A
T =Tfed 1

# uw fame s ¥ar =ngar g
FT GTHTX AT AR { AT FIE FEA
TAT &, A ArEAT ¥ & fou wf
FTIT AT ATEAT §, ST X AGAT§ P
IFET AT FHAATET F1 A T AT
fir HHAMAT & 19 T W St
TR wrEe fafrex s saer €
framadfl @axaTHr ge €
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[ 3rz gme fraie fog ]

9 F Fav Frgr o awar § 0 7 gEAT
wreaT g 5 &7 9@ ag w1 @wg W
rraFAr g F g W E, W AW
q AT 39 FHANET & 79 7 §8
af I FH 9 1 dwNt A Faw T3
q 5 feafmas sre ghaw few o'
FET oI I A wr R I A
oz o3 ama @ sy §, ofw
TAF ARG RIS FE | B A
AL FIHETQ NFIV FT TFSTRT FY
T FW + o0 ody oF sEw ad ¥
TE ) IT X FIF T F & AN TT
4 gud, st Al g ¥ Iwe
¥ F, a9 § 7 9% amife &@a|
g, 7 9TET IR WY wAwar &, F I
FIAY |IT FT QT FOT FTE GO
21 37 ¥ ag wyawar Wy & § 5 S
NI 3Z A= F AIgO A & 1 | AT
g fr 9@R @ § 9 FET 90"
qr 5o ¥ Az OAT 1 FAA AW
3, Brad gra Q@ fafens & F03 N
FHATA FTH T § IH1 Tga (7S
¥ AT ITA TFNE gL S aF | TN
qF w9 § fAAgs FTAT AT

Sardar Hukam Singh (Xapurthala-
Bhatinda): I will have to move tele-
graphically perhaps. (Interruptions).
At the same time, I have to make four
or five observations for the considera-
tion of our Finance Minister.

1 feel that the whole assumption on
which these budget proposals have
been based is “return to normality”.
I want to submit, Sir, that this key
foundation on which the whole budget
has been framed is not correct. As
we have seen there was a fall in
prices in 1952. But in 1953 we saw
\here was a rise in prices, though it
was checked from August to December.
We find subsejuently that that rise is
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again visible. Therefore, our assump-
tion is not correct.

The second observation I would like
to make is that the Finance Minister
has admitted that though the economic
situation continues improving, still
there is aggravation of unemployment.
But, he has not given us any remedy
for it. He satisfies himself with say-
ing that if ordinary implemeptation
of the Plan takes place, everything
will be all rightt We have been told .
ang it is quite certain that the Plan
is expanded by Rs. 175 crores. After
giving us that much, the only solace
that the unemployed gets is that if
the Plan is implemented, then every
difficulty would be removed.

So far as the private sector is con-
cerned, when he talks about Govern-
ment assistance, the things that he
tells us are very illusory. He says
that it is under consideration to set
up an Industrial Development Corpo-
ration. So far as expansion is con-
cerned. it is still rather in ~the melt-
ing pot and. he does not know whether
it is likely to come up at all. He ends
in pessimism and says that we have
to be content with the orderly imple-
mentation of the Plan. Whether such
implementation is possible or not is
doubtful, because the circumstance
under which we have proceeded so far
do not give us any hope. It has been
complained that the States have not
played their part, the small savings
have fallen short, that the public debts
have not been subscribed in full and
there are big lapses in development
expenditure. I think that in addition
to that it should be idle to expect
foreign aid under the circumstances
though the Parliamentary Secretary
or Deputy Minister says that there is
greater opportunity for the same.
Further, I would say it is reckless to
count upon Pakistan recoveries. It
is very strange that we are not getting
the money we want for the implemen-
tation of the Plan and, at the same
time, we are not able to spend what
we have got. This is a dilemma that
we have before us and wunless it is
solved we cannot certainly proceed



2729 General Budget

further. There are lapses in the
development schemes—I need not go
into the details—but that shouid caus:z
much concern. How is it that we have
not been able to spend on all these
schemes which are essential for us?

The appointment of an officer has
been announced—it may be a good
sign—but he is to tackle procedural
ratters, It would not be a solution so
far as administration is concerned.
Unless the administration is geared
up to work the Five Year Plan, we
cannot hope for tangible results.

Then, I come to anS8ther item of
Rs. 9 crores, which I referred to just
now, the recovery from Pakistan.
This amount makes the whole Budget
unreal. 1 do not know how our
Finance Minister relies on it Not
oniy that; in 1952-53, he counted Rs. 9
crores as the first instalment. Pakis-
tan, at that time, did not make any
entry so far as their Budget was
concerned. Then, in 1953-54, he
brought that also into our estimates
and added a second instalment,
making it Rs. 18 crores. The Pakistan
Finance Minister included only Rs. 5
crores—he maae a ‘mention of it,
though he did not include it in the
Budget and this time he is hoping to
recover Rs. 9 crores. He says he is
confident that there will be some
compromise and that he will get that
sum. 1 can only say that he is either
a prophet or a die-hard. 1 cannot
‘believe he is a prophet because his
prophesy has failed in the past two
years (Interruption). He is not be-
lieving in actual facts and insists on
adding this to the Budget. This has
been made clear because in the
Pakistan Budget they have not shown
even a single pie as payment to India.

Shri Algu Rai Shastri: It is adding
insult to injury.

Sardar Hukam Singh: The more the
rebuffs we get from Pakistan, the
greater the trust we repose in them.
Fow it is that we develop such menta-

iity is a thing which I cannot under(-

stand. -
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6 P.M.

It has been said that there is danger
ahead. The country has been an-
pouncing it; the Ministers have been
going round and convening meetings
and saying that there is danger so far
as U.S. aid to Pakistan is concerned,
and that Pakistan is becoming our
potential enemy. At the same time,
we have been sleeping over it and, in-
deed, our Budget does not disclose any-
thing to show that we really see dan-
ger ahead. It would not be over by
simply shutting our eyes to it. Nobody
canx deny that we are being driven to
war whether we wish it or not.
This mantra of ‘peace, peace’
would not bring us peace. The
only way in which we can
bring peace is to prepare for a war.
Unless we prepare ourselves, there
will certainly be no solution if we go
on saying that we are determined
that we should not take foreign aid
from one quarter or the other.
Is there any harm in proparing our-
selves for meeting the danger? If we
are not getting some aid from
yutside, would we fight with our
moral force? Would our moral
force come to our succour? I am
reminded of the sadhu who became
the Rajah. The people of the town
could not decide amongst themselves
as to how to choose their ruler and
they said, “Whoever knocks at the
door next morning will be made the
ruler by us”. This very pious man
who could not sleep in the night
knocked at the door and he was made
the ruler. He sat on the throne, but
he could not prepare the defence of
his kingdom and the neighbouring
ruler found out that this man was
sleeping, He was pious and always
preached morality and a good many
other things; he did not listen to his
advisers who asked him to prepare
the country to meet any danger of at-
tack from outside but went on repeat-
ing his mantra ‘Shanti’. The neighbour-
ing ruler conquered his kingdom. but
the sadhu was very polite and said
“I shall have better peace in the moun-
tains”. I am anxious that might not

- be the fate of our country. As our

friend just now said, we are a greater
force. We are told that Pakistan is
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becoming weaker by accepting this
aid from U.S.A. I cannot believe that.
So far as America is concerned, Pakis-
tan might be becoming amenable to
certain influences, but so far as India is
concerned, we should not deceive our-
selves that Pakistan is not becoming
a potential enemy. Unless we prepare
ourselves, we will not rise to the
occasion if an attack comes. Pakistan
is making no secret of her intentions
and she is determined to solve the
Kashmir problem by the aid that she
gets from America, and yet our Budget
continues this attitude. The Govern-
ment is misleading the people, because
on the one side. we are being told and
meetings are being held everywhere
saying that there is danger to the
country and on the other side the
Budget shows that everything is ali
right and nobody need worry over it.
Several proposals are given so far as
civil defence is concerned, and this
time nobody can believe that it is only
the army that will fight. In the case
of India, particularly, which has got
such vast borders, we cannot depend
entirely on our army, and., therefore,
civil defence should be taken in hand
immediately. The Budget, so far as
one can see, does not give us any indi-
cation that there is anxiety on the
part of our Government to prepare
our citizens for the coming danger that
we see ahead.

Very little has been done so far as
refugees are concerned. We are told
that there is a sum of Rs. 6 crores in
the revenue budget and that there are
other provisions also in the capital
budget, but there is also a false pre-
sumption in the mind of the Govern-
ment that refugee rehabilitation is
almost over. That is wrong. We have

been crying over it for some time,
but this is false Sdea under which
Government is labouring namely,

that they have completed the rehabili-
tation of the refugees. Six months
ago, the question of compensation to
refugees was taken up, but very few
cases are there that have received
compensation.

One more point, so far as the Camp
College is concerned. ‘“lhere are 3,000
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persons who are getting their training
here; they learn and also earn. That
should also be our objective, and we
should open more colleges and even
universities for that purpose, but
every attempt is being made to close
down this institution. If there were
space and some more room for that
College certainly there ought to be
about 5,000 or 6,000 more students
who would be coming up. During the
day time, it is turned into a school
and school boys learn, and during the
evening hours, those people who are
earning, refugees and others from all
the States, get their training there and
pass examinatigns and they earn for
themselves. 1t is very said that Gov-
ernment is not doing anything for
the rehabilitation of the refugees in
this matter, and as the local colleges
and universities cannot provide any
accommodation for others, this insti-
tution, which is doing very useful

work, should not be allowed to close
down.

Shri C. D. Deshmukh: Mr. Deputy-
Speaker, Sir, 1 find it harder to deal
with the debate arising out of this
general discussion than to deal with
almost any other debate. This is due
not only to the fact that the debate
extends over such a wide range, but
it is also due to the fact that while
I have to collect my scattered ideas, I
have also to listen to hon. Members.
I think, for the future, it might be less
hard on the Finance Minister if he was
allowed to reply to first thing the next
day after the conclusion of the debate.

Mr. Deputy-Speaker: Each day?

Shri C. D. Deshmukh: The last day.
Supposing this debate is finished to-
day, it should be possible for me to
reply first thing tomorrow morning.

Some Hon. Members: Then, he may
reply tomorrow. (Interruption).

Mr. Deputy-Speaker: If the hon.
Finance Minister feels that he would
be more effectively replying to the
debate tomorrow, the House seems to
be in a mood to grant it. Of course,
I leave it entirely to the hon. Finance
Minister.
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Shri C. D. Deshmukh: I threw that
out as a suggestion for the future. I
shall try and do my best. I am not
an ashtavadhani; but I have been try-
ing to be a Drivadhani. I have been
trying to give one ear to hon. Mem-
bers and using the inner ear of my
mind so to speak, to go through what
has already been said. But without
wasting any more time I shall come
to the other difficulty, and that is,
that I have already replied to a gene-
ral debate in the Council of States
and I have made a statement. Now I
tind that hon. Members do not take
much notice of what has been said by
me there, except when they want to
criticise what I have said. That
makes it necessary for me to go ovex
the same ground again. That is an-
other dilemma....

Shri S. S. More: Abolish the other
House.

Shri C. D. Deshmukh: . . . in which
I have been placed, and, as usual in
other things, I shall have to try and
find a golden mean out of these two
difficulties.

Mr. Deputy-Speaker: May I suggest
to the hon. Finance Minister that when
he makes a statement in the other
House he may kindly circulate a copy
of that to hon. Members of this House.

Shri C. D. Deshmukh: I shal] also
bear that in mind for the future.

Shri N. C. Chatterjee (Hooghly):
Why was it not made on the floor of
this House?

Mr. Deputy-Speaker: That debate
seems to have concluded earlier.

Shri S. S, More: It is this House that
makes the grants.

Shri C. D. Deshmukh: I do not un-
derstand this question. I was not res-
ponsible for arranging the business in
the Council of States, but I was ex-
pected to reply to the debate and I
did so. I do not know whether I did

anything wrong there.
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Sir, I have noted the suggestion
made by one hon. Member, Shri
Jaipal Singh, that it would be better
if my colleagues were here in greater
force to support me during the course
of the debate. I have a great deal of
sneaking sympathy myself for - that
idea,buttheonlythinglcandois
to convey these observations to them
and to hope that in future they may
find it possible to improve their at-
tendance here so that they may be
able to make note, personally, of
what has been said in relation to
their Ministries.

Mr. Deputy-Speaker: At least their
Deputies must be here.

ShriC.D.Deshmukh:AsIsaid,I
am inclined to support that idea.

Then, with clear conscience I can
tell the hon. Members that there are
certain points of detail which would
be dealt with when the Demands of
Ministries are debated by the House.
For instance, there have been points
made in regard to civil defence,
points in regard to specific cottage
industries. points made by the hon.
Member opposite in regard to refugee
rehabilitation. I think it would be
better if these points are answered in
detail at the time when the demands
are discussed rather than during this
one hour or a little over that is vou-
chsafed to me to deal with all these
matters as well as matters of general
importance. I mention this in order
to convince hon. Members that,
whereas 1 take everything they say
very seriously, it is not always pos-
sible for me to answer them here and
on this occasion.

Sir, I do not doubt anybody’s bona
fides; indeed, I welcome all criticism
because I consider that the problem
we are dealing with is a common
problem, namely, putting in brief, the
economic development of the country
in so far as it can be done through
this channel of the annual Budget.
It is however rather hard when hon.
Members take an excessively pessi-
mistic view of matters and start

. doubting even the figures that are

available to everybody. In that res-
pect, for instance, figures on 1he
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movement of the wholesale prices or
the movement of the cost of living in-
dex figures, we are both, on either
side, dealing with material which has
already been published and therefore,
to say that the Finance Mimnister is
trying to mislead someone or to give
a false picture is not really a very
just criticism.

I am as much entitled to draw an
inference from the figures as hon.
Members are and I do admit that it
is not easy to draw a correct infer-
ence. I have on former occasions
flung a great many figures at hon.
Members but I find that I have not
been able to make the point which I
wanted to make, namely, it is most
difficult to predict trends from the
course of index figures in the past.
I thought perhaps if I exhibit this
graph, hon. Members will see how the
ups and downs occur—this is a work-
ing cost of living index graph.

Mr. Deputy-Speaker: Hon. Minister
may tell the hon. Members how many
lines there are.

Shri C. D. Deshmukh: It is the
vagrancy of the lines that is very pro-
minent; they go up and down and
what one has to do is what statisti-
cians call a ‘fitted curve’—that is to
say, a graph that runs through all
these in order to show what the
trend is.

.

If you look at these figures from
that point of view 1 do think that
generally the inference that we have
drawn is correct; that more or less
we are where we were in 1949, per-
haps with a deterioration of about 10
per cent. so far as the cost of living
jndex is concerned; and that 1 sub-
mitted, was not too unfavourable a
situation. But; as 1 said, if hon.
Members wish to be Cassandra-like
and think that this is the harbinger
of disaster, they are welcome to hold
that view! I only fear in that case
the remedies that they will suggest
will possibly not be very appro-
priate.
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Mr. Deputy-Speaker: Formerly they
used to put these graphs in the cen-
tral hall in the Economic Adviser’s
Office. If they are put here hon.
Members will be able to see.

Shri C. D. Deshmukh: I think it is
a very good suggestion, Sir, because
we should be agreed about the facts.
If we are not agreed about the facts,
about the volume of production, for
example, if even the general index
of the volume of production is a sub-
ject of dispute—that there has been
loss of production in certain light en-
gineering or other industries—it is
very difficult to go on arguing. There
must be some common platform. I
am very anxious, no matter to which
party hon. Members may belong, that
we should be agreed on the appraisal
of the facts as they are. I am not
talking now of drawing inferences.

Shri K. K. Basu: That is disputed.
We say that it does not reflect the real
economic development.

Shri C. D. Deshmukh: If the gene-
ral index shows a rise from 100 to
136, in the overall position there
must be an improvement. It is no
use saying that there has been a very
serious fall in, say, tea or jute. It
obviously has been matched by an
equally satisfactory rise. . .

Pandit K. C. Sharma (Meerut
Distt.—South): In terms of population.

Shri C. D. Deshmukh: I shall stop
after having made this point. I am
very anxious that we should be
agreed on the facts. These are the
facts and we shall argue further on a
common basis.

Now I come to the form of the
Budget. Again, I have a great deal
of sympathy for the hon. Member who
complained that the Budget papers
were not available in Hindi. The:
budget is really a race against time,
and almost every day, every hour
counts as the figures come in and are
consolidated and compiled. But I re-
alise that this is no answer. Because
sometime or other we shall have to-
start the exercise of getting our
Budget out in Hindi. And I do think
the sooner we make a beginning in
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order to find out what the difficulties
in the way are, the better it would
be for us. Sixyea.rshencelshall
not be able to give this reply. It
probably means the entertainment of
some special staff, sworn also to
secrecy, who will have to go on tran-
slating the budget documents as they
come along and as they are being
compiled. So next year I shall try
and see what can be done in this
direction. -

Certain hon. Members have com-
plained about the presentation of cer-
tain things in the Explanatory Memo-
randum. Dr. Lanka Sundaram has
made certain observations in regard to
the figures relating to loans and ad-
vances and the Special Development
Fund. 1 hope that on some future
occasion I shall be able to give him
a more detailed reply or, if that is
not possible, that I shall be able to
send him a note based on the trans-
cript of his speech. It is not possible
for me today, having heard him only
this afternoon, to give him a complete
reply. But, as I have explained in
the Explanatory Memorandum, in pa-
ragraph 6 on page 2 and on page 15,
the Budget statement shows the net
amounts under each head while the
gross outcome is shown in the De-
mands for Grants, the reconciliation
between the two being given in An-
nexure IX to the Memorandum on
pages 166—179. The amounts of loans,
as also the portions thereof met from
the Special Development Fund, are
shown on pasges 1593—1600—Demands
for Grants Volume III, T hope the
Members who were interested in this
will take down the page numbers.
The credits and debits against the
Special Development Fund are also
shown on pages 18 and 22 of the
Budget statement.

He has made a suggestion about
giving the progressive figures of loans
and foreign aid in future. I think
that is a very useful suggestion. I
shall try to comply with it.

Then I think it was Dr. Krishna-
swami who had also some difficulty in
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regard to the Explanatory Memoran-
dum. He cited a few instances. The

first one is the figure of developmen
expenditure on pages 53 to 57 of the
Explanatory Memorandum. This
statement gives the provision includ-
ed in the Budget year for the various
Demands for Grants as well as the
actual expenditure in the previous
years. Thus, as regards the two
items mentioned by him, namely, the
handloom and khadi industries, the
previous years’ figures would be found
in Demand No. 2—Industries—on page
9. volume I of the Demands for Grants.
The other item which puzzled him is
the provision for Machine Tools Fac-
tory, shown under Industrial Develop-
ment, on page 66 of the Explanatory
Memorandum. The explanation for
the large savings in the revised figure
is the transfer of the control and
management of this factory to a pri-
vate limited company, namely. The
Hindustan Machine Tools Limited,
which figures immediately after this
entry, the provision for the latter
being Rs. 50 lakhs this year and Rs. 2
crores next year. This is explained
on page 96 of the Explanatory Memo-
randum. He also required a detailed
picture of the progress of the Plan. A
progress report on the lines of the
previous one will be prepared by the
Planning Commission in due course.
It is difficult to get it ready with the
Budget papers as the actual papers,
particularly of the States, are not
available by that time, that is Janu-
ary-February, when the Budget is
finalised. Then he enquired whether
the write-back of capital expenditure
to revenue will be in equal instal-
ments or it will vary from year to
year to suit budgetary expediency.
The intention is that each year’s ex-
penditure on items in question will be
written back in fifteen annual instal-
ments following the year in which the
expenditure was incurred. That, Sir,
is as far as the form of the Budget is
concerned.

While on this factual aspect of the
Budget, I might deal with the repeti-
tion of the criticism about ‘the. in-
crease in expenditure on civil admin-
jstration, which I had dealt with in
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my reply in the Council of States.
Now, next year is the fourth year of
the Plan. As I have pointed out in
my speech, the targets aimed at are
to be achieved in time and expendi-
ture is bound to be high. Civil ex-
penditure includes development ex-
penditure. Hon. Members cannot ask
for acceleration of the implementation
of the Plan and at the same time
complain about the increase in the
provision. For 1952-53, or the second
year of the Plan, the final plan was
actually drawn up some time in De-
cember 1952, when nearly half that
yvear was over and the quantum of
expenditure on the Plan was, there-
fore, low. I am giving the analysis
of the additional items: i

General Administration Rs. 3 crores
Police Rs. 1 crore
Tribal Areas Rs, 2-2 crores
External Affairs Rs. 0°5 crores
Scientific Departments Rs. 2'5 crores

Education

This is not extravagant; this is a provi-
sion for implementation of some of the
schemes of the Education Ministry.
Then— ¢

Rs. 9°5 crores.

Medical and Public Health
Rs. 2'5 crores

Agriculture Rs. 2°8 crores
Industries and Supplies Rs. 8°5 crores
Other heads Rs. 1-5 crores.

That accounts for the increase of
Rs. 35 crores to which one of the hon.
Members referred. I shall not go into
this matter much further, because, as
I say, hon. Members can read the
transcript of my speech in the Coun-
cil of States on that subject where I
have given some more details.

Again, dealing with facts, certain
matters were mentioned in regard to
coir industry and the coffee indus-
try. I hope that during the discus-
sion of the Demands for Grants for
the Commerce and Industry Ministry,
it will be possible for my colleague
to deal with some of the statements
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made. But, I must remove some mis-
apprehension from which the Deputy
Leader of the Communist party seems
to be suffering, namely, that t(he
wages in the coir industry for 13}
hours’ work amount to only 3% annas
a day.

Shri H. N. Mukerjee: That was what
I was told. I cannot vouchsafe for
that figure.

Shri C. D. Deshmukh: I am not
blaming the hon. Member. It is his
duty to bring that to our notice. He
went on an election tour probably and
it was not possible for him to go into
the merits of that complaint. It is
equally my duty not to allow this
impression to remain, if I am in pos-
session of facts which he could not
have had the time to collect then.
That is my reason for mentioning this.

Shri Nambiar: If it is not 33
annas, let us know what it is.

Shri C. D. Deshmukh: If the hon.
Member will have a little patience,
this is the information.

As I have said, I am not elaborat-
ing it. There was a Labour enquiry
into this industry and their finding
was that the minimum daily earning
of a worker with full work available
is not less than Rs. 1-6-0 per unskill-
ed worker and Rs. 2-8-0 to Rs. 3-8-0
per skilled worker. It is possible that
the figure quoted to Shri H. N.
Mukerjee may be based on the earn-
ing of an under-employed piece wor-
ker or the income of a homestead wor-
ker supplying yarn to a small factory,
the product being made by his family
labour. I do not know the condi-
tions in Crangannur, which I think
was the place mentioned. The State
Government have given certain
figures. These are not the figures.
They are higher than the figures that
I have quoted. I have quoted con-
servative figures. This is only to
remove any msunderstanding. Other-
wise, 33 annas per day for 13% hours
of work seems most unconscionable
and should not be permitted in any
country.
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There are certain general points in ’

regard to cottage industries and
rationalisation about which I should
like to speak. So far as cottage in-
dustries are concerned, during the
last year, Government’s contribution
to the development of- what are
known as cottage industries has in-
creased manifold. Government spent
Rs. 50 lakhs during the four years
ending 1952-53 mostly by way of
assistance to State Governments.
During 1953-54, the expenditure rose
ten-fold to Rs. 5,80,00,000. By cot-
tage industry one generally means all
forms of production other than orga-
nised production in big industries.
Those engaged in it depend mainly
on their own effort and skill using
only simple tools, working in their
homes. Only a few of these indus-
tries have sprung up recently in res-
ponse to specific needs. Mostly they
are traditional activities, struggling in
various degrees for survival against
modern techniques and forms of pro-
duction. In a country where there is
so little of capital available, and
there are so many under-employed
people, rapid development of these
forms of production certainly appeals
to the eye as an obvious way of at
once increasing employment and
wealth. That was the point made by
Shri S. N. Agarwal. So, indeed, it
should be. Yet, this obvious develop-
ment has, it has to be confessed, con-
stantly eluded us, and that is why
that observation was made in the
President’s Address. What is more,
the mere maintenance of existing
cottage industries presemnts problems
of great difficulty. When they
are tog pressing, one seeks tha
easy expedient of curbing the more
efficient forms and techniques of pro-
duction. For a time this certainly
will protect employment, but the total
production is bound to suffer. There-
fore, clearly our objective should be
more employment along with more
production, as otherwise more employ-
ment with less production might mean
tho distribution not of wealth but of
poverty. To increase the national
wealth and the standard of living, we
must produce more and more goods
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which people would voluntarily buy
for their consumption. Propaganda
and sentiment cannot sustain demand
for any length of time. Any rational
policy for the development of cottage
industries should, therefore, be design-
ed-—this is important—to enable the
producer to make and market ever-
increasing quantities of goods. This
will be possible only if the gquality is
attractive to the consumer and the
price is within his reach. Props may

. have to be maintained for a time, but

unless further development is directed
on realistic lines the props are bound
to crumble down.

Therefore, our policy is: (1) to
assist and sustain our traditional cot-
tage industries and simmultaneously to
improve their condition, so that the
need for public financial support
should gradually disappear, except
when they are undertaken as some
form of unemployment insurance; (2)
to assist and encourage the develop-
ment of cottage and small scale in-
dustries in those fields where they
can most usefully contribute to the
growth of the natiomal ecconomy. I
shall not now go into details of how
this policy is applied in the case of
khadi and handloom and silk and
handicrafts.

A word probably is necessary in
regard to whit are known as small-
scale industries. In 1953-54 we have
sanctioned an expenditure of Rs. 36
lakhs for assisting what are known as
small-scale industries. These are
somewhat different from cottage and
village industries in the sense that
they include small entrepreneurs em-
ploying labour. Most of the expendi-
ture has been directed to the improve-
ment of the technological processes
employed by these industries, and
here I think there is a most promis-
ing line of development which would
combine increased production, em-
ployment and standard of living.
And if I might interject a personal
observation for the benefit of my col-
league who is not here but whose
associate Minister is here, I think it
might be better if small-scale in-
dustries were made the concern of a
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separate Board, because I do not think
that the present Board of handicrafts
and small-scale industries will bhe
able to deal with two different cate-
gories of problems which are implicit
in this matter.

In this field of small-scale indus-
tries we have excellent opportunities
for combining effectively economy in
the use of capital, the "harnessing of
electric power, the potential skill of

our workers and the springs of initia- *

tive and enterprise throughout the
country. Here we can adopt modern
techniques to the requirements of 2a
largely rural economy.- In order to
exploit these potentialities, we have
invited a team of international ex-
perts under the auspices of the Ford
Foundation. They have made an in-
tensive study of the problems in
several promising areas, and their
report is expected very shortly. We
have already created, both in the Cen-
tre and the States, a nucleus of an
organisation to implement concrete re-
commendations.

As regards rationalisation—a matter
which was dealt with obliquely by
some of the hon. Members on the
other side—]I think it is necessary
that we should state our views, at
least my views, and I believe they
are shared by my colleagues. The
need for increasing productivity, of
course, is admitted by every one.
There is a special observation on this
in the chapfer on Industrial Develop-
ment and Pplicy in the Planning
Commission’s report. With the emer-
gence of a3 buyer's market, the grow-
ing necessity to seek outlets for our
industrial products in export markets,
and the increasing severity of inter-
national competition in such markets
have stressed the need for a proper
saolution of this complex problem.
Now we have been handling it on
various fronts. We have been pro-
moting measures for the im»orovemn:ni:
of managerial efficiency as well as of
labour productivity. Expert producti-
vity studies have been undertaken.
An institute of labour productivity is
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contemplated to be started. Quality
control is being encouraged vigorous-
ly, and in diverse other ways, we are
encouraging the promotion of higher
standards of managerial efficiency
and productivity.

Now, the replacement of obsolete
and outworn machinery by improvad
machinery of higher productivity—
which is known technically as ration-

alisation—is obviously one of the
essentials of technical progress and
tindustrial development. Notwith-

standing the imperative need to in-
crease productivity and reduce costs
by rationalising the industrial pro-
scesses, such measures are often resist-
ed because of the displacement of
labour which is temporarily caused by
them.

Shri K. K. Basua: You give alterna-
tives to them.

Shri C. D. Deshmukh: Hon. Mem-
bers are very impatient. 1 was try-
ing to develop this.

The Planning Commission have spe-
cifically considered this issue in the
chapter on Labour, and have suggest-
ed certain safeguards in the interests
of labour temporarily displaced, so as
to facilitate the progress of rationali-
sation. They have, for instance, re-
commended that where rationalisa-
tion is expected to lead to such dis-
placement, fresh recruitment should
be stopped, surplus workers engaged
in other departments, as far as pos-
sible, retrenchment to be just as
amongst the persons involved, those
last employed being first discharged,
ete. While the prejudicial incidence
of such displacement on the indivi-
duals concerned should be, we admit,
alleviated to the greatest possible
extent as a measure of social policy,
it would be wrong and against the
general interests of the country to
discourage or prohibit rationalisation
altogether. That is the point that I
wish to make.

A little over two and a half mil-
lions of persons are engaged in orga-
nised industry, with reference to
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which this question of rationalisation
is generally  raised. It is commeon
ground that without a substantial
growth of employment opportunities
in the field of industry, we shall not
be able to cope with the large number
of additional persons annually joining
the labour force as a result of the
growth of population, and the trend
towards greater urbanisation. Apart
from this, there is the vast and un-
measured extent of under-employ-
ment in the rural economy. It is
obvious that the growth in the level
of general employment must not be
negatived by a short-sighted policy in
respect of technical progress. I
maintain that it .is. possible to recon-
cile the claims of the individuals
affected temporarily by any such dis-
placement, with the requirement that
we must provide for an expanding
economy in the general interest.
This is one more illustration of recon-
ciling the economic imperative, so to
speak, with the dictates of social
justice.

13

The House is aware of the recent
enactment to provide for the grant of
retirement benefits, and Dbenefits
during periods of temporary lay-off to
labour. The House will recall that in
view of an emergent sityation in a
certain industry, Government Sfirst
enacted the measure by resorting to
ordinance, as the House was not in
session, which would just show the
importance which was attached by
Government to this safeguarding of
the interest of work—people affected by

retrenchment.

While everything passible must be
done, as I said, to alleviate hardships
caused to labour temporarily dis-
placed, and to provide for its re-

employment, what I say is that we -

must not get involved in a policy that
would ban all technical progress and
inhibit the growth of employment.

At any given moment, industry com-
prises a large number of undertakings
of various degrees of efficiency, some
of them just started or starting, some
others developing or contracting and
others which may become senile and
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may be on the verge of closure. Now
it is essential for the healthy develop-
ment and growth of industry that
there should be a certain measure of
elasticity about the labour force en-
gaged by the different individual units
according to their own circumstances.
We ought to concern ourselyes with
the volume of total employment. A
policy that makes retrenchment im-
possible by an undertaking could only
have the result of inhibiting the
growth and development of new lines
of production by other undertakings
and would possibly cause a far great-
er hurt to the economy than it would
avoid, including of course the labour
community itself, taken as a whole.
I agree that in the special circums-
tances of our country, rationalisation
must be graduated and discriminat-
ing and according to a plan, if possi-
ble. The pace of rationalisation must
be so graduated that, overall, the
growth of employment opportunities
more than keep pace with the tempo-
rary displacements occurring conse-
quentially by improved processes at
particular points.

Shrimati Renu Chakravartty: What
about alternative employment? .

Shri K. P. Tripathi: May I ask a
question? What will be the number
of persons thrown out through ration-
alisation out of these 25 lakhs of peo-
ple if rationalisation is permitted
according to the plan?

Shri C. D. Deshmukh: It is very
difficult to answer that question. This
process of rationalisation will @ be
spread out over a very long period.
It is pot as if one takes a decision in
one’s parlour that from tomorrow
there shall be raticnzlisatiecn and

- enough finance is available for imple-

menting that rationalisation!

Shrimati Renu Chakravartty: Will
labour be given alternative employ-
ment before rationalisation takes
place? That is the point.

Shri C. D. Deshmukh: Sir, I talked
of alleviation and of the hope of find-
ing employment in due course......
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Shrimati Renu Chakravartty: In
between?

Shri Nambiar: They will have to
starve.

Mr. Deputy-Speaker: There are cer-
tain things which are inevitable.

Shri Nambiar: Yes, starvation?

Mr. Deputy-Speaker: Hon. Members
who have been battling here had
their owrr say. This is the answer of
the hon. Finance Minister.

Shri C. D. Deshmukh: My answer is
that the problem has to be approached
as a reconciliation - between the need
for technical progress and alleviation
of temporary hardship caused to parti-
cular persons. Let a method be evol-
ved whereby rationalisation is regu-
lated, if you like. Let us, at the same
time, pay due regard to the individual
interests of the workpeople tempo-
rarily displaced, as indeed we have
done by our recent legislation, but
press on measures for the general
growth of employment and towards an
expanding economy which alone can be
a lasting solution to our problems. I
*would suggest to hon. Members that
they should at least ponder over my
observations before joining issue

Shri Algu Ral Shastri: Quite so.

Shri C. D. Deshmukh: ._.... because a
great deal is at stake in what I am
saying here in regard to the economic
development of the counfry. As I say,
this is no question of parties at all;
this is a question of the development
of the country which is a common
objective. .

Sir, as 1 have said previously, every
budget now is really a phase of the
Plan and therefore our main concern
must be with a review of the progress
of the Plan and a consideration of the
residual work that has to be done.
Now, first with regard to the progress,
over the three years 19851-52 to
1953-54, expenditure on the Plan—this
is based on more recent figures than
were available to me when I put to-
gether the budget statement—by the
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Central and State Governments is
now estimated at Rs. 945 crores inst-
ead of Rs. 1,000 crores, the round
figure which I gave. Internal resour-
ces raised for meeting this outlay work
out at Rs. 600 crores. External assis-
tance taken credit for in this period
is Rs. 120 crores. Now this gives a
total of Rs. 720 crores of resources
available as against the expenditure
of Rs. 945 crores. The balance of Rs.
225 crores was met by a drawing down
of cash balances by sale of securities
held in reserves and by increase in the
floating debt. The Centre’s expendi-
ture during the three-year period is
estimated at Rs, 492 crores. Domestic
budgetary resources available to the
Centre in this period were Rs. 260
crores which, with the extermal assis-
tance of Rs. 120 crores, makes a total
of Rs. 380 crores. The balance is
met—or would be met because the year
is not yet over—by drawing down of
cash balances.

Now, the point I wish to make is
that budgetary deflcits do not always
involve equivalent creation of new
money; when a part of the deficit is
financed through sale of securities or
through increase in floating debt, the
crucial question is, who advances the
money? If it is the public, the receipts
to the Exchequer are no different from
those from taxes and loans, so far as
the monetary system is concerned.
If, on the other hand, the moneys
are borrowed from the Reserve
Bank, the consequence is a net addl-
tion to the money supply. It “s signi-
ficant in this context that the Reserve
Bank’s holdings of Government sec-
urities went down-—not up—by Rs. 9%
crores between the 81st March 1951
and the 5th March 1954. Therefore,
it is not inflationary at all. I feel
that the sale of securities by the
Central and State Governments has
not been inflationary.

Another factor to be taken into
account is the balance of payments
deficit. At the end of March 1951,
India’s sterling balances were Rs. 884
crores. They now stand around Rs.
745 crores. This fall of Rs. 139 crores
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has been a very material factor in
reducing domestic money supplies.
Briefly, then the fall in cash balances
of the Centre and the State Govern-
ments ever since the beginning of the
Plan period has been more or less
matched by a similar fall in sterling
balances and the overall consequence
has been that budgetary deficits have
had little expansionary effect on
money supplies.  The latest position
is that money supply is at present
around the pre-Korean level. The
velocity of circulation—that is another
factor which governs prices—the velo-
city of circulation of bank deposits is
now 12 as compared to 11 in 1949,
showing a little greater activity and
there are no indications of any change
in the velocity of notes and coins, for
which we have no separate statistics.
Frices, as I have said before, are
already round the pre-Korean level.
Our production of cereals has increa-
sed, either by luck or through our
efforts, by some 4.3 million tons., and
the index of industrial production is
now roundabout 133 as compared
with 106 in 1949 and 105 in 1950. I
am quoting these figures not out of
complacency or in order to boast, but
in order to give a right perspective to
this question of money supply and
deficit financing. It is the total econo-
mic situation, as seen from these indi-
ces, and the emergence of unemploy-
ment, which has led me to the conciu-
sion that deficit financing on the scale
envisaged this year probably does not
involve  risks outside the limits of
prudence. That is the main point
which I wish to make in regard to
this Budget.

Shri B. Das (Jajpur-Keonjhar): You
are right there.

Shri C. D. Deshmukh: I diq not
quite hear the hon. Member.

Shri B. Das: I said, you were right.

Mr. Deputy-Speaker: He said the
hon. Minister is right there.

Shri C. D. Deshmukh: It is very
refreshing to hear that there is some-
one agreeing.

34 P.S.D.
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1 would like to give an idea of the
task that is before us. The outlay on
the Plan is now Rs. 2,244 crores. The
budgetary resources that we already
have raised or are likely to raise in
ihe first four years are put at Rs. 8484
crores and the estimates for 1955-58
are Rs. 275 crores. Therefore, as
against a total estimate of Rs. 1,258
crores made when the Planr was
formulated, the budgetary resources
for the fulfilment of the Plan that we
are likely tp have are now estimatad
at Rs. 1,123 crores; thai is to say. I
fear that there will be a short#Be of
Rs. 135 crores for the Five Year period.

Mr. Deputy-Speaker: 1Is it for the
Centre?

Shri C D. Deshmukh: This is the
statement both for the Centre and the
States concerned, because Rs. 2,244
crores is the amount of the total Plan.
I fear that there is going to be a short-
age of budgetary resources of the order
of Rs. 135 crores for the Centre and
States together. The principal items
are: (1) savings from railway earn-
ings— down by Rs. 53 crores, and (2)
on deposits, funds and other miscel-
laneous sources there is likely to be a
short fall of Rs. 98 crores, mainly on
account of State Governments. There
are pluses on certain other items,
which gives you the overall figure nf
Rs. 135 crores.

Now, I come to the difference between
our Plan and the domestic resources
therefor. Under the Plan this was Rs.
811 crores. Now, according to the
figure that I have mentioned, this dif-
ference works out at Rs. 1,121 crores.
The House will notice that the differ-
ence between the earlier estimate and
the new one is Rs. 310 crores and it is
made up of Rs. 135 crores, which I said
was the shortage in resources vis-a-vis
the original Plan, and Rs. 175 crores
which we have added to the Plan. On
the one hand, there will be a shortfall
on resources, and on the other hand,
in order to meet the unemployment
situation, we have added to the size of
the Plan. So, the sum of Rs. 175 crores
and Rs. 135 crores is Rs. 310 crares.
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Therefore, on Rs. 811 crores, we have
to raise another Rs. 310 crores. So far
as external assistance is concerned, for
the four years, including the one com-
prised in this year’s budget, for which
explanation’ was given by the Parlia-
mentary Secretary, it is Rs. 1685.5
crores net. Of this, grants will be Rs.
79.9 crores and loans will be Rs. 85.6
crores and that is how this figure has
been made up. It may be that we
shall continue to get loans from the
Intgrnational Bank, for instance, be-
cause 1 believe our debt servicing
capacity has still some residue in it to
justify such a lean and, of course, there
are good and worthwhile projects. "I
have taken for the next year, 1955-56,
again some sum and the result is that as
against Rs. 521 crores, which was at
one time the expectation of external
assistance, we shall have received Rs.
231 crores by the end of the Plan period
and that leaves a deficit of Rs. 290
erores, This Rs. 290 crores, added ‘o
Rs. 310 crores, gives Rs. 600 crores.
which is the measure of our increased
difficulty, so to speak, in implementing
the Plan. Whereas under the original
Plan we thought that we ought to be
able to do with deficit finance to the
extent of Rs. 290 crores. we shall now
have recourse to deficit finance fo the
extent of Rs. B90 erores. Already for
the first four years we shall have, it
might be of interest to note, incurred
a deficit of about Rs. 495 crores and
that for the year 1955-56, other things
remaining equal, such as, the size of
the Plan and its implementation. we
shall have to have a budgetary deficit
of the order of Rs. 395 crores. That
certainly is a tremendous task angd it
means that you may have to create
money almost to the extent of the size
of our General Budget. Whether we
shall do so or not is another matter, to
which I shall come later. These figures,
however, give you an idea.of the diffi-
culty of the task that is now before us,
which is on account of various reasons
firstlv. shortfall on our own resources:
secondly, the addition that we have
deliberately made to the 7Plan: and
thirdly, the shortfall in foreign assis-
tance which I have just mentioned.
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Shri Bansal (Jhajjar-Rewari): May I
suggest that the hon. Finance Minister
circulates the statement from which he
has been reading?

Shri C. D. Deshmukh: This is in two
parts: one is a statement for the States
and the Centre combined; then I have
a separate statement for the Centre
and another statement for the States.
I think it will be useful if hon. Mem-
bers studied this, because it does give
a very clear picture of the task before
us and the resources that are likely to
be available.

I shall not be able to finish my
sheech today.

Several Hon. Members: Tomorrow.

Shri €. D. Deshmukh: I have a few
important points to make.

Mr. Deputy-Speaker: May 1 know
how long the hon. Minister will take
to finish his speech?

Shri C. D. Deshmukh: Another half
an hour ought te be sufficient.

Shri Algu Ral Shastri: One hour will
be needed by the hon. Minister.

Sardar A. §. Saigal (Bilaspur): In
that case, we can dispense with the
question hour tomorrow.

= st O WTew A ®AR
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Mr. Deputy-Speaker: Is it the plea-
sure of the House to dispense with the
question-hour tomorrow?

Several] Hon. Members: Yes.

Shri C. D. Deshmukh: If you will
give me another ten or fifteen minutes.

T have an important statement to
make.

Several Hon. Members: Tomorrow.

Shri C. D. Deshmukh: It is necessary
that I should make that statement to-
day rather than tomorrow. ‘There are
certain other points which I can deve-
lop tomorrow.
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I am now coming to the heart of the
matter, namely, the taxation proposals.
My justification for this, it I am per-
mitted, I shall place before the House
tomorrow. But I would like the House
to know what I have in mind in regard
to the observations that have been
made. If the House will hear me out
in this then they will understand why
1 want to say this today. J# rather
disturbs the thread of my speech. It
is important that I should make this
statement, because I had planned to
make it today.

Criticisms of various kinds have
been made at my proposals regarding
excise duties on soap, footwear and art
silk fabrics. It has been said that
these duties would affect the middle
and poorer classes. Now, I have not
pretended at any time that exise duties
are not intended to touch these classes
of population. The House is aware
that in a country like India it is impos-
sible to raise excise revenue of the
order required for the country’s needs
without taxing articles of general con-
sumption. It is in pursuance of this
principle that even articles of daily
necessity such as kerosene and matches
have been put on the excise list. But
care has been taken to see that the
burden of this tax is not heavier than
the poor man’s family budget can bear.
The excise duties T have proposed this
time are expected to yield about Rs. 12
crores without affecting. except to an in-
significant degree, the cost of living.
I have stated in the Council of States
that a first estimate shows that the
effect of the new duties is to raise the
cost of living index by a quarter per
cent. or so.

It has also been said that the soap.
footwear and art silk industries are
not at present in a position to pass the
burden of the excise on to the consumer,
I have no intention of belittling the
significance of this argument. I shall
develop that tomorrow, although I am
bound to point out that the distribution
of the incidence of an indirect tax bet-
ween the producer and the consumer
is subject to continual wvariations. The
present advantage in favour of the con-
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sumer may just as well change over to
one in favour of the producer, accord-
ing to the circumstances. In any case,
this ergument cannot apply to all sec-
tions of the industry. I know that the
prices of the newly excised eommodities
have alveady risen in some cases to the
full extent of the duty. The incidence
of the tax which I have proposed for
soap and footwear is in any case not
more than ten per cent. However, any
hardship that may arise would be con-
siderably mitigated by affording a
measure of relietf to the medium-sized
units which constitute an appreciable
section of these industries. And
having considered this and all the
various arguments which have been
put forward both on the floor of this
House and in many representations
I have received. I have declded to
ralise with immediate effect the
exemption limit in the case of the
non-power operated section of the
footwear industry to factories emp-
loying up to forty-nine workers per
day. In regard to soap the first 125
tons of laundry socap and 25 tons of
toilet soap cleared from any taxable
factory after the 1st April in each year
will be exempted from the duty. Since
most of the middling groups do not
produce in the aggregate more than
150 tons of soap in any year, the effect
of this exemption would be that the ex-
cise levied would not touch them at all.
This will take effect from the 1st
April, 1954.

T P M.

Criticism on the art silk excise has
been mainly about incidence on the
selling price, particularly of fabrics of
smaller widths. I have considered
this very carefully and I -am satisfied
that there is case both for reduction
and readjustment of the duty. I have
accordingly decided to convert im-
mediately the existing exise duty of
one anna six pies per yard. exclusive
of the handloom cess of three pice
per yard, into a duty of one anna per
square yard. Apart form the fact that
a duty by the square yard is obviously
more equitable than duty by the linear
yard, the conversion which I have pro-
posed will cut by nearly 40 per cent
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the present duty inclusive of cess on the
smaller widths on artificial silk fabrics
which constitute the bulk aof the pro-
duction. Even the larger widths will
derive some benefit by this adjustment.
By this adjustment, I would be sacrifi-
cing about Rs. 40 lakhs in revenue or
about a guarter of the yiela I was ex-
pecting from this duty......

An Hon, Member: What about betel-
nut?

Shri C. D. Deshmukh: By a process
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of exclusion, I am afraid, the House
will have to understand that, in my
opinion—which I will elaborate tomor-
row,—there is really no case for
reducing the duty on betelnut.

Sir.ityouwﬂlallowmetostopat
this stage, 1 will continue my speech
tomorrow.

Mr., Deputy-Speaker: There will not
be any question-hour tomorrow.

The House then adjourned till Two
of the Clock on Tuesday, the 23rd
March, 1954.

———
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